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LOK SABHA

Thursday, September 18, 1985/Bhadra
25, 1887 (Saka)

The Lok Sabha met at Ten of the
Clock

[Mp. DeruTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Yo't wowTe & wferfodt o fedw o

st fungfer forwt
ot wo o farardy :
&t Pl o
| ot e fg

st we Ao frameteTe
ot fowt :

wr fuw &9 o aod € §@
w4 fr :

(%) 1 %7, 1964 ¥ 15 wwen,
1965 % %1 wafg & ¥ woere
% fead ofewrd fadw gmy ax o
¥ ot 7 fex-fer dof & o ;

(w) o7 % g w1 W IAw

*659.

& (m). fafmw wamgt
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e ot a1 oft § ot ara g am o
IU T &) A o A A & arn
T g e o wmpe gt dw & wifeed
wit oy §, agr grQ vl E,
Tt wafmaw sy § o ft gt
faiw & mgwir § & w7 TEERY
& v oot ww & W Eoe o
ot dwt g7

W wo o vy . T A FIN A
A T EY agt & @ Wy da e

ot feufe fawt : wo1 wOFTT TE
awft § fe war o feed grefady
& A W wig nafifaw gfie &, ng
mofos gfe &, @1 wi aferfre
gfe & ot g == % fow s &
awwar fasft & 7

oft wo TTo W : WA ¥W T wARTA
wAT oY sfer gem e Y fe g
Wt w§ ediwr amar & w4 W OF
qreft wr g ar wf wmfirgt w8,
I ¥ e ¥ et § o A
¥ 3%, ag wii fafaeze ¥ @faw v Y
w1 woft et srew fafreze o afaw
9T, ¥ %1 Fay aran § e gey doon
et b o wfY

ot fiwfe farsr : geTeTw g,
& gur w1 fir firw #x mw Fwit o
foreit & Fmwr arar waft oft & aft faar
2

= To o wm = Hrwwr A fix
T aeTA WA wfsa § o
Shri B Ramanathan Chettiar: Has
the Govermment 8™y machinery to

asve"g the resulty of visits of Central
Government officers abroad, because
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we are gpending valueble foreign ex-
change? If not, will the government

devise 8 machinery to assess the
results?

Bhri B, R. Bhagat: As I said, all
such delegationg are very carefully
screened at various levels and some-
times at the highest level. As to thelr
utility, when fhese officers go either
in delegation or as indtviduals and
come back, they submit reports.
According to Tty nature and impor-
tance, the report is submilted to the
minister concerned or to the Cabinet.
So, all that is gone into,

off fegrae wamw : A fe ot
Wit oft 7 qawmar fe afasfal 6
faw grag s awe g€ & o qg
fir frdwi & wiowfos got araw
GET wEaR AV § A wT R
¥ T 9¢ frwre sl e fomr 2wt
¥ WY FATL FECT WTH! W98 AEY
& o1 forq 3w & amg g WO grEEy
WY gareT @ 9w ) A w sfafafu-
wew wfaw & wiew oear & & oig ?
Mr, Deputy-Speaker:
gestion for action.

Shri Shinkre: The gquestion refers
to the period of over 1 year and 6
months, from January 1964 to August
1985. How is it that the minister gaid
that the jnformutfon is being collect-
ed? Is it being collected for all this
period or have they already collected
some details regarding 19064 and, if
s0, what prevents him from giving
that information to the House?

Mr. Deputy-Speaker: He says the
information js being collected.

Bhri Bhinkre: What about the past
year? Is it ulso being collected?

It is a sug-

Mr. Deputy-Speaker: Yes,

Shri Indrajit Gupta: Is the minister
aware of the fact that almost all the
Press in our country had commented
on the fact that during the summer
of 1965, a record number of ministers
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had gone abroad? Naturally, whem
they go abroad, they take their
officers with them. We have been
told that there is an wunprecedented
foreign exchange crisis this year parti-
cularly. How does the minister re=
concile these two facts together? Are
ministers allowed to take any num-

ber of officers they like when they
go abroad?
Shri B, R. Bhagat: As for the

timing of the wministers’ visits, they
have no control over ‘it. "Parliament
sits for about T months in the vyear
and according to the ruling of the
Speaker, ministers cannot leave the
station then, It is only in the sum-
mer months, Christmas or other
months that they go. About the
timing, 1 think, there should be,
therefore, no misunderstanding. As
for taking the officers, only the mini-
mum number of officers concerned is
taken, Sometimes the Cabinet Minis-
ters take their Private Secretaries. 5o,
no other person is alolwed to be
taken.

oft g fag : v & STy e
£ e amgz oy o wifredd & we
wfgamd wrgEe IO K wW

ot gww W wory oA o X
% Yw & gt # aema e fed
% garaei & @1 o fawwi & o
wrr waX § g e W At e o
& wafe agt & whewrd g g . .

oft o v W : &7 ug Y wwT

ot gww W WEATT 6T W
wer % go Ot A vl &0 Ay
arr wrgan § e ag wfrerd afs
ww Al ST O § I W W wA
% oy o & fed e aoee ik
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w9 5 T § AT I AFIRAE
FoT WA & ww  agi ¥ wiwerd KX
oy g ?

oft wo e wrw: H4 oy A Wy
fie ag w17 A v U § | F v
ww WX WA § A IT AT W
foar e § fe oY gt agh gome
# 9 ¥ &t ag *™ g wwar § o agt
¥t gt wod ¥ e § oui
G [ wEw gy § o gw W
[ ]

Shri P. Venkatasubbalah: May I
know whether 1t is a fact that there
is some complaint in gome quarters
that in sending certain delegations
abroad in some cases the deserving
officers, people with seniority and all
that are bypassed by the manoeuvra-
bility of gome officers who are not
normally justified for holding that
job and going ebroad?

Shri B. R, Bhagat: They are, as I
said, very carefully screened. So
there should not be any such com-
plaint,

8hri Joachim Alva: May I know
how many officers are accompanied
by their wives. If they go singly on
officinl work, how many wives follow
them and when do their grown-up
children follow them who later on
get scholarships from the respective
governmenta?

Shri B, B. Bhagat: No officers are
accompanied by their wives when
they go with these delegations.

Bome hon Members rose—

Mr, Deputy-Speaker: Let us go to
the next question. The information
is being collected. I should not have
allowed even a gingle question, but
1 have allowed many,

Shri Ranga: Sir, I rise to a point
of order.

In reply to the question put
by Shri VenkutasubBaish  whether
officers out of their proper turn and
seniority had been chosen to accom-
pany fhese delegations, the only
answer given by the Minister was
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that they are very carefully screened
angd therefore such a thing should not
happen. That js not a proper answer
at all. What the House would expect
the hon. Minister to say is that guch
a thing would not be done hereafler,
We want an assurance with regard to
that matter,

Mr. Deputy-8peaker: He has said
that they will be screened,

Bhri Ranga: Even with the screen-
ing it has happened.

Sbri B. R. Bhagat: I do not accept

-that allegation. What I said is the cor-

rect answer, I said that they are care-
fully screened and therefore there
should be no such complaints, But if
the hon. Member has some insiance,
let him come out with it and I wlll’
examine it. But I cannot accept such
a vague question (Interruptions).

Rodent Control Committee

*660, Shri Surendra Pal Bingh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that some
time back, Government constiluted a
Committee to consider the problem of
Rodent Control and to take effective
measures in that direction; and

(b) if so, how far this Committes
has been guécessful in the achieve-
ment of its object?

The Deputy Minister in the Minis-
try of Health (Shri P. 5, Naskar): (a)
and (b). Yes, Sir. The Government
has set up a Committee to consider
the problem of rodent control in all
its aspects,

Information regarding the existing
organisation and measures adopted
for control of rodents in the differsnt
parts of the country is at present
being gathered and compiled. The
work involved is very extensive, What
further measures need to be taken
for effective rodent control can be
congidered on receipt of the Coun-
mittee's recommendations, The Com-
mittee is expectad to submit its report
by the end of March, 1968.
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Bhri Buremdra Pal Bingh: It is said
by eminent scientists and expertg that
God has not created life in vain, that
all Hig creatures have a certain func-
tion to perform in his scheme of
things, and thal nature automatically
keeps & balance between them, and
that balance shoiild not pe upset by
human beings. May I know whether
the hon. Minister of Health agrees
with this view and, if so, would not

SEPTEMBER 16, 1085

Oral Answers 5856
Committee been asked to go into this
matter of cats also?

Mr, Deputy-Speaker: How does
any Commiltee come into the picture?

Shri Hari Vishnp Kamath: The
Government say that they have set up
a Committee. Will it deal only with
rats and other rodenty or with cats
also?

Dr. Bushila Nayar: I have not been

any act on the part of Govern t
in the direction of rodent control up-
set that balance of nature?

Mr. Deputy-Speaker: The hon.
Member iy entering into philosophy.

The Minister of Health (Dr, Sushila
Nayar): 1 have no desire to enter
into mn exchange of opinion on the
subject. All that I can say is that
rodents at the present moment are &
source of great demage to our food-
grains and endanger health of the
peopie. So, we have to do something
about controlling them,

Shri Sarendra Pal Singh: Has uny
asscssment been made to find out the
total rodent population in the
country?

Bhri P. 8, Naskar: It is very diffi-
cult Lo find out the rodent population
in the country. Recently 1 met an
expert of WHO and he also told me
that it is mot possible to gueas the
number of rodents in any given area
pf & country. The National Institute
of Communicable Diseases has pub-
lished a pamphlet where it has said
that the rodent population is about
six times the existing human popula-
tion in the country.

Shrj Harl Vishnu Kamath: Is there
any truth in a recent press
perhaps by the National Institute; 1
&m not sure—that there are round
about 5000 million rats im our
country? And even if the figure be
different, is it a facl that rats have
wmultiplied so fast, either because our
cats have become laxy, ease-loving,
may be even non-violent, or because
the cat population fas not kept pace
with that of rats end, It §0, has the

able to follow the question. The rat
population is eitimated to be....

Shri Harl Vishnu Kamath: Sir,
may [ repeat the question, because
she has not heard it? She was not
uttentive perhaps.

Mr. Deputy-Speaker: Yes,

Shri Hari Vishou Kamath: Recently,
there was a press report that there
are round about 5,000 million rats in
our country. Even if that figure be
different, iy it a fact that the rats
have multiplied so fast either because
our cats gre ease-loving, lazy, maybe
even non-violent, or because the eat
population has not kept pace with
that of rats? If g0, has the Govern-
ment got any scheme with regard to
cats also?

Dr. Sushila Nayar: Bo far as the
estimates of rats sre concerned, it is
said that the population of rats may
be something like 2,400 millions. Tt
may not be an éxact number, like the
human census, but it is a fair approxi-
mation. There are certain methods
like counting the rat droppings, clos-
ing rat holes ut one end and counting
the number of rats in that hole after
ecynagassing ete. that these estimates
are based on. Ay for the balance
between cats and rats, I am not in a
position to say enything. We have
no scheme for increasing the number
of cats.

st fuogfr frg : wel wwem,
oft wrrer % wgr § fr fafeeat ot &
gt W) qwd | dfew & ay o e
R AR Soud RE (N R L.
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wrdy wawi W ur o §, war a0
Fan ¥ art ¥ wrf genw e £

o gefter mrae : I g W
Y @ ¥ for gy faarcfafg
LU

oft we mo frmt : woft ey
I gt ¥ yo femd for § 1 & g oo
g g e woere & qEi o fieeft
fow o ¥ &)

wTo geftey wrae « &% ool frdem
i §—at aTe & WA Tw e
ol fenr—fe Wi yifone
(i) & §o w=mr A
X9 % gurar I & fawi w), T-Hw
0T Y AT ¥ IE ANe
ity o W fiereft o § fin fedy
¢ 7 ¥ e faerd Frwert § 1

Shri Basappa: May I know whether
Government is aware of the growing
discase of elephantlasis in the South
Kanara District, ...

Shri Bhagwat Jha Asad: That will
be on the next question.

Shri D. C. Bharma: While we are
eradicating these rats, ghall we keep
due proportion or balance between
male rates and female rata?

Mr. Deputy-Speaker: Order, arder.
Shri Hem Barua.

Bhri Hem Barus: Since, according
to the hon. Minister, the rat popula-
tion g multiplying very fast in this
country, may I know if our Govern-
‘ment proposes to introduce and orga=-
nise family planning among rats?

Mr, Deputy- Sponker Drﬂer order,
Ehri Berwa.

ot citgTe wwaeer: & ag Iy
wign § fe fgge Wi sifeamr
& frv Wy amde §, wn aferrdt g
=W ww e kgErhetwr T §
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I Wi s wqe fag o

o wier ww ot @ 9T
wgiTT, ¥6 T W ‘e’ @ A &
Tty @1 famar wfgm

Bhri Kapuy Singh: The concluding
portion of part (a) of the question
justifies the supplementury ag to
whether there is gsubstance in the
mmpres:ion that this commitiee has
been entrusted with the task of actual
destruction of rodents in the land. Or,
has jt merely been asked to report on
how to do so?

Dr. Suoghila Nayar: The committee
will only submit its report ag to the
extent of the problem, and suggest
the ways and means of dealing with
it in an effective manner. The com-
mittge cannot be expected to tmple-
ment the control scheme.

Bhri Shivajl Rao 8, Deshmukh: Is
there any truth in press reports that
the rat eradication programme— the
cost incurred thereon by many muni-
cipalities—worked out at a rate of
Rs, 100 per rat catch?

Dr. Bushlla Nayar: There is oo basis
for such a report. Tt is  completely
wrong.

Shri Sham Lal Baraf: My gubmis-
sion is that there are other very Im-

portant questions, We have had
enough of questions on this

Mr, Deputy-Speaker: Next question.
s fiemr, wikfoar wite grefiate Aoy

i

wre fradt
ml‘tffﬁml
l‘.“‘ﬂ'!
gww
b L
"o
iy :

i &

*561.

zé‘i
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L'ﬂﬂﬁlﬂi:
st owiwe oy

T waTesq WAl dg AT O
st s .

(=) afx g, m few fer el
oW ww v ¥ fer wfa gk
t

() feafar s grdmre o
% fram w1 fafre g o\ § ot
FJERT TATT A H ey Ady e
v,

(%) wo wm & far <rdt g
# feadt afer frrar Y mf & ; o

(%) wr x5 wid & fag fadwl
¥ o g feer o dwaar § 7

wTesy Wt ¥ gowet (s go
fto wrewe) ¢ (%) ofr 7Y 1 fedrfar
wafar #r wifs o wgfaa srow
¥ ware gpfea aff fear o wwn
fet Wr 1955 & o= & F@ TGi/aq
wAl ¥ mriedt wrae 9T frefatea
@ w1 Jwe i feafan frda
wriwy wwmar T fo—

(1) feafar adfew s

(2) %7 gu &= ¥ feafan
frdeor & wrr fafadi w
AETIFA ®CA; AqT

(3) o srdww & o wifes
srawTiow TqT  ITSqTAET-
fox waafei w1 afefea
AT 0
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() @ a7z 65.4 Feafon
frdaor oFs w10 F @ § 1 Frdew
uw#i %1 feafa w1 o fagoor v qew
7w foar mav § 1 [gerer ¥ T
war, dfed e LT- 4g67/es)r
fort G % 4—5 aw & fedfer s
WA 9T @ gt @A dwA f
fafrr Wit g€ &

(w) feafar w ofawfeafor
% fafeam sowre & st w1 Sfe
wft Preeft § 1 9 et € @ §
¥ TR GO K1 AT FTE T FT awAY
& o @@ T & ag wm ar ofawfe-
e g1 o 9T % Shw Y W it

(=) Wt graedffa g & et
% e feafan fgaer s &
fat wearft ®9 § 14. 00 FO¥ WE
¥ ufer & fawfor «r mf § 1

(¥) <t aff 1

* He H'lom.' ff snear
wigan § % wigafam o w odfifi-
fow % faamaor & fag w1 zar &
wifaorre g w1 AT F§ wREET
wid w0 T g W9 Zw ¥, afg
T M oet w7 ww O R feg-
TR aga AR A R R

wrTeey WWt (Wt gwitwT ATEY ) -
feas a1 weeg™ o1 M amg 97 8
& & wrf s aafa ady
a% grg @ wrE g

!ﬁllomefli‘ﬁ: I AT
WER T O THT G § §H A q@ATAw
T g fr feAT ¥ oemiEd Of
2 wm A AW, IOT TAM B oW
o fage & ws W v WA 9y
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F a9 wff ox @E oy § o
el 9 qar AT wwan § e om e
% ufus ®=x ¥ 777 agt o AT
ot gAra2few wfew & 7w
wrror § fie o1 ey an o
v ®r mRom g W e R
w ?

wle  guitwt WY At ST 9
aveqr  wfew & agi av ofow b
O® T gETaw ¥ §5 faw)
% gy wWEqT @, W AT WA T
E1 o o avw sare 8, wgt sar
w7 ar g g

Bhri 8, C. Samanta: Is it not & fach
that the [reventive treatment was
offered to the Members of Parliament
and, if so, may I know how far it was
successful?

Dr, Sushila Nayar: We discovered
several positive cases out of the hon.
Members who were good enough to
allow us to take their blood at mijd-
night and we gave them effective treat-
ment. This is the best prevention
that we can have, namely to treat the
symptlomless carriers go that they
cannot gpread infection.

oft  fow wromw @ MEgT Wi
Tt % et o I AW g )
& arrm wrgar f e wn owm o
b @A A Ay ?

wto  gtftan amqe ¢ a7 A =22
¥z ¥ frargwr g a0 97 Aw-
g #ag d R

Shri A. N. Vidyalankar: May 1
know why there is not a single centre
in Punjab? Does it mean that in
Punjab this disease does not exist at
all?

Dr. Bushily Nayar: 1 wish I could
say that it does not exist in Punjab.

It was true till o few years ago but

Ural Answers BHADRA 123, 1887 (SAKA)
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with haphazard growth of urbanisa-
tion, increasing employmen! opportu-
nities attracting people from all over
India, T em sorry to say that filaria
bas entered Punjab also.
st wy fowd . w1 5@ agEw
off armft § e fagre & frdte w
awtr wm & & @ ¥ mafo,
sreafar div gt wfe fimfar
oW du o kW wAw IeEA
vt & fag fagre ¥ oamer ¥ wimd
« wravgsar @ 7

wlo gufen W ¢ wAfan W
a1 gET aga wdl A & )
2 wwrEfan § at ¥ 0 fade
fem ¢ fs g9 fmd sam et wfo-
ar % fag gmdm e @ B oaw
& fagro et @

ot ay ford :  fagme ¥ wiow
b adiaft a7

wto geftwr wre © ATEAT Y
Wy gr frad &1 g9 @@ aw
&, got @y § ot qdr ool 97
a® @ ogt & wfew i wfioe w-
T ATt qw Y A e W)Y
ufaw ¥ wius s grawar b

off w} :  gndt a7 form #1 Q-
F2faw vt wgd § sowt wrfemfeg) &
am T wed eAT g1 IW I 0T
aEr o weh T £ e f o e
aw @A wfaw wed g g &
W o mAaE N wa o
TaEaT g, A% ATt ¥ oY woerT A
wr wr§ wqgeaT S § 7

wle gelrwr awe @ WX ATAAIT
weew UL are A1 arrerd Ik o
g add o & gEk ot ¥ qoare Wik
Eeo i R il

st Twiww Tow . ETAT
et A aAmay fe grdiotr oferd W)
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w7 & fan ¥ e ome § oW
faw fam oogi % @y o ¢ g At
gyt SgTEl @ &gl smE @
ot §1 F aem wmgwm § fR g
W A ¢F AT AT AFEC I * T
g f& wgafar fmd g & s
¥ t?

wo gim Amy S0
FIEATTN FT FTO0 A1 g7 WIS A7G &
FAF 3 1 W wigAfar w1 Qfr §
wrg 3% farqerd g1 a1 7 g1, 3a%t wvwv
farza ot a3a® wlre & wrgafon
¥ o=y e eren safe Y wrea §
i 3g ¥ wdT ¥ wf ofew w7 ¥
t ) xad wgafar ghar 2

Shrli Sham Lal Saraf: There is no
doubt that in the matter of eradica-
tion of Malaria, the eradition pro-
gramme has been g success. May 1
know if efforts are afoot to take con-
certed action with regard to eradi-
cating Filaria and Elephantiasis also
by starting a programme of eradica-
tion and, if so, how soon it would be
possible to start the programme?

Dr. Sushily Nayar: 1 wish | could
say thst we could undertake eradica-
tion of flaria, but I am sorry we do
not know how to do it. The only
effective thing is proper sanitation
and drainage, so that mosquito breed-
ing can be controlled, which is a very
big programme and is beyond gur
means at present

off wo wo wwt : grdt T FY
Wi 3P ¥ e feedi ¥R
wig Ny off feer & wfeat et
g1 Ko =g f fe oagt ot ew
ag W dc e aft e omr
g

.mm: m Wt &=
t
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st ™ eyw qwaw w0
FATEYY WAy 3177 9g WAL AT
wur ¢ fe e fer wiwt ¥ ag fard
gfus af awt 2 7

WMo gefter wwx . Ty FE@A
fEm o &, wBwt # @ T afew
fagi o &  smEmd gmd oaw

Lic GO A

Bhrl D, J. Nalk: Malaria and Ele-
phantiasis are prevalent in South
Gujarat, Have any cenires been
started there?

8Sbri P. 5. Naskar: The centres that
have been opened In Gujarat are
Surat Borough Municipality, Jamna-
gar, Junagadh and Surat District.

Agricultural Education

Bhri P. C. Borooah:
Shri Vishwa Nath Pandey:

Will the Minister of Planning be
pleased to state:

Bari P. B. Chakraverti:
8.

(a) whether it is a fact thet & team
of experls has reported to the Plann-
ing Commission that agricultural
education was languishing for want
of clear objectives, apathy and inade-
quate facilities in the form of land,
irrigation, equipment and other mate-
rial inputs;

(b) whether according to the team's
finding, hardly 10 to 13 per cent stu-
dents following agricultural courses go
back to the land farms;

(c) whether Government have de-
cided to divert a considerable number
of students, out of the millions of
students at the post-middle School
Stage, 10 wn intensive agricultural
course; and

(d) if so, the steps which are pro-
nm-d to be taken to remove ta

PR
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The Minister of Planning (Shri B. B.
Bbhagat): (a) The team has not yet
submitted its report on survey of
agricultural education at the secon-
dary and pre-university gtages. A
brief note on the subject was, how-
ever, circulated for the Conference of
State Education Ministers held at
Srinagar in June, 1985 which, among
others, incorporated the preliminary
observations of the team,

(b) Relevant extracts of the note,
giving the findings of the team, are
placed on the Table of the House.
[Placed in Library, See No. LU'—
4868|65].

(¢) and (d). On the recommenda-
tions of the Working Group on Junior
Agricultural Schools set up by the
Ministry of Education, it is proposed
to divert about 4 lakhs of students at
the secondary stage to agricultural
courses during the Fourth Plan
Necessary outlays have been provided
in the Fourth Plan allocations.

Shri P, R. Chakravertl: May I know
what positive steps have been taken
by the Government to give agricul-
tura] education a diverse character
50 as to Include training in farm
management?

Sari B, B. Bhagat: The Team s
looking into this. One of its recom-
mendeliong in the preliminary note 1
that, right from the beginning, agri-
cultural courses should be made com-
pulsory at the secondary stage, so that
at the end of the secondary stage they
ean diversify.

Bhri P. R, Chakravertl: Keeping in
view the experiments that have been
carried out in TU.SA and USSR
where agricultural education forms a
component part of secondary educa-
tion, may I know whether Govern-
ment are making any move In that
dire:tion?

Shri B. . Bhagat: The Team will
look into this question also.
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Shri P. R Patel: Fardly 10 to 13
per cent of the students following
agricultural courses go back to the
farms. May I know the reason for
this? Am I to understand that agri-
culture is not a paying profession and
that they get more in other profes-
siona?

8arl B. R. Bhagat: That may be so.

Bhrimati Tarkeshwari Sinha: May 1
know how many institutions giving
agricultural training have attached
farmy with them? What is Govern-
ment doing to make all the agricul-
twral insiftutions pave attached farms,
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8hrl B. R. Bhagat: The latter is the
desired objective. As regards the
number of agricultural institutions
having farms, I do not have the infor-
mation with me just now.

ft omy foy fret : W
™ Famadagsgrmm s 13
wfamn  fradt foer v w3 &
o afimrm e g Kag
o wgm § fr owmgd @ @
ar afeardi % 7 fire fareed s
Wfag 9% 8?7 smamHACA
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&t wriw fog faateh : fey
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ot Wo T WY : A AMT 9T
wft  faare foar o @ 3, A
3 3, wit @ g9 sz gfuee
LA
Shrl Ranga: Will Government ask
thiz committee or any of the authori-
ties that they have to find out what
percentage of these people who ab-
stain from going back to their farms
after obtaining thig training do so be-
cause of the ceiling placed on land
incomes at only Rs. 500 per annum
per family whereas in all other pro-

fersions there iz no such ceiling at
all?

Shrl B. B, Bhagat: The committes
will also look into this, but to me it
does not appear that Yhe connectioa
between the two is very valid

Bhrl Ranga: What is the answer to
the question? I could not hear it

Mr. Depuiy-SBpeaker: The answer
is that the committee wiT o into that
question
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Shri Eapur Bingh: Are Govern-
ment prepared to concede publicly
that their own land reform policies
are basically responsible for making
private farming unattractive to any-
body except the most unskilled?

Shri B, R, Bhagat: We @o not ac-
cept it. ..

Mr. Deputy-Speaker: This question
has been answered already.

Shri Kapur Singh: My question
is at a different level altogether, and
1 think the hon. Minister is going to
answer it.

Mr. Deputy-Speaker: It has been
enswered already.
oft cwdew amw ;& T

g fe e g g @ @ e wfa
frargi & &eff w05 ae qfard &
we A fam o Wi @i s fog
ary ¥ forer @t ¥ £ avaew ot
g wrewar ag Idr w1 aform A R
fr 1 foarfagy & ko= 13 sl
W st H ord § art Yl & e
¥ oA’

Mr. Deputy-Speaker: This question
also has been answered already.
Shrl Sheo Naraln: It is a very

good question and it should be uns-
wered,

off wrrew W QT ;. IUTSAE
TERA, FT AATH FT WG FqA T BN
1 sowfawa @amEl w1 wg AW
T F o ey fofrec & amw
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‘% %1 13 afra fred qR §
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Mr. Deputy-Speaker: This question
has been answered already.

Bhri Bhagwat Jha Asad: No, it is not
& fact that it hay been answered, We
want an answer to the question from
the hon. Minister and not from you.

Shri B. R. Bhagat: 1 have not got
the break-up of the proportion of
agriculture students belonging to the
farmer and non-farmer class.

Shri Bishwanath Roy: May T know
whether the present syllabus of agri-
cultural education contains any pro-
gramme regarding the mechanism of
production of agricultural imple-
ments?

Shri B. B. Bhagat: Yes, the courses
include training in use of implements.

Bhrimatli Ramdulari Sinha: May I
know whether it is a fact that the
land reforms Acts of various States
fixing ceilings on land have not beem
‘fully implemented, and if so, whe-
ther it is true that on account of the
uncertainty of the future of the land
reform legislation, agricultural pro-
duction iz very much handicapped?

Bhri B. B. Bhagat: Yes, a doubt
has been expressed, that the latter is
true,

Shrimati Yashodas Reddy: The hon
Minister was pleased to say that he
did not have any information as to
whether students going into agricul-
tural universities were having any
agricultural background.

Shri B. R. Bhagat: Bresk-up.

Bhrimatl Yashoda Beddy: I would
like to know whether he has got any
information as to whether students
who do not get admission in any
other college go into the agricultural
college and Dot because they are
eager to have agricultural education.
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Mr. Deputy-Speaker: That is a
different question.

Shrimatl ¥Yashoda Reddy: It is hap-
pening in our own State.

Mr. Deputy-Speaker: Order, order.

Bhri P. Venkatasubbalah: May 1
draw the attention of the hon.
Minister to the statement made by
the study team to the effect that the
Impression s that agriculture is not
remunerative and the position has
become difficult as a result of frag-
mentation of land due to various
governmental policies and laws of
succession. May I know whether
Government agree with this observa-
tion, and if so, what steps are they
going to take to remedy the situa-
tion?

Shri B. R. Bhagat: Government
will look inte all these recommenda-
tions along with the team's {fuller

recommendations.

Shei R. 8. Pandey: In America,
universities have got agricultural
colleges compulsorily and all the

students who pass out of such ecol-
leges are engaged in extension ser-
vices; they work on farms and so on.
I would like to know whether the
hon. Minister is going to suggest that
this policy be adopted here so that
the wuniversities have agricultural
colleges within their jurisdiction on
the same lines.

Mr. Deputy-Speaker:
for action.

Suggestion

Shrl R. 8. Pandey: I would like to
know whether he is thinking on those
lines.

Mr. Deputy Speaker:

will consider it.

Government

Shri SBham Lal Saraf: With the
introduc'ion of community develop-
ment and various other schemes, it
was hoped that the concerned people
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would be brought nearer to mgricul-
tural education, The drawback so
far has been of the white-collar
approach. May I know if the con-
cerned departments both at the
Centre as well as in the States have
been successful in <changing that
approach so that all concerned apply
their mind to agriculture itselt? If
90, to what extent?

Shri B. R. Bhagat: I agree. That is
why we are looking afresh into this
question.

National Health Insuramce Bchome

+
Bhrl Yashpal Bingh:
Bhri Eswara Reddy:
oy Shri Basappa:
| Bhrl Onkar Lal Berwa:
| Shri Jashvant Mehta:
) Shrimatl Laxml Bal;

Will the Minister of
pleased to state;

Health be

(a) whether there is a proposal to
introduce a National Health Tnsu-
rance Scheme; and

(b) if mo, the main features there-
of?

The Deputy Minister in the Minis-
try of Health (Shri P. 8. Naskar):
(a) There is a proposal to introduce
Pilot Health Insurance Scheme dur-
ing the IV Plan.

(b) The detalls are under
deration.
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Bhri P. 8. Naskar: This question
relates to the national health insu-
rance scheme. How water supply
comes into it I do not know,

ot gwae fy . W ETETC Oy
et § fw aw aw gt mET
T T e § g g
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Bhri P, 8. Naskar: This has nothing
to do with national insurance.

8hri Kapur Bingh: This question
must be answered. He has put a
most fundamental question relating
%0 the health of the people.

off woew fog . op  wCEY
9wl seuT awi ) w g e
w e wr e oy wor §

Shri Eapur Singh: If you keep on
gnoring fundamentals, how are we
going to solve the problems of the
health of the nation®

Mr. Deputy-Speaker: It has nothing
to do with national health insurance
scheme.

8hri Basappa: May I know the
type of people eligible to this scheme,
and whether State Governments,
who are wvery much interested, are
being consulted in this matter?

The Minister of Health (Dr. Sushila
Nayz~): We have addressed the State
Governments and suggested to them
that during the Fourth Plan they
might take up certain pilot schemes,
and try the idea in certain areas. As
the House knows, we have a health
scheme for certain sections of people
like the Central Government s2rvu.'s,
which includes hon. Members of this
House, and indus'rial workers. In
Dethi we have tried 1o extend the
Central Government Health Scheme
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to certain semi-government bodies
like corporations ete, and in certain
mreas to the other citizens also. So,
we feel that it will be good to try the
idea in certain other places also on
a pllot basis
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Shri P. E Chakravertl: Does the
Government consider it feasible to
introduce some form of non-contribu-
tory old age pension as has been
attempted In other countries of the
world?

Dr. Sushila Nayar: No, 8ir. It is
not non-contributary. It is a contri-
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butory Health Insurance to the extent
that there will be a certain amount
«0f pre-payment made by the people
who are insured.

Shri D. C. Sharma: This is called
the National Health Insurance
Scheme. May 1 know if the word
“national” includes all categories of
citizens, those who live either in vil-
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50 what will be the annual recurring
cost?

Dr. Sushila Nayar;: The hon. Deputy
Minister has not stated what the
hon. Member has imputed to him.

Shri R. Ramanathan Chettiar: On
& point of order. The hon. Deputy
Minister said in reply to the main

lages or towns, or it includes only
Government servants and servants
of private establishments; if so, will
something be done to see that the
word “national” becomes a really
significant word in this context?

Dr. Bushila Nayar: I have stated
that there is no idea of introducing
a comprehensive national  health
insurance scheme at present. What
is proposed is that pilot projects for
Health insurance scheme covering
non-Government servants—because
for Government servants already
have a scheme—may be tried in the
Fourth Plan.
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Shri R. Ramanathan Chettiar: The
hon. Deputy Minister replying to the
main question said that there was a
proposal to introduce a national
health scheme in the Fourth 2lam.
May 1 know whether the Govern-
ment have worked out the financial
implications of this scheme and, if

question that there is a proposal to
introduce a national scheme in the
Fourth Plan. 1 am really surprised
that the Minister of Health should
contradict her own colleague in this
matter,

Dr. Bushlla Nayar: 1 am sorry the
hon. Member did not probably hear
the full reply. I shall read out what
the hon. Deputy Minister said: there
is a proposal to introduce a pilot
health insurance scheme during the
Fourth Plan, He has not said any-
thing about the national health
scheme.

Shri R. Rsmanatham Chettiar:
Very well. What will be the finan-
cial implication?

Shri P. 8. Naskar: Details
under consideration.

are

Shri Shivajl Rao 8. Deshmuokh:
Does the hon. Minister of Health
know that 95 per cent of the rejec-
tions in the recruitment are on
grounds of failure in regard to the
nervous system, flat foot and defec-
tive eye sight?

Dr. Soshila Nayar; I have ne
information about the stalement
made by the hon. Member. If he
gives me details 1T will have it exa-
mined.

Fourth Finance
+
[Shl'l P. C. Borooah:

Commission

Shri A. V. Raghavan:
Shri Koya:

Bhri P. E. Chakravertl:
Shri Raghunath Singh:
Shri D. C. Sharma:
Shri Kajrolkar:

943,
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Bhrl Yashpal Singh:
Shri H. C. Linga Reddy:
Will the Minister of
pleased to state:

(a) whether the Fourth Finance
Commission has submitled its report;
and

Finance be

(b) if so, its main recommendaticns
and Government's reaction theretu?

The Minister of Planning (Shril
B R. Bhagat): (a) and (b). The
repot of the Fourth Finance Come-
mission together with an explana‘ory
memorandum as to the action tuken
thereon was laid on the Table uf the
Lok Sabha on the 10th September,
1965,

Bhri P, C. Borooah: May ! k.iow
whether the States had pointed out
to the Commission the growing
tendency towards centralisalion of
taxes and increasing dependence of
the S ates on Centre resulting in
mounting interest liabilities of the
States for Central loans which absorb-
ed large portions of State revenucs
and T so, whether the Government
propose to reconsider the whole taxa-
tion structure to make the States
more self-dependent?

Bhrl B. R. Bhagat: It is a sugges-
tion for mction.

Bhri P. C. Borooah: Whether this
was pointed ou! by the Finance Com-
mission or not......

Shri B. R. Bhagat: The rcport is
with the hon. Member and if that
point had been made it could be

found out.

8hrl P. C. Borooah: May 1 know
whether the Stites have painted cut
to the Commission that Lhe recent
changes in the income-tax Act have
deprived the States of their due
share and. if so. whether they are
going 1o change the share of incorie-
tax to the S'ates.

Shri B. R. Bhagat: T do rnot have
the p-oceedineg of the Commission

1317 (ai) LSD—2,
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before me. What is there in the
report is available to the Members but
the representations sent by the
States are not part of that,

Shrimatl Tarkeshwar] Sinha: May
1 know whether any discussion took
place between the Finanze Commis-
sion and the Ministry about the
linking of economle aid, loan or
g'ant whichever had been awarded
by the Commission, with the pe for-
maonce of their economy and it there
any agency likely to be created to
link up these two things?

The Minister of Finance (Shrl
T. T. Krishnamachari): I had no dis-
cussion with the Flnance Cuonimis-
sion.
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Shri P. R. Chakraverti: In the coun-
text of the functioning of lhe gdevo-
lution of .axes—the revenue and
distribution—may I  know whether
the Government thinks it noecessury
to re-examine the whole question
now, if necessary, by am2nding the
Constitution itself?

Bhri T. T. K Ishnamachari: There
is no such ma ter under considera=
tion.

Bhri D. C. Sharma: May I know why
In the distribution of cusioma and
excise duties and the incoms-tex, the
Finance Commission has not kept in
view the rate of growth thut is desir-
ed from the various S ates?

Bhrl T. T. Krishnamacharl: The
Commission's r daticns  are
betore the House. Why the Com-
mistion have not thought of any

particular thing is for the Commis-
sion taemselves to say; 1 cannot
answer for the Commission.

ot g fag @ #T AIEIT @@
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Shrl Harl Vishnu Kamath: Wi'h a
wview to augmenting the financial
resources of the States, have the
State Governments been lcit frce to
end, if they so desgire, tha: [Iarcicsl
fraud called prohibition, or, arz they
fettered and bound in any way by
Central advice to the contrary in that
regard?

‘Mr. Deputy-Speaker: How does il
arise ou’ of this quastion?

Shrl Harl Vishnu Kamath: This i
abou* financial resources, and ‘his it
about auzmenting the financia
resources of the States.
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Mr. Depuaiy-Speaker: Has the
Finance Commission made any gsuch

recommendation?

Shrl T. T. Krishnamacharl: Noth-
ing very specific; no.

Shrli Harl Vishnu Eamath: The
point ls, with a view to augmenting
the resources, are the States lef! free
to end thiz thing . . . (.nterruption ).

Mr. Deputy-Speaker: Order, order.

We are only concerned with the
recommendations of the Finaace
Commission.

Shri Harl Vishnu Eamath: Why do
you restrict it like that?

Mr. Deputy-Speaker: The main
question is only with rega d to tne
report of the Finance Commission.

Shri Harl Vishnu Eamath:
should not narrow the
question like that,

You
scope of the
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Bhri Ranga: May I know whether
the special steps taken by the Finance
Minister this year in order to help the
States to mee' their wavs and meani
by making provision in the supple-
mentary budget have also been taken
into account by the Finance Commis-
sion and, if not, does the Finance
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Minister propose to continue this
p ac ice of making provision here for
taxes to provide money for the States
to meet their wavs and means diffi-
culty, as apart from the recommen-
dations of the Finance Commission?

Bhrl T. T. Krishnamacharl: The
gene-al question of gaps in the re-
sources of the State has been taken
into account by the Finance Com-
mission, but the hon. Member would
please note that the recommendations
of the Finance Commission will
becOme operative from next year
onwards. Certain portions of the
recommendations are being curried
out by executive order and certain
other portions of the recommenda-
tions will have to be given rffect to
by legislative action, and a Bill will
come before the House in regard lo
the implementation of the recommen-
dations, But I am onlv conzerned
at the momen! in regard to the p-e-
gent year in which there ave certain
Imbalances which 1 tried to help and
set right to some extent, not the
whole extent.
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Mr. Deputy-Speaker: It is for the
Finance Commission to decide

Bhri Sham Lal Saraf: Is this the
ultimate decision or js there an elbow
room for the government, to make
such changes as may be necessa-y to
accommodate such of the States as
may be found wanting as far as funds
are concerned?

Shri B. R. Bhagat: For that reason,
a special grant s provided under the
Constitu ion and as many as 11 States
have been given grants-in-aid.

Shri Sham Lal Saraf;: My question
was whether this is  the ultimate
recommendation and  povernment
will  nat c¢haare it and there Is  no
room for the Gove nment to make
such changes as may be found ncces-
sary for accommodating such of the
States as may be aggrieved?

Bhri B. R. Bhagat: That is a hypo-
thetical question. We have accepled
the recommendations of the Finance
Commission.

Bhrl D. N. Tiwary: May I know
whather any advice or ins'ruction “was
lssued to the commission that the
backwardness of a State should be
taken into consideraticn as an Impor-
tant factor while distributing the
income-tax?

Shri B. E. Bhayat: The terms of
reference of the commission were
those as laid down in the Constitu-
tion.

Shri P. Venkatasubbalah: Accord-
ing to *he findings of the Finance
Commission, the State Governments
a~e g=1!ing more than what  they
got formerly. In addition to that,
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does this government propose to
issue any instructions to the State
Governments, in the formulation of
their fourth plan schemes, to levy
any additional taxation to st:rengthen
their internal resources?

Bh: B. B. Bhagat; As a result of
the recommendations, the States will
get about Rs. 780 crores more than
the th.ol Cummission's recemmenda-
tions. To what extent it will affact
eentral assislance is being looked into
and only after that is known the

States' plan will take that into
account.
Life Insurance Corporation

+
{ Bhrl P, C. Bo-oonh:
J 8hrl Yashpal Singh:
Shri D. C. Sharma:
Shri Bagrl:
| Shrimatl Tarkeshwarl Sinha:
|. Shri Himatsingka:

‘Will the Minister of Finance be
pleased to state:

(a) whether Government have
under consideration a  proposal to

split up the Life Insurance Corpo-a-
tion into four or five indepsndent
zones for increasing efficiency uwnd
expanding business; and

(b) if so,
thereon?

Government's decision

The Minister of Planning (Shrl
8. B. Bhagat): (a) and (b). A re-
commendation to this effact has been
made by the Parliamentary Com-
mittee on Public Underlakings. The
Report is being studied.

Shri P. C. Borosah: What precisely
is the contemplated st-ucture of the
reorganization of the LIC and how
will the working of the dilfercnt
uni & be coordinated?

Shri B. R. Bhagat: The recommen-
dation i3 that instead of one Carpora-
tion, there should bhe regional corpo-
ra‘ions.  Along with the other re-
commendations, this is alsa  being
loot:zd into.
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Bhri P. C. Borooah: May I know
whether the pa-liamen‘ary committee
on public undertakings recommend-
ed lowering of the premium rates and
what is the reaction of the govern-
ment to it?

Shri B. B. Bhagat: That is a sepa-
rate question.

Shri Shivajl Rao 8. Deshmukh; Has
the Finance Minister reczived any
proposal from cooperative irstitutions
about formation of cooperatives for
gencral insurance and if so, what is
the reaction of the minister to it?

Shri B. R. Bhagat: This
concerns life insurance, not
insuramce.

question
general
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Mr. Doputy-Speaker: 1 have receiv-

ed a reply saying that he is not pre-
paréd 1o answe:.



Oral Anstwoers

oft o ford : wToR W e A
g g At aa et ft wT o wmar 4

Fareaw wghw : wTow T et
oY 9T IHET FaTH WY °T AT & | TR
wHz T TT I W WiET TG §) A
% 1 Heis not prepared,

it wy fowdt | & 9o 95 ®T @I
gAar g 1 I fomr &

“faw 581 ¥ feare 10 fermw
w1 et wTowT T AreA g7
1 6 ferar w1 wrad araf
T H&T o 687 W AT
faar smom 1 afe 7 9w
%t ardr A | a1 /W Aoy
FERT G waTq wow! fw
ot | afs W €W S

5885
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Mr. Deputy-Speaker: He is not wil-
ling to answer. 1 have a letter say-

ing that he is not prepared to answer.
Let us proceed now.
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QUESTIONS

Cost Reduction Cells in Publls
Undertakings

*662. Shrimatl Savitrl Nigam: Wil

the Minister of Finance be pleascd to
state;

(a) the names of the Public Under~
takings where cost reduction cells
have been established; and

(b) the broad outlines of the staff-
ing pattern laid down In those Under-
takings?

The Minister of Planning (Shri B,
R. Bhagat): (a) ‘Cost Reduction Celly
@3 such have been established in tha
following undertakings;

(1) Hindustan Machine Tools Ltd,

(2) Oil & Natural Gas Commis-
sion.

(3) Hindustan Steel.

(4) Heavy Electricnls (Indis) Ltdy
(3) Bharat Heavy Electricals Lid,
(6) Indlan Oil Corporation.

Mm :‘tzl.m Telephone Industries

(b) the scope of the information
sought s not clear. The broad
management pattern, however, is that
each undertaking has a Chief Exocu-
tive who is responsible for its proper
working, assisted by heads of depart-
ments dealing with different functions
like construction, designs, production
personnel, finance, accounts, costing
sales, ete.

Libernlisation of Direct Taxatiom
Raules

#67. Bhri Heda: Wil the Minister of
Floance be pleased to state:

(a) whether Government have
studied the difficultics experienced by
the trade and industry in following
the rules made by the Cent-al Board
of Direct Taxation under Section 293
read with sub-section (3) of sectiun
37 of the Income-tax Act;
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(b) whether any represmm ations
were mude in this regard; and

(c) whether any change or liberali-
sation is envisaged by Government?

The Depuly Minister In the Minds-
try of Finance (Shri Rameshwar
Sahul: (a) Yes, Sir. Income-tax
rules framed in pursuance of section
37(3) of the Income-tax Act, 1951 for
th2 purnose of pressribing  certmin
limits and conditions for allowanre
of expenditure incurred by an asses-
sce on advertiscment etc, were first
issued under a Gazette notification
dated 8th March, 1865. Several re-
presentations were received from cer-
tain sections of the Press, trade and
business assaciations, and members of
the public poin ingou! the difficulties
that would be experienced by trade
and Indus ry in following the ruless
These were duly consldered by Gov-
ernment and the rules we-e with-
drawn by a Gezette notification dated
80th March, 1985,

(b) Yes, Sir. A large number of
representations in this regard were
made by the Press, trade and business
associa ions and members of the pub-
lic.

fe) Revised rules have since been
framed In the light of the suggestions
and comments received in this regard
from the interests affected, and these
have besn published as “draft rulae”
for eliciting further sugees'ions and
comments by the 30th September. The
draft rules are, in  several resnec's,
more liberal than the rules publishe:dl
ealie. The further suggestions and
comments which mav be received va
the “draf* rules” will be considered
before finalising the rules.

foeslt o wowml wamée

*ges. ot sy W fmo
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Code for Indus Waters Commission

{ Shrl Raghunath Singh:
*869. { Shri Narenira Singh
| Mahbida:

Will the Minister of Trrigation and
Power be pleased to state:

(a) wheother there is any proposal
to evolve a code to indicate the areas
which the Members of the Indus
Waters Commisison can visit in the
respective countries; and

(b) if so, the details thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No, Sir.

(b) Does not arise.

Curbs oa Banks and Financlers
J Shri Sham Lal Saraf:
| Shri Basappa:

Will the Minister of Fimance be
pleased to state:

(a) whether credit curbs have been
applied to Banks and other recognised

*670.
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financiers, in the present year's drive
-to minimise inflationary trends dis-
cernible in the country; and

{b) how far this effort has succced-
ed and borne results to the desired
extent?

The Minister of Planning (Shri B.
R. Bhagat): (a) The Reserve Bank
has applied goneral as well u3 gelee-
tive controls in respect of scheduled
bank credit with a view to restrain
the pace of monetary expansion.

(b) The effort has, on the whole,
had beneficial effects,

Diaposal of Flats Ballt by D. D. A
Shri Kapur Singh:

Shri Bolanki:
Bhrimati Malmeons Bultan:

‘Will the Minister of Health be

Pleased to state:

(a) whether any decision hns since
been taken regarding the disposal of
400 fiats built by the D.D.A. for being
sold on a hire-purchase basis; and

(b) whether these flats have been
- provided with all clvic needs?

The Minister of Health (Dr. Sushila
Nayar): (a) Nct yet. So far the
construetion nf only 32 houses (64
dwelling units) in Sufdarjang Resi-
dential Scheme has been cumpleted
by the Central Public Works Depart-
‘ment on behalf of the Delhi Develop-
ment Authority. The construction
of 50 houses (100 dwelling units) in
the Najafgarh Rosd Reudential
Scheme is still in progress. Thus
there are B2 houses 184 (dwelling
units) completed or nearing comple-
tion, and not 400 flats

(b) Water supply bs still jacking.
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Medical Education

{ Shrl Farl Vishou Kamath:
*€73. Shri Karni Singhyi:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 261 on 4th
March, 1965 and state:

(a) whether an  assessment has
been or is belng made of the outcome
of the various measures that have
been initiated for the improvement of
standards in medical education; and

(b) if so, a brlef resume thereof?

The Minis'er of Health (Dr. Sushila
Nayar): (a) and (b As the
various  measures  jnitiated for
the improvement of gtandards
of medical education will take
time to produce their full results,
no special assessment has been made
bwv the results achleved. However the
Inspections conducted by the Medical
Council of India also gerve the pur-
pose of such gssessment, and their
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recent lnspections indicate that except
for the private medical colleges with
insufficient financial resources al] other

colleges are conforming to the present
standards.

M/s. Skoda and Co.

*674. Bhrl Surendranath Dwivedy:
Will the Minister of Flnance be
pleascd to refer to the reply given to
Starred Question No. 98 on ‘he 10th
September, 1964 and state:

(a) whether investigation intp the
violation of foreign exchange regula-
tions by M/s, Skoda and Co. has been
completed; and

(b) if so, the steps, if any, taken
in the matter?

The Deputy Minister in the Ministry
of Finance (Shrl Rameshwar Sahuo):
(a) gnd (b). No, Sir. Investigations by
the Customs authorities and the En-
forcement Directorale are still in
progress. The Custorng authorities
have so far issued 41 show cause
notices to Mls. Skoda (India) Private
Limited. and others concerned in the
various transactions. Three cases have
been adjudicated and others are pen-
ding.

Posting of Doctors in N.EFA

Shri J. N, Hasarika:
Shri P. L. Barupal:
Shrimati Ganga Devl:
Shrimati Jyotsna Chanda:
Bhri J. B. 5. Bist:

Bhrl Virbhadra Singh:
Bhrl Gajraj Singh Rao:

Will the Minister of
‘eased to state:

Health be

(a) whether it iz a fact that due
to lack of promotional opportunities
and other facilities, Doctors are not
willing to go to N.EF.A. to take up
employment; and

(b) if so, whether Government are
considering any special measures to

make thess posts more atiractive and
lucrativer
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The Minister of Health (Dr, Sashila
Nayar): (a) and (b). All posts of doc-
tors serving in NNE.F.A. have been
included in the Central Health Service,
and therefore, the prospects of pro-
motion for doctors serving in
N.E.F.A. are now the same as for
al] other members of the Service.
Doctors posted-in NEF.A. will get
the same facilities z5 are admissible
to other Central Government servants
posted there.

Interest on Loans to States

{ Shri Thlrumala Rao:
| Shri M. §. Murti:
*476. ¢ Shri D. B, Raju:
Shrl Ankineedu:
Shri C. Dass:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether itis a fact that the Cen-
tral Government are collecting interest
from the States on lcans advanced to
them for the execution of large irriga«
tlon projects while a project is still
in the construction stage and before
water is supplied to the canals;

(b) If 8o, the namey of such projects
and the reasons therefor; and

(e) the amount collected and the
methods of collection?

The Minister of [Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
At present, Nagurjunasagar is the only
large irrigation project where water
has not been let down the canals, but
for which the State Government has
to pay interest on loans specifically
advanced by the Centre for capital
works. The interest is payable as
per terms and conditions of the loans
ganctioned by the Centre. In the case
of Nagarjunasagar Project, canitalisa=
tion nf interest was pllowed for seven
yearg from commencement of con=
struction agminst the original sanc-
tioned period of five years.

(¢) The amount realised :a i;terest
in respeot of Central loans for Nagar-
junasagar Project is about Rs. LE
crores. lnterest due on loans Is
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credited to the accounts of the Central
Government by the Accountant Gene-
ral on the basis of the authority re-
ceived from the State Government.
In case of default, arrears of interest
are also linble to be adjusted against
the State's share of Central taxes,
duties and grants.

Deposit Insurance Scheme for
Co-operative Banks

*g71. Shri
Will the Minister
pleased to state:

Shree Narayan Das:
of Finance be

(a) whether the Reserve Bank of
India and the State Co-operative Banks
have beep able to devise a scheme
which will lead to extending the Depo-
sit Insurance Scheme to co-Opera‘ive
banking sectors; and

(b) if so, the broad features thereof?

The Minister of FPlanning (Shri
B. R. Bhagat): (a) and (b), The Re.
serve Bank has indicated to the State
Governments that the State laws
relating to co-operative socleties
should be amended, so as to provide
that any decision regarding the super-
session, winding up, reconstruction or
amalgamation of cooperative banks,
to which the scheme of insurance i
meant to be extended, will be arriv-
ed at only in comsultation with the
Reserve Bank. It ls also envisaged
that changes in the management of
these institutions will be made, H

necessary, at the instance of the
Reserve Bank. The question of
amending the Deposit Insurance Cor-

poration Act, 1961, sn as lo enable
the Corporation to insure deposits
in co-operative banks, will be consi-
dered in the light of the action taken
by the State Governments in regard to
the guggestions made by the Reserve
Bank,

Forelzn Ezchange Rackets
[ Shel Vishwa nath Pandey:
* \_Shrimati Jyotsna Chanda:
Will the Minister of Finance be
pleased to state:
(a) whether it is g fact that Madras,
Gujrat and Punjab are to be
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the Headquarters of the active

gangs
dealing with foreign exchange rackels
as reported in the ‘Statesman’ dated
the lst September, 1065, and

(b) it so, the action taken by Gow-
ernment in the matter?

The Deputy Minister in the Minls.
try of Finance (Shrl Rameshwar
Bahu): (a) Although scveral cases of
unauthorised dealings in foreign
exchange from Madras, Gujrat and’
Punjab have cume to notice, it is not
possible to say that these are Head-
quarters of aclive gangs of foreign
exchange rackets.

(b) Approriate action Is be'ng taken
under the Foreign Exchange Regula-
tion Act, 1047, against those who have
been found to be guilty of infring-
ments.

Khoals Commitise Roport on Narmade
River Project

Bhrl D. J. Nalk:

Bhri Jushvant Mehta:

Shri Sidheshwar Prasad:
J Bhrl K. N, Tiwary:

Bhri Visawa Nath Pandey:
| Shri SBhree Narayan Das:

810,

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the. Khosla Commitles
has submitted its report on the Nar-
mada River Project; and

(b) if o, the sallant features thare-
of?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes; Sir.

(b) The recommendations of the
Committee are being studied and will
be laid on the Table of the House, as
early as possible,
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Rulds on Buslness Houses in Bombay

r:ihri 5. M. Banerj®e:

| Shri Yashpal Singh:
'ﬁll( Sh:i H. C. Linga Reddy:

| shri Vishwa Nath Pandey:

| shrimati Maimoona Sultan;

Will ‘he Minister of Finan-e be

pleased to state:

(a) whether it is a fact that con=
cealed money, jewellery and o.her
valuables worth Rs. 3 crores hava baoen
re ently found in Bombay with scme
of the firms after a raid;

(b) if 50, the names of these firms;
(c) the total amoun: recoverad; and

(d) whetner some of thsse perons
have confessed and pleaded for les.er
penalty?

The Deputy M!nister in the Minls.
try of Finance (Shri Rameshwar
Sahu): (a) to (d). During the course
of searches in Bombay of 61 business
and residential premises of profcssion-
al name.lendars who issued bogus
purchase vouchers and sale memos.
1o businessmen engaged in Dyes and
Chemicals trade, incriminating docu-
ments and account books and cash to
the extent of Rs, 45,000 were found and
seized. Rupees two lakhs worth of
jewellery was also found during the
tourse of the searches. A number of
these intermediaries have confessed
that thev were carrving on bogus ac-
ecommodation business. None of them
have pleaded for lesser penalities so
far.

The names of the firms raided are
as follows:—

1. M/s Mahendra Kumar Shanti-
lal.
M/s Bombay Chemical Co,

M/s Desai Bros.
M/s Ashok Traders.

. M/s Kantila] and Co,

M/s P. Nandalal and Co.

. M/s Arvind K. Sadu.

M/s Kumar and Co.

. M/s Didwania and Sons.

. M/s Shri Krishna Trading Co.

L LRy
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11. M/s Didwania Fabrics,
12. M/s Satyanarayan and Co.

13. M/s M.T. Export and Import
(P) Ltd.

14. M/s Harshad Dyes and Chemi-
cals,

15. M/s Mahendra Trading Co,
16. M/s Rupam Brothers.
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Foreign Exchange Crisis

Shri P. R. Chakraverti:
Shri P. C. Borooah:

Will the Minis'er of
plzased to state:

(a) whether UK. has agreed (o an
immediate release of £ 5 million of
non-project assistance to help India to
tide over the prescni foreign exchange
crisis;

(b) whether arrangements for simi-
lar immediate fiee fureign exchange
assistance from US, West Germany
and other countries of the Aid India
Consortium have been made;

{c) the nature of response of the
various member-countries of the con=
sortivm to India's request for larger
non-project assistance; and

(d) what proportion of the consor-
tium assistance consists of granis and
low-intereit loans repayable gver a
long period of 23 years or more?

The Minister of Planning (Shrl
B. R. Bhagat): (a) Apgainst a pledge
of £ 30 milllon made for 1965-66
under the auspices of the Indla Con-
sortium, the WU.K. has agreed to a
release of £ 3 million to India which
has already been drawn against Im-
port, to corresponding extent, of
developmental goods from the UK.

(b) and (c), At the Consortium
mectings in March and April, 1965,
efforts were made to increase the
proportion of individual country assis-
tance that could be devoled to imports
on a non-project basis, Negotiations
are still in progress.

682,

Financeg be

(d) RBilatzral negolintions with ald
giving countries are still in progress.

Foreign Loan

Shri Heda:

Shri Indrajit Gapta:
Shri Vasud van Nair:
Shri Madhu Limaye:
Shri Mohammad Elias:

‘Will the Minister of Finance be

pleased to state:
a) tne total liability of India with

Written Answers 55‘98

regard to the payment of forsign loang
and interest thereon during the Fourth
Five Year Plan;

(b} whethe. there will be any short-
fall in mveting the demands; and

(c) it so, the reasons therefor?

The Minister of Planning (Shri
B. B Bhagat): (a) The to al liab )iy
of India in respect of foreign excnanfe
loans contracted @n far abroad
amounts in gll to Rs. 1393 erores made
up of Principal Ra. 658 crores and In-
terest Rs. 434 crores.

(b) tand (c). No, Sir.

Tax Credits on Exports

*684. Bhrl P. C. Borooah: Will the
Minister of Finanes ba pleased to
state;

(a) whether Government have de-
cided 1o grant tax credits on exports
of different selected commodities and
articles;

(b) If so, to what extent on each
eategory of items;

(c) whether tea and jule are

amongst the leasi-favoured in this
respect; and

(d) if so, why?
The Minister of Planning (Shri
B. E. Bhagat): (a) Yes, Sir.

(b) The details of the commodities
for which and the rates at which tax
credits will be granted on exports are
listed in the “Tax Credlt Certificate
tExports' Scheme, 1965", published in
Notification No, G.S.R. 1183 dated 17th
August, 1965 a copy of which was
1aid on the Teble of the House on the
fith September, 1085,

(c) No Sir.
{d) Does not arise.

BimplHication of Payment of P-nxlons,
Gratuity red Providest Fund
Procedure

*§85. Bhrl Yashpal Singh: Will the
Minister of Finance be please] to
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state the steps being taken to simpli-
1y the procedure for payment of pen-
siuns, gratuily and Provident Fund to
the Central Government employees as
suggested recently by the Prime
Minister?

The Minister of Planning (Shri
B. R. Bhagat): The Prime Minister
has mnade ceclain suggestions to the
Comptroller and Auditor General in
the matter which are being examined,

Rald on Import-Export Firm in
Bombay

*G86. Sbri Harl Vishnu Kamath:
Will the Minister of Finance be pleas.
ed to state:

(a) whether it is a fact that a cheque
of g Bri ish Bank for several thousand
pounds as well as & B-itish Bank draft
were scized in the course of a raid on
an import-export firm in Bombay in
January last;

(b) If so, the name of the firm
and the details of the cheque and
draft; and

(¢) what further action has beer
taken in the matter?

The Deputy Minlster in the Minls-
try of PFinance (Shri Rameshwar
Sahu): (a) On a scarch being made
in the premises of 5 Bombay firm by
the Customs authorities in association
with the Directorate of Enforcement
on the 15th February, 1985, a cheque
for £ 10,000 issued on a UK. Bank
and g draft for £ 100 drawn on an-
other UK. Bank were selzed.

(b) and (c). As the matter is still
under investigation by the Enforce-
ment Directorate, it is not considered
desirable to disclose details,
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Canal in Ernakulam Distrlet

m Shri A. K. Gopalan: Will the
Minister of Trrigation and Power be
pleased to state:

fa) whether the Government of
Kerala have submitted a scheme for
the construction of Irimbanam Path.
risseri Canal in Ernakulam Disirlet
(Kerala); and

(b) it so, whether the work will
start this year?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No.

(b) Does not arise,

Chambakkara Canal

2231. Shrl A. K. Gopalan: Will the
Minister of Trrigation and Power be
pleased to astate:

(a) whether the Kerala Govern-
ment have submitted a scheme for
widening the Chambakkara Canal In
Ernakulam District, Kerals; and

(b) if so, whether the work will
atart this year?

The Minidder of Irrigation and
Power (Dr. K. L, Rao): (a) No.

(b) There is 4 provis'on of Ra. 20,000
in the current vears budget for this
scheme and the Governmenti of
Keralg have reported that ths work
would be taken up nfter observing
the necessary formalities,

Drinking Water Scarcity In Krrala

2232 Bhrl A. K. Gopralan: Wil the
M nister of Health be pleased lo giate:

fa) whether it is a fact that drink-
ing water gmarcily i g major publie
health problem in the cnastal areas
and water-loggzad Kut'anad’ region in

Kerala;
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(b} if so, which are

the places
mostly affected; and

(c)what rural water supply schemes
have been undertaken by Govern-
ment in this grea?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The entire coastal area is affec-
ted by lack of polable water supply.

(c) 52 rural water supply schemes
have b-en implemented by the Gov-
ernment of Kerala in the coastal areas,
The names of the schemn: are given
in the annexure, [P aced in Library.
See No. LT-4870/65].

Backward Districts of Eerala

8233, Bhrl A. K. Gopalan: Will the
Minister of Planning be pleased to
state:

(a) whether Government have re-
ceived the Report by Shri P.V 1. Vaid-
yanathan, Adviser to the Planning
Commission, about the backwardness
of Kozhikode and Cannanore Districts
of Kerala;

{b)  the
thercof;

main recommendations

(¢) whether Government have ac-
cepted these reccmmendations and
have alloted more money in the
Fourth Plan; and

(d) if so, the proposals to bring
these backward districis at par with
other districts of the State?

The Minister of Plannmg (Shrl B.
R. Bhagat): (a) Shri Vaidvana'hin
did not submit any report on Kozhi-
kode and Cannanore.

{b) to (d). Do not arise.
Staff Inspection Unit

2234. Shrimatl Ramdularl Sinha:
Will the Minister of Finanee be
pleased to state the salient featu es of
the findings of the S.L.U. of the Min-
istry of Finanee as a result of review
of work measurement studies of stafl
in Ministries/Offices which have con-
ducted in November-Dec, 19647

SEPTEMBER 16, 1965
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The Minister of Finance (Shri T.
T. Erishnamachari): As the reviews
are programmed and conducted on a
quarterly basis, separate figures for
November-Dee., 1964, are not availa-
ble. However, during the quarter
October.Dec., 1864, the S.1.U. comple.-
ted reviews of 9 DepartmentsiOffices.
This resulted in the location of the
following agreed surpluses:—

Class I Posts 3
Class 1II Pos's 0
Class IIT Posts 198
Class IV Posts % 14

Total 283

The direct economy involved in the
reduction of the ghove posts amounts
to about Rs. 10 lakhs per annum.
Apart from this, the reviews resul-
ted in the withdrawal or reduction of
demands for creation of a total of 56
new posts invalving a preventive eco-
nomy of Rs. 2'17 lakhs per annum.
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AHM to Ceylon
o, Shri Ram Harkh Yadav:
‘{Blu-l Murll Manchar:

Will the Minister of Finance be
pleased to stae:

(a) whether the Government of

India have offered Rup-es Seven
Crores aid to Ceylon to tide over its
balance of payment difficulties;

(b) If so, the detalls therof; and
(¢) its terms of payment?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Government
have conveyed to the Government of
Ceylon our agreement in principle to
give them a credit of Rupees 5 crores
to enable them to buy machinery and

‘equipment from India

Some further eredit is a'so contem-
plated and is under considerstion.
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(b) and (c). The terms are still
under negotiation. -
Guidelines for Seclal Science

Ressarch

J Shrl Ram Harakh Fadav:
238 3 Shrl Murll Manohar:

Will the Minister of Planning be
pleased to state:

(a) whether Government have de-
cided to constitute a special Com-
mittee t> suggest guidelines for social
science rejearch in the country;

(b) if so, the composition of the
*Committee; and

{c) its functions and terms of re-
feren:e thereto?

The Minister of Planning
B. R Bhagat): (n) Yes

(b) and (c). Reference is Invited to
the copy of the Resolutioa seiung up
the Committee placed on the Table
-of the House on 2-8-1065.

(Shrl

New iwo rupees notes

22390. Shri Ram Harkh Yadav: Will
the Minister of Finance be pleused
“to state:

(a) whether Government propose
fo issue o new geries of two rupees
notes shortly;

(b) it so, the detailed facsimlie of
the new notes;

(c) when the new notes will be in
-elreulation; and

(d) whether the old notes will also
-continue to be a legal tenler?

Th> Minister of Finanze (Shri T, T.
Krishnamachari): (a) The Itscerve
Bauk of India has issued a new series
of two rupee notes,

(b) The new mnote is in reddish
brown colour with rainbow tints of
yellow-gresn orange, purple and
«olive green, Except for this change
the new noate is, in all other respe:ts,
similar lo the existing note.
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(c) The notes have been put into
circulation from Nagpur on Septem-
ber 14th and will be jssued from
other Reserve Bank Offices during the
week,

(d) Yes.

Fural water supply projects lu
Madras State

2240, Shri Rajaram: Will the Minis-
ter of Heallh be pleased to state:

(a) the tctal number of rural water
supply projects in Mairas State for
which the Union Government huve
extended assistance during tae Third
Five Year Plan period; and

(b) The financial assistance given so
far?

-
The Minister of Health (Dr,
shila Nayar): (a) 102 projects,

(by A sum of Rs 441.03 'akhs has
been g.ven as grant-in-aid ta the Gov-
ernment of Madras during ihe hrst
four years of the Third Fiv: Yeur
Plan for ull Centrally-aided schemes
in the Health Sector incluvaing -ural
water supply schemes. Il iz not pus-
sible to indicate the figure separa-
tely for rural water supply schemes,
as according to the existing proce-
dure for release of Central assistance
to the States, allotment of fundy is
not wnade s heme-wjse but the amount
is sanctioned for broad sroups or
categories of schemes. In  addijtion,
grant-in-ail of Rs. 332 !akhg has
also been paid to the State Gowvern-
ment for the seiting up of Special
Investigation Divisions in rural areas
for water supply.

So-

Leprosy eradication in the Madras
State

2241. Shri Rajaram: Wil the Minis-
ter of Heah be pleased to slate:

(a) the total amount of grant tu
the Madras Government [or the era-
d.cation of lepresy in the State aur-
ing 1964-65; and

(b)Y the amount prop~sel to  be
given to tha. State during 1985-(87
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The Minister of Health (Dr, Bushila
Nayar): (a) The Leprosy Control
SBcheme is one of the Centrally-aided
schemes of the Ministry of Health.
For the Centrallv-aided schemes,
allotment of funds is not made
Scheme-wise but the grant-in-aid is
sanctioned at the end of each finan-
cial year for broad groupz or cate-
gories of Schemes, A lumpsum grant
of Rs. 8202 lakhs (including Rs.
10:60 lakhs as assistance in kind for
the schemes of Malaria, Filaria, Small-
pox and Tuberculosis) has been sanc~
tioned to the Government of Madras
during 1984-85 for all Centrally.aid-
ed Schemes including the scheme for
‘Eradication of Leprosy’. The State
Government made a provision of Rs,
841 lakhs for the Leprosy Control
Scheme in the State for 1964.65,

Apart from this, grants amounting
to Rs 43112 were released to the
voluntary leprosy institutions work-
ing in the State, during 1964-85.

(b) An amount of Rs 5931 lakhs
has been allocated for the Stute Plan
Health Sthemes during 1965-66 In-
cluding the allocation for Lthe Scheme
for ‘Eradication of Leprosy’. rccord-
ing to the system mentlored above.
The State Government have made a
provision of Rs 657 lakhs for the
Leprosy Control Scheme in the State
for 1965-88, The State Government
would be eligible to draw 75 per cent
of the non-recurring and 50 per cent
of The recurring expenditure that
will be actually incurred by them on
the scheme as central assistance.

Family Planning in Madras State

2242 Shri Rajaram: Wil] the Min-
ister of Health be pleased to state:

(a) whether Government have re-
eeived recently any scheme on Fa-
mily Planning from the GOvernment
of Madras;

(h'}_!f o, whether any decision has
been taken; and

(c) the detaily thereof?

1317 (ai) LED—3,
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The Minister of Heallh (Dr. Sushi-
la Nayar): (a) Yes.

(b) and (c). The proposal is under
consideration of the Government.

Power Generation from Cauvery

2243, Shri Rajaram: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the proposal for the
generation of electricity in the rives
Cauverv from the running water has
been finalised;

(b) If so, the broad features there-
of; and

(¢) the expenditure likely to be
incurred thereon?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) No.

(b) and (c). Do not arise.

Rural Housing Schems in Madras

2244. Shri Rajaram: Will the Minis
ter of Works and Housing be pleosed
to state the funds allocated for rural
Housing Scheme in Madras State for
1983-88 and the amount actually spent
so far?

The Minister of Works and Houving
(Rhri Mehr Chand Khanna): The
funds allocated for Village Housing
Projects Bcheme in Madras Btate dur-
ing the current year are Ra. 8 lakha
No expenditure has, howewver, been
incurred by them during the fArst four
months, viz, April to July, 1960,

Power Prajecis in Kerala
2245. Shri Shree Narayan Das: Wil

the Minister of Irrigution and Power
be pleased to state:

{a) whether the scrutiny of ths
Hst of power projects sent by the
State af Kerala has been finalised:

(b} if so, the result thereof; and

(c) how many projects have been
snd financial sanction ac-
worded?
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The Minister of Irrigation and Power
(Dr. K. L. Rao); (a) tp (c). A state-
ment is attached. [Placed in Library.
See No. LT-4871/65).
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Pensiomers’ Participation in Punjabl
Suba Agitation

2247. Shrimati Savitrl Nigam: Will
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 687 on the 1st April, 1985
and state:

{a) whether pensions of those
people who took part in the Punjabi
Suba agitation have been restored to
them; and

(b) if not the reasons therefor?

The Minister of Fimanoe (Shri T. T.
Krishnamacharl): (a) Three cases of
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military pensioners have been repori-
ed to Government. Pensions in these
cases have been restored. No such
case of civil pensioner has come to
notice.

(b) Does not arise.
Equity Investmemt

2248, Shrimati Savitrl Nigam: Wilr
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 560 on the 25th March,
1965 and state whether the results of
the Tax Credit Certificate Scheme
announced on the 24th December,
1084 with respect to the impact of
equity investment in new industrial
ventures has been assessed?

The Minister of Fimanoce (Bhri T. T.
Erishnamachari}: The Tax Credit
Certificate Scheme announced in the
Lok Sabha on the 24th  December,
1964, has since been incorporated in
the Finance Act, 1985. The details of
the Scheme have since heen worked
out and are expected to  be notifled
shortly. The Tax Credit Certificate
ficheme is only ong of the several
measures taken by Government, in
the recent past, to improve the in-
vestment climate, vlz., the establish=
ment of the Unit Trust and the 1D.B,
the tax concessions in the 1965-88
hudget and in the supplementary
budget of August 1985 and the easing
of certain controls. It would be
nppreciated, therefore, that it would
he difficult to assess the effect of
each one of these measures Indivi-
dually, on equity Investment In new
industrial ventures.

Chitaunl Bund

#249 J Shrl Rameshwar Tantia:
9 Bbrli Ram Harkh Yadav:

Will the Minister of Irrigation and
Power ba pleased io state:

(a) whether it is a fact that Gow-
ernment have set up o Technijeal
Committee to devise long-term mea-

sures for the protection of the Chi-
tnunl buni from the ravages of the
river Burhi Gandak;
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(b) if so, its composition and terms
of reference; and

(c) whether any report has been

submitted?

The Minister of UIrrigation
Power (Dr. K, L. Rao): (a) Yes

(b) The composition of tae Com-
mittee is as follows:—

1. Chsirman, Central Water &

Power Cammission, Chairman
1. Chief Engineer (Irrigation)
Untar Pradah Member
3. Chief Engine:sr (Irrigation;
Bihar Member
4. Chief Engincer Nurth-Eastern
Railway Member
Chief E#mocr, Flood Control,
Central Water and Power  Member
Commission. Secretary

The terma of refcrence are as under -

(1) to review the flood problem
of the river Great Gandak
with particular reference to
the reach on the right bank
downstream of the tri-junc-
tion of the Nepal-U.P.-Bihar
border up to Chitauni ghat;

(2) to make an assessment of the
protection afforded in the
past by the Chitauru bund
together with its various pro-
tective works constructed on
the right bank of the river by
the U.P. Government;

(3) to study the causes respon-
sible for inadequate protec-
lion in the past by this em-
bankment during the flood
season of certain years;

(4) to lay down standards to
which the bund and 1ts va-
rious protective works should
be build 30 as to be sffective
and secure and to make re-
commendations for improve-

5914

menis in the gystem, for
achieving these objectives.

(¢) The Committee is cxpected to
submit its report by the end
of October, 1045,

Sone Barrage in Bihar

Shri P. B Chakraverli:
" | Sbrimati Savitri Nigam:

Will the Minister of Irrigation asd
Power be pleased to state:

(a) whether the construction ot the
long concrete structure of the Sone
Barrage in Bihar has been completed;

(b) if so, the irrigation potentiall-
ties of the barrage;

(c) whether there is any difficulty
in the cretion of iron gates, splll-
ways and sluices; and

(d) when the road bridge will be
opened to trafMe?

The Minister of Urrigation and
Power (Dr. K L. Rao): (a) The cons-
truction of the barrage has heen com-
pleted, excepl the installation of
gates and hoists,

(b) The ncw barrage will stabilise
irrigation in the existing command of
7:32 jakhs acres of the present Sone
Canal command. An additional wtea
of 3.07 lakh acres will be brought
under irrigation on coropletion of the
Sone Remodelling works. A furthor
net area of 2.52 lakh acres will also
be Irrigated when the two Sone High
Level Canals are sanctioned and
constructed.

(c) There has been some difficulty
in obtaining imported materials re-
quijred for the gates, ~nd in obtain-
ing supplies of steel from indigenous
sources, The installation of the gates
is expected to be completed in 1968,

(d) The road bridge over the bar-
rage is likely to be opened for trafic
on 2nd October, 1965
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High dam on the north Koel river
(Bihar)

fShﬂ P. R. Chakravertl:
251 ¢ Shrimati Savitri Nigam:

Will the Minister of Irrigation and
Power be pleased to state;

(a) whether the Bihar Government
have submitted a scheme to build a
160 ft. high dam on the north Koel
river, a tributary of the river Sone,
to ensure additional irrigation; and

(b) if so, whether the necessary
approval has been given to siart the
project?

The Minister of Irrigation and
Power (Dr, K L. Rao): (a) Yes.

(b) This is a project propused by
the Government of Bihar for inclu-
slon in their Fourth Plan. The Pro-
ject report and estimate are being
examined by the Central Water and
Power Commission. The question of
according approval for starting the
project does not. therefore, rrise at
this stage.

Iron plece in woman's bone who died
in Delhi hospital

[ Shri Rameshwar Tantia:
Shri Yashpal Bingh:
Shri Bagri: )
Shrl Ram Harkh Yaday:
Shrimatl Tarkeshwari
Sinha:
{ Bhrimati Savitri Nigam:
Will the Minister of Health be
pleased to state:

(a) whether it is a fact that Gov-
ernment have ordered an enquiry to

252,
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find out how gn eight inch long piece
of iron was found in the bone of a
woman who died in a Delhi hospital
on the 8th June, 1965;

(b) if so, the findings of the en-
quiry; and

(c) the action taken against those
held responsible?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes,

(b) According to the findings of
the enquiry, a Kuntschar nail, was
Inserted in the bone of Smt. Phul
‘Wanti during the surgical operation
and it was meant to remain there for
joining the bone.

(c) Does not arise. The above sur-
glcal procedure is a well known, ac-
cepted technique.

Houses In Delhy

2253, Shrimati Tarkeshwarl Sinha:
Will the Minister of Works and
Housing be pleased to state:

fa) whether any estimate has been
made regarding the =spproximate
number of houses reauiredq for the
growing population of Delhi for the
next ten years; and

(b) it so, how this problem for 'he
growing population is proposed to be
solved?

Minister of Works and Housing
{Shrl Mehr Chand Khanna): (a) and
(b). Yes. The approximate number of
houses to be constructed in . Delhi
during the next 10 years, as esti-
mated in the work studies relating
to the Master Plan for Delhi, is given
below:—

Proposed housing programmes of Delhi during 1966—76

S. Item No, of houses No. of houses
No tobe const- to bt const-
ructed in the ructed in the Tortal
4tn Plan i¢. sth Plan j.e.
1966-71 1971-76.
1. Government Housirg . . . ;.o-:(;no ’ -3.7.000 67,000
a. Sq._um ers and Low Cost Housing 25,000 25,000 50,000
3. Privare Housing ’ . 95,000 127,500 222,500
Total ¢ 150,000 18y,500 339,500

Efforts are being made to step up the housing programmes both in the

public and private sectors,
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Pamodar Valley Project

Shri Subodh Hansda:
"“{shn S. C, Samanta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whather the Irrigation poten-
tial created by the Damodar Valley
Project during 1964.85 has been utl-
lised;

(b) if not, how much of it was uti-
lised; and

(c) the reasons for the shortlfall?

The Minister of Irrigallon and
Power (Dr. K. L. Rao): (a) and (b).
During 1064-85 a potential of the
order of 7,15,000 acres for Kharif and
55,000 acres for Rabi irrigation was
created against which the actual uti-
lisat.on was 653,818 ocres for Kharlf
and 37,083 acres for Rabi,

(¢) The shortfall in Kharif crop is
due to the non-completion of neces-
sary water courses and field chan-
nejs, It is hoped that the small short-
fall in Tabl irrigativn will be made
up.,

Ashoka Hotels Lid, New Delhl

2255 Shrl Huokam Chanj Kachoa-
wvalya: Will the Minister of Works
and Houslng be pleased to state:

(a) whether It is a fact that the
lowest tender for the construction of
the Ashoka Hctel, New Delhi  was
1|7 per cent below the C.P.W.D, sche-
dule of rates;

(by whether it is also a fact that
the tender which wias or.ginally
12-1|2 per cent highar than the
CP.W.D. schedule of rate:s 'was made
lesser by 2 per cent; and

(¢) if so, the reasons therefor and
the circumstances under which the
lowest tender was not a.cep ed?

The Minister of Works and Hous-
ing (Bhri Mehr Chand Ehanna): (a)
to (¢). Presumably the reference Is
to the work awarded in August 1983

ie, nearly 10 years ago. The cons-
truction of the Ashoka Flutel was not
entrusted to the lowest t<ndcver who
had quoted 1|7 per cent below the
1850 CP.W.D. Schedule of Hates as
he was not cons.dere § suitable fur the
job by the sponsors of the Holul Pro-
Ject. Negotia jons were conducted
with the tendered who had quoted
12-1/2 per cent above the 1850
CPW.D. Schedule of Rates, as he
was known to be reliable, and after
he had reducej his guotatjons from
12-1/2 per cent to 2 per cent above
the work was awarded to him,

Forelgn Exchange to Btate
Governments

[ Bhrl Vidya Charan Bhukia:
Shri A, 5. Baigal:
Shri J. P. Jyotishi:
2258. { Shrl Wadiwa;
| Shrl Coandak:
Shrimad Minimata:
lsn.rl Hari Vishnu Kamath:

Will the Minister of Finance be
Pleased tu state:

(a) the amount of foreign exchange
made avalable to the various State
Goverame s during the years 1W63-
64 and 1964-85; ani

(b) the details of Heads under
Which foreign exchange was ganc-
tioned=~

The Minisier of Finance (Shri T. T
Krishnamachiri): (a) and (b). As
aiready staled 11 reply 1o Ungtarred
Question No. 1566 answered in the
Lok Sabha on 25th March, 1485,
under lae pooieat systein no State-
wise allocations arc fixed. The pro-
Puadls reveve . [ om o Stote (Govern-
ments for various purp.ses and pro-
je:ts are cons.dered on merits, in se-
cordance witi1 h: policy us deter-
mined from time to time in the Light
of the foreign exchange stuation
The details or foreign exchange slio-
cations/releases are not readily avail-
able.
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Cholera

Shri D. B. Raju:
Shri Bagril:
2258, { Shri Kolla Venkalah;
‘i Shrl M. N. Swamy:
| Shri Taxmi Dass:

Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that the in-

Andhra Pradesh . . .
Asatm N . . -
Bihar . .

Gujarat . .

Jammu & Kashmir

Kenla . . )

Madra % .

Madhys Pradesh .

Maharashtrs . %

Mysnre

Orissn

creased during the last one year;
(b) the steps taken to check it; and

(¢) the number of cases from lst
April, 1064 to 31st March, 1965, State-
wise, a3 well as the number of cases
among them that proved fatal?

The Minister of Health (Dr. Sushiia
Nayar): (a) Except in Kerala, Assam,
Gujarat and Madhya Pradesh where
there has been increase in the inci-
dence of cholera, there has been con-
siderable decrease in all the other
States and Union Territories.

(b) (i) The State Governments con-
cerned took the necessary preventive
and precautionary steps, viz. intensi-
fication of inoculation campaign, dis-
infecting sources of drinking water
and setting up of Isolation Hoaspitals
in the affected areas.

(ii) The Central Government de-
puted expert teams to the affected
States for finding out the causes of
the out-break of cholera, suggesting
suitable measurcs for its control and
also arranged for increased supply of
cholera vaccine to the Siate Gov-
ernments who asked for it

(c) The number of cases and deaths
that occurred on account of cholera
during the period from 1st April, 1064
to 31st March, 1965, in the States is as
under:—

Cases
o ¥ . P 14,011 5045
. . . . 785 n
. 3.354 1,143
. . 1,353 s
n719 183
. . 5,338 1,171
. - . g1 392
. e . 10,124 2,466
- . 3,204

P . 1,041
. . . . 818 .
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3921
o 1 H 3
Uttar Pradesh 749 191
West Bengal . . 4,192 1,448
Union Territory of Delhi I e
Manipur ) 128 44
Pondicherry . 218 3y
Total 46,962 13,99
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(b) if so, where they have been
placed and how many more such sta-
fues are yet to be removed from pub-
lic places in Delhi?

The Minister of Works and Housing
(Shri Mehr Chand Khamna): (a) and
(b). Nine out of twelve statues have
been removed. Two of these are In
the Victoria Memorial Hal] at Calcutta
and one was transferred to the Royal
School, Dunganoa, Northern Island,
The other statues have been kept In
the Exhibition Grounds. These will
be installed in g park proposed to be
developed mear the Coronation Pillar
in Old Delhi.

Income-Tax Employess

2261. Shri 8. M. Banmerjee: Will the
ini Fi be pleased to

Minister of F p
state:

(a) whether it is a fact that In al-
most all the Income-tax Offices there




Som3

are a number of employees paid from
contingencies who are not getting even
the minimum pay given to Class IV
employees;

(b) whether these emplovees are
working as such for more than 10
years; and

(c) if 50, the steps taken by Govern-
ment to rectify the same?

The Minister of Finance (Bbrl T. T.
Krishnamachari); (a) There are cer-
tain employees paid from Contingen-
cles in the various In:ome-tax Offices.
Buch persons are engaged on work for
which the necd for regular whole-1ime
employces is not established. Under
the existing rules, they are entitled
to be paid at market rates or at the
rates of minimum wages fixed by the
respective  State Governmen's for
comparable schedule employments,
whichever Is higher.

(b) There are 25 contingent-paid
emplovecs who are working as such
more than 10 years,

(¢) The pasition regarding the ab-
garption of such employees into the
regular establishment Is reviewed
from time to time. A review In this
behalf was Initinted recently, and all
poats which aunlify for being hrought
on to the regular eetablishment will
be converted into regular posts.

Development of Industries In States *

2262 ®hrl Raghunath Singh: Wil
the Minister of Planning be pleased

s'ate the amount granted by Gov-
ernment o each State to develop or
expand the existing industries during
the Third Five Year Plan period?

The Minister of Planning (Shri B. R.
Bhagat): A statement indicating the
approved outlay for "he Third Plan for
large and medium industries and will-
ag~ and small industries and the anti-
clpated expenditure is laid on the
“Table of the House. [Placed in Lib-
wary. See No. LT-4872/65].
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Tungabhadra Canal

[ Shri Kolla Venkaiah:
{ Shri M. N. Swamy:
[ shri Laxmi Dass:

Will the Minister of Irrigaticn and
Power be pleased to refer to the reply
given to Unstarred Question No, 1577
on the 25 h March, 1965 and state:

(8) whether the additional loan
assistance to the extent of Rs. 15540
lakhs sought by the Andhra Pradesh
Government for the current financial
year for the Tungabhadra High level
Canal scheme has since been granted;

2263,

(b) if so when;
(e) if not, the reasons therefor; and

(d) the reasons for reducing the
assistance for the last financial year to
Rs. 125 lakhs from Rs. 17546 lakhs
sought by the State Government?

The Minlster of Irrigation and Power
(Dr. K. L. Rao): (a) to (c). No. The
matter is under consideration.

(d) The additional assistance for
1964-685 was reduced in view of the
considerations that there would be
some items in Stage I, which could be
carried forwargq beyond the target
date i.e. June, 1880 and also that the
State Government might be able to
find some resources on their own.

Flood Control in Delhl

22684. Shri Kolla Venkalah: Will
the Minisier of Irrigation and Power
be pleased to state:

(s) whether an expert Committee
has been appointed to go into ‘he pro-
blem of floods in Delhi and the sur-
rounding areas and to suggest flood
control measures;

(b) if so. the names of members of
the Committee;

(c) whether any report has
submitted;

been
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(d) if so, the main recommendations
thereof; and

(e) the decision of Government
thareon?

The Minister of Irrigation and Power
(Dr. E. L. Rao): (a) Yes,

(b)

(x) Shri Moti Ram,
Consultant, Minist:
of Imﬂuon& Puw!r Chairman

(2) ShrlM, L. Wahi,
En:inur
E'{lmunl Blm;l.-)
Puniab Member

(3) Shri Kishori Lal,
Chief Enl:nect (Trrigation)

Govt, of Rajasthan . Member
(4) ShriV.R  Vaigh,

Addl. Chiefl Engineer

(Land), Delhi Admi-

nistration N . Member

(s) Shri K.C. Khatri,
Director Central Water

& Power Commisten  Member
Now Chief Fnpineer
Flood Control) Delhi
Administration) Secretary.
(e) Yes.
(d) and fe). A statement is attach-
ed. [Placed in Library. See No. LT-
4873/85].

Housing Survey in Rajasthan

£265. Bhrl Tan Singh: Will the Min-
ister of Works and Housing be pleased
to state:

(a) whether a recent sur-ey by Sta-
tisticians has disclosed that more han
half the people of Rajasthan live in
one room tenements;

(b) whether 50 to 60 percent of
these tenements are inhabited by 4 to
10 persons as members of each house-
bold; and

(c) the assistance given by the Cen-
tre for improvement of housing con-
ditions In Rajasthan?

Written Answers $026

The Minlster of Works and Hou ing
(8hri Mehr Chand Khanna)i: (a) Yes,
according to the Census of 1861, about
81 per cent. houscholds lived in one
tenements.

(b) Yes, in congested aress of Jaipur
City.

(¢) The Central Government have so
far given Rs. 492 crores to the Gov-
ernment of Rajasthan for the various
social housing schemes. Another sum
of Rs. 3'0 crores has been given for
this purpose from he funds made
available by the Life Insurance Cor-
poration of India.

Jodhpur Bank

2266. Shri Bibhatl Mishra: Will the
Minister of Flnance be pleased to state:

(a) whether it is a fact that defal-
cations in the Offce of Official Liqui-
dator, Jodhpur Bank have occurred
since the date he oc.upied the ofMce of
Liquidator;

(b) if so, the amount defalcated;

(c) whether the office has been ins-
pected by Government; and

(d) whether Government have taken
any seps so far against the Official
Liguidator?

The Minister of Finance (Rhri T. T.
Krishnamacharl): (a) and (b). There
is nathing like an Official Liquidator,
Jodhpur Bank. However, a defa'ca ion
of ahout Rs 51400 in the office of the
Official Liquid+'or attached 1o the
Rajasthan High C-urt, Jodpur, was
discovered in February, 1985,

() The office had besn regularly
inspected by the Regional Direetor,
Company Law Board.

(d) On the report of an audit party.
the Officlal Liquidator, who was a part.
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‘time officer when the defalcation took
place, has been replaced by a whole-
time Official Liquidator who has been
asked to prepare all the registers and
comply with all instructions regarding
keeping of accounts and maintenance
of cash books. The police is investi-
gating into the defalcation and will
proceed against the former Official
Liquidator, if necessary.

Public Sector Undertakings

2267. Dr. L. M. Binghvi: Will the
Minister of Finance be pleased to
state the amount of foreign exchange
earneq by public sector undertakings
during the last five years with break-
up figures year-wise and their pro-
portion to the figures of total produc-
tion in the public sector undertakings
and the amount of foreign exchange
spent by them during the same period?

The Minister of Finance (Shri T. T.
Krishnamachari): The information
asked for is being collected and will
be placed on the Table of the House in

due course,

Smoking of Clgarettes
2268, Shri Raghumath Singh: Will
the Minister of Health be pleased to
state:

(a) whether there is any proposal
on the lines of U.S.A. President’s
decree that it should be written on
every cigarette box that smoking is
injurious to health; and

(b) if so, when it will be issued?
The Minister of Health (Dr. Sushila
Nayar): (a) No.
{b) Does not arise.
Faridabad

Will  the
be

C.P.WD. Employees at

2289. Dr. L. M. Singhvi:
Minister of Works and
pleased 1o state:

(a) whether it is a fact that the
Central Government employees work-
ing in the Central PW.D. at Farida-
bad have not been paid the city com-
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pensatory allowance and House rent
allowance with effect from the Ist
August, 1964;

(b) whether there is any proposal
to give the House rent allowance and
City Compensatory Allowance with
effect from the Ist August, 1984; and

ie) If not, the reasons therefor?

The Minister of Works and Homsing
(Shri Mebr Chand Khanna): (a)
C.P.W.D. employees residing at Fari-
dabad and working there are not yet
eligible for any City Compensatory
Allowance or House Rent Allowance,
Such of the employees who reside in
Delhi but work at Faridabad have,
however, been granted City Compen-
satory Allowance and House Rent Al-
lowance ot Delhi rates with effect
from the l1st July, 1965

ib) No.

(e} Under the existing rules, City
Compensatory Allowance and House
Rent Allowance are nmot sanctioned
with retrogpective effect. A proposal
to inelude Faridabad as a ‘C' Class
Station (cities with a population of
50,000 and above) is under considera-
tion.

Corporate Seclor's Share In National
Savings

2270. Shri P. C. Borooah: Will the
Minister of Finamce be pleased to
state:

(a) whether a recent survey of the
National Council of Applied Econo-
mic Research has revealed that the
share of the corporate sector in the
net national saving in India is not
more than 53 per cent as against 18
to 20 per cent in many other countries
and attributed it to the tax structure
in India; and

(b} it so, the reaction of Gowvern-
ment thereto?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) and (b). Ac-
cording to a recent survey of the
Mational Council of Applied Econo-
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mic Research, the share of the corpo-
rate sector in the net mational saving
was 5°3 per cent on an average for the
period 1950-51 to 1961-82 The lower
percentage in the case of India is more
a reflection of the comparative small-
ness of the corporate sector in relation
to the national economy than of the
tax structure in India,

Rana Pratap Sagar Dam

2271. 8hri Surendra Pal Singh: Will
the Minister of Irrigation and Power
be pleased to state:

fa) whether the construction work
on the Rana Pratap Sagar Dam, one
of the three major projects of the
Chambal complex, is proceeding ac-
cording to the schedule;

(b} it not, the causes for the delay;
and

(c) the effect of delay over other
works of the Chambal complex?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The com-
missioning of Rana Pratap Sagar Pro-
ject iz likely to be aboutl six months
behind schedule.

(b) The enuses for the delay are
difficulties met with in foundations,
necesgitating special  treatinent, and
relocation of the power house; scarci-
tv of steel and cement and foreign
exchange.

f¢) This will, however, have no
effect on other works of the Chambal
complex.

TU.5.S.R. Project to Check Floods

Shri D. C. Sharma:
Shri Yashpal Singh:
=L { Shri M. Rampure:
Shri Kanakssabal;
Shri R. 8. Pandey:

‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the USSR have propos-
ed some Project to check dewvastation
by river-floods; -

-
e
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(b) if so, the main features there-
of; and

{c) the reaction of
thereto?

The Minister of [Drrigation and
Power (Dr. K. L. Ba0): (a) and (b).
No.

(¢) Does not arise.

Government

Income-tax Ofcers

Shri Kapar Singh;
“”'{ Shri Solanki:

Will the Minister of Finance be
pleased to state:

(a) whether it Is a fact that nearly
300 Income Tax Officers will be need-
ed to cope up with the increased work
in the Income Tax Department the
next five years; and

(b) how is the need going to be
met?

‘The Minister of Finance (Shri T. T,
Krishnamacharl): (a) The question of
additional staff for coping with the
an'icipated increasc in work in the
Income-tax Department during the
next flve years is under examination.

(b) The posts will be filled! iy ~e-
cordance with the recruittim  r..es

“Junior Technical Schools™

2274. Bhri Basappa: Will the Minis-
ter of Planning be pleased to state:

(a) whether it is a fact that accord-
ing to its survey, there is a substantial
wastage of facilities offered to Junior
Technical Schools in the country;
and

(b) if so, the steps taken to prevent
them?

The Minister of Planning (8hri B.
B. Bhagat): (a) Yes, Sir. A factual
survey of the junior technical schools
revealed that out of 100 students ad-
mitted to these schools, about 38 came
out successful at the end of three
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yea s and out of them, only 18 joined
mdustries for employment.

(b) The survey was conducted by
the Planning Commission as a part cf
its preparation for the formulation of
the Fourth Five Year Plan. Appro-
priate measures for improving the
scheme of junior technical schools
would therefore be considered at the
time of finalising the proposals for the
Fourth Plan.

Land Reforms

Shri D. J. Nalk:

Will the Minister of Planning be
pleased to state;

2215, {Shrl Basappa:

(a) whether Government have ap-
proved the measures for effective en-
forcement of land reforms and tenancy
laws as recommended by Mr. Wolf
Ladejinsky, Consultant to the Ford
Foundation; and

(b) if so, the details thereof?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). The views of
the State Governments concerned are
con ained in the publication 'A Study
on Tenurial Conditions in Package
Districts’.

Classification of Citles

2277. Shri R. 8. Pandey: Will the
Minister of Finmance be pleased to
state;

(a) whether Government have
under consideration the gquestion of
classifioation of cer'ain cities in the
count -y in view of the increase of po-
pulation there; amd

(b) if so, when a final decision is
likely to be taken?

The Minister of Finance (Shrl T. T.
Krishnamachari): (a) Mo, Bir.

(b) Does not arise.
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Financial Resources of Urban Local

Bodies

2278. Shri Surendfa Pal Singh: Will
the Minister of Health be pleased to
refer to the reply given to Uns'arred
Question No. 606 on the 4th March,
1955 and state:

(a) whether Government have re-
ceived the views and reactions of the
State Governments on the recommen-
dations of the Central Council of
Local Sel! Government regarding the
augmentation of the financial resour-
ces of the Urban Local Bodies; and

(b) if so, the views of the various
State Governmen's in this regard?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Final replies
have not yet been received from all
States. A  statement giving thelr
views will be laid on the table of the
Sabha as soon as all the replies are
ob'ained,

W EeeTe & el § dwre
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Calcuita Tramways Company Lid

Shrimatl Renu
2280, Chakravartty:
| Shri Indrajit Gupta:

Will the Minister of Finance be
pleased to state:
(a) whether Government have

accepted the liability of paying in
sterling the nationalization costs of
the British-owned Tramways Com-
pany of Calcutta as laid down by
the terma of the Act passed by the
West Bengal Assembly;

(b) whether inflation of net profi{ is
being ‘manipulated by not allocating
the amounts needed to keep up re-
pairs and renewals which bv the
Act is a first charge on surplus re-
Yeénue:

(e} whether Government have
computed its effect on the momev to
be paid al the time of nationalization
and

(d) whether Government proponses
10 set up a Commiftee to go into the
accounty and holance-sheets of the
‘Tramways Company prior to 1050 and
also after the Act of 1951 laying down
the terma of nationalization of the
tramways was passed.

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) West Benmal
Act XXV of 1851 confirmg an agree-
ment entered into by the State Gov-
ernmeni with the Calcutta Tramways
Co. Ltd This agreement provides
nter alia for the payment of a certain
amount in Sterling subject to the ex-
change regulations and other relevant
laws prevailing in the United King-
dom and in India. An applieation for
such payment will presumably be
made when the occasion arises. There
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is no question at this stage of Govern-
ment accepting the liability for pay-
ing this amount in Sterling.

(b) Audited accounts of the com.
pany disclose allocation of funds to
repairs und renewals. In the absence
of any complaints and any adverse
comment by the auditorn in this
regard there does not appear to be
any reasonahle ground to guspect that
the profits have been inflated,

fc) Does not arise.
(d) No Sir,

Calcatta Tramways Company Lid.

{ Shrimati Repn
2281, {  Chakravarity:
| Shri Indrajit Gupta:

Will the Minister of Fioance be
pleased to state:

(a) whether the income-tax free
renewal and depreciation reserves of
the Britich Tramways Company of
Calcutta have been used for the pur-
poses for which such reserves were
meant;

(b) whether It is a fact that since
1947, the sum of £700,000 out of
General Reserves and Renewal Fund
(mostly latter) has been used up on
new expansion leaving little jn re-
placement and renewal fund; and

(c) whether Government propose tc
enquire intp these and other financlal
irregularitieg of this British Company?

The Minister of Finance (Shei T T
Krishnamachari): (a) The audited
accounts of the company Indicate that
certain amounts were ytilised for re-
pairs, renewals etc. out of the
dmounts set apart for reserves, for
repdirs and panewals and the auditurs
have certified the mccounts as correct.

(b} Without a detailed examina-
tion of the accounts of the company
singe 1047, it is pot possible to indi-
cate what amount, if any, hes besd
drawn from the General Reserves
and Renewal Funds for new expan-
sion. The umount at the credit of the
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Revenue Reserve on 31-12-63 was
£376,985. This included £73,738 i
the Revenue Appropriation Account
and £ 383,229 in the Renewals and
Replacement Accounts.

(c) There have been no complaints
so far about irregularities in the
accounts of the company referred to
nor has any adverse comments been
recorded by the auditors. 1If, how-
ever, doubts are raisedq the Registrar
of Companies is authorized under
Section 234 of the Companies Act to
call on the company to furnish further
information or explanation as may be
necessary. The Registrar will no
doubt exercise this authority if the
situation g0 requires.

Thermal ower Statioms

2282. Shri Mohammad Ellas: Will
the Minister of Irrigation and Power
be pleased to state:

(a) when the Pathratu Thermal
Power Station of the Bihar State
Electricity Board, Bandel Thermal
Power Station of the West Bengal
State Electricity Board and extensions
to the Coke Oven Power Plant of the
Durgapur Project were sanctioned and
whether the demands for the gene-
ration and utilisation of power in res-
pect of each of the above stations were
taken into consideration before their
sanction; and

(b) the extent of load
realised from these stations?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Pathralu
Thermal Station was approved by the
Technical Advisory Committee on
Power, Irrigation & Flood Control on
3:8:85 but formal sanction is yet to
be issued. Bandel Thermal Station &
Ist extension of Durgapur Coke Oven
Plant were sanctioned in January,
1881 und January, 1080 respectively.
The Second extension of Durgapur
Coke Oven Plant has not been sanc-
tioned pending certain clarification
from the State Government while its
third extension was sanctioned in
October, 1963. The anticipated load

already
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demands of the respective areas in
Bihar and West Bengal were duly
taken into consideration while formu-
lating these schemes.  Sanections,
wherever accorded, have been based
on anticipated load demands.

(b) Pathratu Thermal Station,
Bandel Thermal Station and the third
extension of the Durgapur Coke Oven
Plant have not been commissioned so
far. The second extension of the
Durgapur Coke Oven Plant has not
been sanctioned go far. The question
of the jntivipated load demand having
peen realised in their cases does not.
therefore. arise. In the case of the Ist
extension of Durgapur Coke Oven
Plant, the anticipated load demand
has been realised. Against an aggre-
gate of 210 MW installed at present at
Durgapur Coke Owven Power Station,
the firm generating capacity i 135
MW, The present demand on the
power station ls 180 MW.

New Directorate of Central Excise
and Customs

2283, Shri Yashpal Singh: Will the
Minister of Finance be pleased to
state:

(a) Whether it is a fact that Gov-
ernment have decided to set up a new
Directorate to assess the impact of
new dutieg of Customs and Exclses
over the common masses; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) and (b). A pro-
posal for setling up of a Directorate
of Tax Research and Planning is being
examined in pursuance of a recom-
mendation of the Central Excise Re-
organisation Committee which has
been accepted in principle by the
Government of India.

In this connection attention is in-
wvited to the sub-para (e) of the
Financial Memorandum appended tuv
the Finance (No. 2) Bill, 1865, which
sets out the purpose for which the
Directorate is proposed to be set up.
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Kerala Lang Reforms Aot

2284 Shri A. V. Raghavan:
"7 Shri Pottekkatt:

Will the Minister of Planning be
pleased to state:

(a) whether there is any proposal
to amend the Kerala Land Reforms
Act. 1963:

(b) the reasons for reducing the
number of Land Tribunals in Kerala;

(c) how far the Land Reforms Act
has succeeded in eliminating inter-
mediate tenures in Kerala; and

(d) the number of purchases made
so far?

The Minister of Planning (Shri B,
E. Bhagat): (a) Certain difficulties
have been noticed in the implementa-
tion of the Kerala Land Reforms Act,
1963. Whether these difficulties eould
be removed by the modification of
Rules or administrative instructions
or amendment of the Act, is being
examined;

(b) There has not been any reduc-
tion in the number of Land Tribunals
in Kerala. Some modification in the
juridiction of Tribunals has been
effected to facilitate speedy disposal:

(e) for the abolition of intermediary
tenures special legislation has been
enacted, namely, The Travancore-
Cochin Edavagal Rights Acquisition
Act 1955, the Pattazhi Devaswom
Lands (Vesting and Enfranchisement)
Act, 1981 and the Jenmikaram Pay-
ment (Abolition) Act, 1960, Proposals
for the vesting of Shri Pandaravaks
lands are under consideration;

(d) Provisions for optional right of
purchase by tenants have come into
force. So far 793 applications for
purchase have been filed, out of which
101 applications have been disposed
of and 27 granted. The provisions
for suo moto action by the State for
transfer of ownership to tenamts of
non-resumable lands will be enforced
after fair rents have been determined.
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Government Quartérs Im  Nanakpur,
New Delhi

2285, Shri Jedhe: Will the Minister
of Works and Housiag be pleased to
state:

(a) whether it is a fact that the
back-doors of most of the 'G' Type
quarters in Nanakpur, New Delhi
are in a depleted condition and they
need immediate replacement;

(b) whether a complaint by the al-
lotees was made to the Exccutive
Engineer, ‘G' Division about two
years back as a result of which pro-
per investigation was made by the
CP.W.D. authorities and subsequent-
ly a list of depleted doors was pre-
pared;

() i so, the reasons for not provi-
ding the new doors so far; and

(d) when the new doors are llkely
to be provided

The Minister of Works and Hounsing
(Shrf Mehr Chand Ehanna): (a) to
(d). Tn September, 1964, on receipt of
complainty from some of the ullotees,
the CP.W.D. surveyed the 852 type
IT quarters in Nanakpur, It was
found that 109 doors needed replace-
ment. An estimate for the work has
been sonctioned and it is expected to
be completed in 3 to 4 months time.

Electriclty Kates im Earal Areas

2286. Bhri Burendra Pal Bingh: Will
the Minister of Irrigation and Power
be pleased to state:

fa) whether it s a fact that very
high rates of electricity are charged
from the consumers in the rural
areas; and

(b) if 8o the reasons therefor?

The Minister of Trrigation and
Power (Dr. K. L. Rao): (a) While
there are no separate tariffs for ur-
ban and rural areas as guch, It is true
that the electricity rates for agricul-
ture and small industries are high in
certaln areas In some States. This
is 50 in spite of the fact actual
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average cost of power supply for
Kwh sold is generally higher than the
rate for agricultural purposes,

(b)Y The tariff structure of the State
Electricity Boards is generally deter=-
mined on the basis of the cost of
generation, transmission and distribu-
tion lines requireq In giving power
supply to the consumers, the connee-
ted transmission equipment and the
overhead charges. The cost of genc-
ration is dependent upon the mode of
generation {.e., whether the generation
is by hydro, steam or diesel. As the
distribution of coal and hydro resour-
ces is not uniform over the entire
country, the costs involved differ
from State to State. Extension of
electricity in rural arcas Involves
considerable capital expenditure on
transmission and distribution lines.
Also the load in those areas are gen-
erally scattered, This results in higher

cost for supply of power to the rural
arcas.

However, efforts arg being made to
reduce the electricity tariffs on Agri-
culture wherever it is very high.

Fire in Indraprastha Power Statiom,
New Delhi

Shri Harl Vishnn Kamath:
M{rﬁhﬂ D. C. Sharma:
") Shri Bam Harkh Yadav:
| Shri Muril Manohar:

Will the Minister of Irrigation and
Power be pleased to stute:

(a) whether the inquiry ints the
outbreak of fire in the warehouse of
the Indraprastha power station on the
1st August, has been completed;

(b) it so, its findings and conclu-
sions; and

(c) whether the report will be laid
on the Table?

The Miister of Irrigatibn  and
Power (Dr. K. L. Rao): (a) The en-
quiry conduectad by the General
Manager, Delhi Electric  Supply
Undertaking, has been completed. The
report of the Police enquiry is await-

SEPTEMBER 16, 1965  Written Answers 5040

ed. A sub-committee ws s also set up
by the Dclhi Electric Supply Com-
mittee to consider the report. The
Sub-Committee agreed with the find-
ings of the Gencral Manager.

(by About 13 officials of the Delhi
Electric Supply Undertaking have,
according to the report of the General
Manager, been found responsible for
administrative lapses.

(e) The report is laid on the Table
of the House,

Rural Water Supply Schemes in the
Centra] Area of Kerala

[ Shri Vasudevan Nair:
2288 £ Shri Warior:
| Shri Prabhat Kar:

Will the Minister of Health be
pleased to state:

(a) whether the RKerala Govern-
ment have requested for additional
funds for the steady execution of
rural water supply schemes in the
coastal areas in view of the recent
cholera epidemic in the State; and

(b) if so, the action taken in
matter?

the

. The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise,

wowwt war g wd ey & feg
ww wvw aat ww Frere dreen

2289, W WiwTC wTw dTw : T
wresy weft g wR o g owoh
fe :

(w) wm ag aw § fs waww &
frr o dwer aar a fwmw e
Liud 2 ) & 8

(w) ofe g, @ w0 doAr x
w fir s gvm aw 9w # ¥ W@
wowry fiwft ufw oft;



5941

(7) w o w¥ wgdd # o G
T fearfag v w1 1 TE
g W

(w) afz gt, & 97 wgd & AW
w1 § ooy agt o7 T QoW W aw
fenfag wt a7

wre ot (we yuften amac ) -
(%) wewer  ¥PoMfeen  enfa
WHATERNA W & fal O s
wer qfr o Arelt e daT W T

g
(w) fraga  ag wwa it

FEm |
() &
(w) =g s Y Sz 0

Allotment of Quarters in New Delhl

2290. Shri Yashpal Singh: Will the
Minister of Works and Housing be
plcased tg refer to the reply given to
Unstarred Question No. 2288 on the
15th April, 1965 and state:

(a) whether 152 type IV quarters
have been allotted in July 1865, ws
scheduled;

{b) if not, the reasons theretor; and

(c) when these are now likeiy to
be allotted?

‘The Minister of Works and Homsing
(Shri Mehr Chand Khannma): (a) to
(c). The quarters cou d not be alletted
as thesg have not yet been given water
connections by the Municipal Cor-
poration of Delhi. Allotments will
be made as soon as water supply s
arranged by th= Corporation.
1317(Ai) LSD—4
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1 Officers im

A A g

2291,

‘Will the Minister of Planning be
pleased to state:

(2) whether a scheme to appoint
Central Officers in the Stales to en-
sure better implementation of the
Fourth Plan programmes s  under
consideration; and

(b) if so, the broad details thereof?

The Minister of Plamning (Shri B.
R. Bhagat): (a) Yes, Sir.

(b) Details are being worked out
drw  afcdten

22902, ot diwre e dow
ferarf  wite firgn st 7y womy o
¥ar vl fis .

(%) war ag aw & fis fagre oo
faoreft A& 7 wre aoerc ¥ ot
¥ ORI "W Q% o qgd naw
afeiorar & fad o qoarf vt &
fadr e dmamy

(@) afg gt, o fer 2w¥ & Zwx
wi T

() war oy o aw  fr e ofe-
aqrwar & fa1 a7 et gy
o ¥ R

(w) afz g, @ fsr wal qx;

(%) w1 wort & ard < 33 ¥ fordy
WA ATy A § gEey f ardar
Ll 8 3

fewrf ot fogy st (Wo go
wo vw) : (%) ¥ (¥). A, o 4
fargre Trom farareit A & moww of v
& fory i) & gonrk ® Fre W,
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wifegar, dweafan, gl i,
e it wmara & wrd ¥ 1 afy A
& frw e wrrave # fay et oo
g fed o wad 4 W & T 9%
wt fwar v et § 1 39w, A
T WY aga & wmual & fad syme
t o vd frefefar § —

(%) ufw : %0 28.57 wA¥ 1

(@) wereft : 19.05 wOE
Wy, 5 =gt ¥ fand wmfo 9,
15 qut & WY areY 9. 52 ¥I¥ €Y,
§ =0l ¥ foamaar wafo afga, 19
ot ®

() gewc: s5.75 sfowm sfa
Ll

wrierh & fadr wdw 2 & o
wwy €T Y agry &g W aw g
wgr T

Allooation to States during 1st,
and 3'd Plans

2293, Shri
Will the Minister of
pleased to state:

(a) the total plan allocations by the
Centre 1o cah State during the First,
Becond and Third Plans for the fol-
lowing:

(1) Road Develnm'-nent;

2nd

Surendra Pal
Planning be

(ii) Industries and Mining (ex-
cluding heavy industries);

(1ii) Heavy Industries;
(iv) Power;

(v) Irrigation
medium);

and

(major

(vl) Agriculture (including com-
munity development, minor
irrigation and soil conserva-
tion but excluding forests);

(vll) Forests;

(viiiy Education (General & Tech-
nical); and
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(b) whether each State has fully
utilised the allocations made afore-
said?

The Minister of Plannlng (Shrl B.
R. Bhagat): (a) and (b). Informations
is not available.

Sea Erosion Board

2204 Shri Lakhmun Bhawani:
‘. Dr, Mahadeva Prasad:

[ Will the Minister of Irtigation
Wower be peased to state:

and

(a) whether it is a fact that Gov-
ernment have appointed a Beard to
go into the problem of Sea erosion in
the country; and

(b) if so, the functions of ths Board?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (u) The ques-
tion of constituting a Contral Brach
Erosion Board is under consideration.

(b) The Board woulgd be a high level
technical body for directing the pro-
grammes for investigations, dosigns
and research and development of
coastal enginecering works.

Customs Duty on Wool Waste anid Rags

2206 Shri Murli Manohar:
" Shrl Ram Harkh Yadav:

Will the Minister of Finance be
pleased to state:

(a) whether the Woollen Industry
in India has urged Govainment to
withdraw the 40 per c:nt. Customs
Duty on wool waste and rag: com-
monly known as shoddy; and

(b) it =0,
thereto?

Government's reactiom

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) After carefu'ly consid:ring the
representations, the Governmen: have
decided that there is no case for with-
drawing the duty imposed on wool
waste and rags as part of the Budget
proposals.
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WETCH T WEaTe
2297. ot win fay fazhh :
waT Twrren it o TATH W EAT
w fig
(%) awTom g § ¥im-
WYAT aATAAT ®Y few wwTC fir per
fwqr s1ar & WY

(@) 1965 ¥ ¥ &F W
seger Wl et getEfr grer feeet
far et # g 31

AT wot ((¥io quitw AT ) ¢
(%) afma@r mAfmma
arifag yrr wa At Aqr v 9% ®
wrags famits syfrmnd & & @7
w< faawT for 717 £

(=) ®ret wAdT §—12

qZt=fa 7—1
Former Employees of Bank of China

2298. Shrl Harl Vishnu Kamath;
Will the Minister of Finance be pleas-
ed to state:

(a) whe'her it is a fact that some
former Indion employees of the Bank
o! China (now liquidated) have not
yet been paid their provident fund
and other lawful dues;

(b) if so, how many employees, and
how much amount in each case, are
involved; and

{c) the action Government propose
to take in the matter?

The Minlster of Finance (Shri T. T.
Krishnamachari}: (a) to (c). The
amounts which 8ill remain to be paid
are:

(i) Rs. 11,572 in the case of 22
subordinate employees, on account
af their share of the assets of the
staff welfare fund; and

(ii) Ra. 12,568 in the case of P
employees at the Bombay branch,
on account of provident fund dues
and Rs. 5404 in the case of these
employees on account of retrench-
ment compensation.

The liquidator has been asked to get
the claims on account of retrench-
ment compensation filed by the for-
mer Indian employees, in accordance
with the established procedure, and
also to expedite the other payments.

Irrigated Land

2299, Shri H. C. Linga Reddy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the proportion of the irrigated
lands bear to the to'al cultivable lands
in the country; and

(b) the steps Government propose
to take to provide Irrigation facilitics
to all the available cultivable land?

The Minister of Irrigation and
Power (Dr. K, L. Rao); (a) The per-
centage of the irrigated area to the
total cultivable area in the count-y
at the end of the Third Five Year
Plan would be about 10%.

(b) Out of the total cultivable area
of about 4455 milllon acres, the area
expected to be brought under irriga-
tion by all possible major and Medium
Irrigation Projects would be about 112
million acres and that by Minor Irri-
gation schemes 75 milllon ac-es, or
about 4297, in all. Of this, 1897 would
be under irrigation by the end of the
current Plan. Major, medivm and
minor {rrigation projects will be taken
up in future Plans to the exient re-
sources permit.

e At Awremdr fown #

wfmafrmang
2300. st wwrmie orfy ;AT
faw'w vl wramw woft og ama W g

wor 0%

(¢) oz et frgoano &
HEW aq7 FwAamady fawm § wfaw-
frrerang, wgeft o ot

(w) war ag ot ww & v f oft
g WY saEEr g ¥ e qem
il # eoard w1 v g & far
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oaml # far mr g, I % @ At
Azw §, frgl 7 Zewt ot & Fraffor
vt & weETC o A afer ot s
& ot ; W

(m) afx g, f v@ wwy % -
wriarl 1 7€ § ?

faato ety wramm woft (ot A
w wwr) (%) off At

(&) gt a% qeagren gt 1 qaw
¢, 5w & ferg Wd feeeht samem ¥ 2R
TTATE Y Ay e qF e ardt
fawmm & gwrg, AW wEwr  @an
forezamalt (avefram) & fasit & weame
sy gaw & wtfeeg o At i o
WU T W W W vl
¥ oF e vy fawnr w1 g
e T A9

() s g1 «dy 9zav )

Barak River Project in Assam
2301. Shri N. R. Laskar: Will the

Minister of Irrigation and Power be
pleased to stale:

(a) whether the Investigation re-
port for the Barak River Project in
Assam has been received;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the decisions arrived at?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The in-
westigations are still in progress.

(b) and (c).
wifar I
2302. Wie WEHW WATY : ¥

e §A Og aTA R OFUOFLA
f¥ .

(%) %o wAfer g w1 &k
MmufigrngRam g ; o

Do not arise.
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(=) afx gt, ot g’ afomrarsy
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Quarters in Ramakrishnapuram,
New Delhj

2343 Shri Tulshidas Jadbav:
{ Shri D. 8. Patil:

Will the Minister of Works and
Housing be pleased to state:

(a) the number of quarters ready
for allotment in Sector 5§ of Rama-
krighnapuram; and

(b) when these are
allotted?

The Ministsr of Works and Housing
(8hri Mehr Chand Khanna): (a)
About 1300.

(b) The Municipal Corporation of
Delhi had originally indicated that
they would be able to supply water
by about July this year. The Corpo-
ration has now stated that they are
ready to supply water but that Gov-
ernment should arrange for installa-
tion of a booster pump. Stepa are
being taken to do so and the quarters
will be allotted as soon as the water
supply arrangements are complete.

Beimbursement of Tuition Fees (o
Central Government Employees

2384. Shri P. C. Borooah: Will the
Minister of Flnance be pleased to
state:

(a) whether there is a proposal to
modify the scheme for re-imbursement
of tuition fees paid by Government
employees for their children;

likely to be

(b) if so, iIn what respect; and

(c) whether the facility is proposed
to be extended for university and
technical education beyond
stage, particulerly in respect of child-
ren of low-paid employees?

The Minister of Finance (S8hri T. T.
Krishnamachari): (a) and (b). Yes,
8Sir. The question whether tuition
fees paid by the Government em-
ployees in respect of education of their
children in Primary Classes'Schools
should be reimbursed is under exami-
nation.
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(¢) Beyond the secondary stage, the
ion of reimb t of tui-
tion fees is admissible for study in
pre-University classes, or the first
year of an Intermediate course or of
a Technical College if the children in
respect of whom the reimbursement
of fees is claimed have not passed the
Higher Secondary or an equivalent
examination,

There is no proposal to extend the
scope of the scheme further.

C.P.W.D. Sectional Officers in NEF.A,

J Shri Warior:
M"L Shri Vasudevan Nair:

Will the Minister of Works and
Housing be pleased to state:

(a) how many Sectional Officers of
the CP.W.D. are there in NEFA area;

(b) their terms and conditions of
service; and

(c) the steps taken to implement
those terms and conditions specially
as regards the transfer of those who
have been there for long periods?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(c). The information is being collected
and will be laid on the Table of the
House.

Health Survey of Students

2306. Dr. P. Srinivasan: Will the
Minister of Health be pleased to state:

(a) whether any health survey of
students in schools and colleges has
been made so far;

(b) if 80, the details thereof; and

(c) if not, whether there are any
proposals to conduct such a health
survey?

The Minister of Health (Dr. Sushila
Nayar); (a) to (c¢). The requisite in-
formation is being collected and will
be laid on the Table of the Sabha in
due course,
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Directors of State Bank of India

2307. Shri Inder J. Malhotra: Will
the Minister of Finance be pleased to
state:

(a) the dates of the inltial appoint-
ment of the present Directors of the
State Bank of India;

(b) the names of those Directors
who have served the longest and the
periods for which they have served:
and

(c) whether it is proposed to re-
constitute the Board of Directors of
the State Bank of India in the mear
future?

‘The Minister of Finance (Bhri T. T.
Erishnamacharl): (a) The names of
the directors of the Central Board of
the State Bank and the dates on which
they were first appointed to the board
are indicated in a statement, which is
attached. [Placed in Library. See No.
LT-4875/65).

(b) Apart from Shri J. D. Choksi
and Shrl Pratapsinh Mathuradas, who
are elected directors and became mem.
bers of the board on the lst July, 1956
and the 14th November, 1856 respec-
tively, Shrl D. R. Gadgll has been a
director on the Central Board since
the 1st July, 1955 and Sarvashri Ram-
nath A. Podar and D. P. Goenka have
been serving as directors since the 1st
July, 1957

(c) Sub-section (5) of Section 20 of
the State Bank of India Act, 1055 pro-
vides for the retirement by rotation
of the gix directors nominated by the
Central Government under Section
18(1)(d) of the Act. Apart from fil-
ling these and other vacancies, which
may oceur in the usual course, no re-
constitution of the board is contem-
plated.

Water Famine in Delhi

2308, Shri D, C. Sharma: Will the
Minister of Health be pleused to state:

{a) whether it Is a fact that over
one lakh people in half a dozen South
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and West Delhi colonies are facing a
partial water famine;

(b) if so, the circumstances leading
to the same; and

(¢) the action taken in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Sir. Shortage of
water is, however, sometimes felt
during summer montn¥ in certain
areas in South and West Delhi;

(b) The shortage is mainly due to:—

(i) the phenomenal increase in the
population of Delhi.

(ii) the increased demand during
summer.

(ili) lack of adequacy of conveying
mains to new and out-lying
colonies, and

(lv) A large number of public
hydrants being left open lead-
ing to wastage of water,

(c) The following measures
been taken
age:—

have
to overcome the short-

{i) supplies are being further
augmented.

fil) booster pumping stations are
proposed to be set up in high
level areas, and

Delhi Municipal Corporation
have been advised to close as
many public hydrants as pos-
sible especially in non-resid-
ential areas and such residen-
tial arcas wherein people can
be given house connections.

[§13))]

Security Paper Mill, Hoshangabad

2309, Shri Shiv Charan Mathur:
Will the Minister of Finance be
pleased to state:

(a) whether it iz a fact that two
batches of technicians have received
training in UK. on Government e¢x-
pense for running the Security Paper
Mill ut Ho:hangabad, and a third
batch has also been sent to UK. for
the game purpose;
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(b) whether it is also a fact that
these technicians are without any
work in the Mill since their return
from UK.; and

(c) if so, the reasons therefory

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). All the
three batches of trainees of the Secu-
rity Paper Mill, Hoshangabad, who
underwent {raining {n the milly of
Messrs. Portals Ltd, of the UK., the
technical collaborators, have returned
to India. Due to the delay in the
commissioning of the mill, it has not
been possible to employ these trainees,
on their return from the UK. on the
production processes of the mill as
originally intended. However, every
effort iy being made to fully utilise
their gervices in the various activities
preparatory to the commissioning of
the mill, such as supervision of the
civi] works, preparation of plans and
drawing, technical correspondence,
getting the machinery received at site
ready for erection and the actual
erection of the machine tools In the
workshop of the mill.

Repayment of Forelgn Loans

Shri P. C, Borooah:
Shri Surendra Pal Bingh:

Will the Minister of Flaance be
Pleased to state:

(a) the amount of foreign loans
required to be repaid during the
current year; and

(b) how it is likely to affect the
overall foreign exchange position of
India this year?

2310,

The Minister of Finance (Sbhrl T, T.
Krishnamacharl): (a) HRs. 153 crores
in foreign exchange or through ex-
ports and Rs. 44 crores im rupees.

(b) The debt repayments are the
first charge against our awiilable re=
sources and will to that extent reduce
the availability for other purposes.

1887 (SAKA) 5954

11 pra
PAPERS LAID ON THE TABLE

Bupcer EstrMates ror 1865-88 Amp
SuPPLEMENTARY FINANCIAL STATEMENT
rom 1084-65 or THr Kmmata Smmm
Evrctricrty Boarp

The Deputy Minister in the Minis-
try of Irrigation ang Power (Shri
Shyam Dhar Misra): Sir, 1 beg to lay
on the Table a copy of the Supplemen-
tary Financial Statement for the year
10684-85 and Budget Estimates for the
year 1965-88 of the Kerula State Elec-
tricity Board, under gub-section (3) of
section 61 of the Electric (Supply) Act,
1948, read with clause (c) (iv) of
the Proclamation dated the 24th
March, 1085, issued by the Vice Pre-
sident discharging the functions of
the President, in relation to the State

of Kerala, [Placed in Library, See
No. LT-4864/65]).
NoTTricATIONs UNDER THE Cusromm

Act, 1962

Thy Deputy Ministey in the Minis-
try of PFlnance (Shri Rameshwar
8ahu): Sir, I beg to lay on the Table
& copy each of the following Notifi-
cations under section 150 of the Cus-
toms Act, 1062:—

(i) G.S.R, 1247 dated the
August, 1965,

(li) G.5.R. 1248 dated the 25th
August, 1865.

25th

(lil) G.S.R. 1240 dated the 25th

August, 1965.

[Placed in Library. See No. LT-
4865/65].

11.02 hrs.

STATEMENT RFE: DISCUSSIONS
WITH SECRETARY-GENERAL OF
U.N.

The hon.

Mr, Deputy-Speaker:
Prime Minister .
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ot wq fewg (qi7) @ H W
FAAEQT FT WA THT TT § | JEHT A1

TR T K |

Mr. Deputy-Speaker: Let him
make the statement first and then he
can raise the point of order.

Tho Prime Minister and Minister
of Atomle (S8hri Lal Bahadur
Shastrl): Mr, Deputy-Speaker, Sir,
as the hon, Members are aware, the
Secretary-General of the United
Nations U. Thant, arrived in New
Delhi on September 12 1985 and
after staying here for three days he
left yesterday for New York. We
welcomed him amongst ourselves not
only as a high dignitary but also as
a representative of the world organi-
sation on which lies the heavy res-
ponsibillty of preserving international
peace

The Secretary-General ang ] had
free and frank discussions. He met
the Foreign Minister and also saw
the Defence Minister. During the
discussions the Secretary-General
drew attention to the grave implica-
tions of the present conflict specially
in relation to the welfare of the 800
million people belonging to India and
Pakistan. He referred to the Sec-
urity Council Resolutions of Steptem-
ber 4 ang 8 and appealed that a
cease-fire should be ordereq imme-
diately by both countries.

1 gave a factual narration of the
events as they had taken place and
pointed out that the present conflict
wag not of pur seeking; it was star-
ted by Pakistan when thousands of
armeq infllirators invaded our State
of Jammu and Kashmir commencing
from August 5 1885 with the objec-
tive ot destroying or capturing vital
positions such nas airports. police
stations ang bridges ang ultimately
of se'sing power forcibly from the
State Government at Srinagar. Find.
b~ - thae St imitia‘ invasion had large-
ly failed, Pakistan hag launched, on
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1st September, 1965 a massive armed
attack not only acroas the cease-fire
line but across the international
frontier as well. Pakistan had thus
not only started the conflict byt had
further escalated it in such a manner
as to leave India with no choice ex-
ceplL to take counter measures in self
defence. [ explained all this to the
Secretary-General ang told him that
the present conflict had been forced
upon us by Pakistani aggression. We
were determined however, to pre-
serve fully and completely the w»o-
vereignty and territorial integrity of
our country, of which the State of
Jammu ang Kashmir formed an in-
tegra] part; nor could we accept =
situation in which Pakistan may con-
tinue its armeq aggressions on India
time ang again,

The Secretary-Genera) was parti-
cularly anxious that as a first step
we should agree to the cease-fire and
to the cessation of hostilities. 1 told
him that a cease-fire in regard to the
fighting between the troops was
understandable but the question of
raiders would still remain on our
hands. | pointed out that we would
have to continue to deal effectively
with these raiders many of whom
were still at jarge in the Stats of
J and Kashmi 1 of course,
Pakistan undertook to withdraw them
from our territory,

We went into the pros and cons of
the cease-fire in some detail Sub-
sequently, I received a letter from
the Secretary-General in which his
appeal for a cease-fire was reiterat-
ed. A copy of thig letter has been
placed on the Table of the House.

[Placed in Library. See No. LT-
4866/65).
After full consideration of all

aspects, we sent a reply of which
also & copy is laid on the Table of
House, [Placed in Library. See No.
LT-4866/65].

As the hon. Members would see
from a perusal of thig leiter, we
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raiseq no objection to the Secretary-
General's proposal for a cease-fire.
However, in regard to certain matters
of vital importance to India, we made
our stand perfectly clear, For ins-
tance, as already stated, we would
have to deal with the raiders who were
still sporadically attacking public pro-
perty or harassing the people in the
State of Jammu and Kashmir. Also,
we could not possibly revert to a
stuation in which we may find our-
selves once again unable to prevent
inflitrations or to deal effectively
with those who had already come in.

In regara to the political aspect of
the question, we made it clear that
we were fully determined to main-
fain the sovereignty and territorial
imtegrity of India, of which the State
of Jammu and Kashmir was an in-
tegral part. From this resolve we
could never be deflected, no matter
what the pressure or the threat. These
were not conditions attached to our
acceptance of the cease-fire but were
meant to be g clear and unequivocal
reiteration of our stand in regard to
these vital mattters,

Late in the evening of 14th Sep-
tember I recelved a further letter
from the Secretary-General, saying
that he could not give any under-
taking to which I sent a letter yes-
terday morning pointing out that as
& matter of fact we had not asked
him to give any undertaking to us.
Our acceptance of the cease-fire pro-
posa] thus complied fully with the
appe." ! the Secretary-General
Copies of these letters have also been
laid on the Table of the House.
[Placed in Library. See No. LT-4886/
65].

The Secretary-General told me
prior to his departure from New
Delhj that if by the evening of the
15th Septermber 1985 Pakistan did
not give a reply agreeing to the
cease-fire, we should take it that an
agreement on this question had not
been poasible. Since ne such  ac-
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ceplance wag received by the stipula-
ted time, gan announcement was made
that our defence forces will have 1o

continue the operations with un-
abated vigour.
Although the Secretary-General's.

present effort to bring about a stop-
page of hostilities in order 4o pave
the way for peace has not been fruit-
ful through po lack of co-operation
from us, he intends, ag he has an-
nounced, to pursue his efforts fur-
ther, and just before leaving Delhi
he sent me a further letter, a copy
of which js being placed on the
Table of the House. [Placed in Lib-
rary. See No, L‘r-isus;es].

We wil] send a considered reply as
sogn as possible.

As hon, Members would see, we
have made cvery effort to extend all
co-operation to the United Nations
in its efforts to restore peace and we
accepted the Secretary-General's pro-
posal for an immediate cease-fire.
Pakistan, on the other hand, has
given no such acceptance. In fact,
the indications are that she is intent
upon continuing the fight uniess her
own plan involving withdrawal of the
armed forces of India an4 Pakistan
from the entire State of Jammu and
Kashmir, the induction of the United
Nations Force and a plebiscite with-
in three months thereafter is agreed
to.

hon. Memb. No.
8hri Nath Pal {Rajepur): Never,

8hri Harl Vishan Kamath
angabad): Impossible.

(Hosh-

Shri Lal Bahadur Bhastri: Let me
state on the floor of this House that
not one of these conditions is
ceptable ip India.

ac-

It is obvious now that Pakistan
launcheq an aggression on India bv
S5th August, 1965 with a view 10
mauking an attemp* ‘o revive the gete
tled itsue of the State f Tamepy and
Kashmir. She wonta (0o force a de-
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cision by nakeqd aggression. This we
cannot possibly allow. We have no
alternative, therefore, but to carry on
.our struggle. We fu'ly realise thal
the preseni armed conflict between
India and Pakistan will cause wun-
told hardships and misery to people
in bolh countries. However, I am
confident that our countrymen would
cheerfully underge those hardships
but they would not allow an aggressor
to endanger our freedom or to annex
our territories.

1 have seen some press reports of
President Ayub Khan's press confer-
ence of Yyesterday, Among other
things he is reported to have observ-
-ed that good senie required that India
and Pakistan live together in peace.
If this is @ new and sincere thought,
1 woulg greatly welcome it however
be'ated it might be. But if past ex-
perience is any guide, these remarks
would appear to be part of a propa-
ganda to beguile the world. Previ-
ously also President Ayub has talked
of the virtue of peace and has fol-
lowed it up by unprovoked aggres-
slon on Indla in Kutch and
subsequently in Kashmir, President
Ayub hag I trust by now seen the
result of Pakistan's pollcy of hate and
hostility against Indla.

As the circumstances exist today, the
nation has to be continucusly alert
and be ready for any sacrifice to
preserve our freedom and integrity.
1 am greutly beholden to the Parlia-
ment, {o all the political parties and,
indeed, to the entire nation for their
uniteg stand against the aggressor, 1
wnn{ also to express once again the
gratitude of the nation to the valiant
armeg forces who have already de-
monstrated that they are capable not
only of defending our frontiers but also
of delivering crushing blows tp the
invader. Their deeds of heroism will
make a gloriouz chapter in the an-
nals of India. This Parliament and
the whole country is proud or them.
I am confident thst we will conti-

Discussions SEPTEMBER 16, 1965 with U.N. Secretary-

General (Sit.)

nue to meet this challenge with the
same determination and courage.

&t wq fawg . IoTeAE mEleEm,
F AW ¥ A” W9 YW maeqr
S IIA AT TATAA § | AT smEEqy
Lol Lol S

Some hon. Members rose—
Some hon. Members: No questions.

8hrl Burendranath Dwivedy (Ken-
drapara). 1 am not asking any ques-
tions. 1 only want {o say one thing.
ot wg fed : wrod w7 at fie
A awr g § a e qR Jher
O

Jqaw WEYTw W 9w §
oTyET 7

st 7q fomg . ¥ wEq W
ww g & T g ST O wdan W
& arwvw ¥ W frgem oifeem &
¥ ¥ TgE HUA R A wE T
o, &fer gardy aim &) efere ag
feqr a1 | Fa® o wEA ¥ A oW
o uTel W T qrO §Eg gl
A wr fis orex ¥ wew w1 H e
et sfyg 1w @R agw g a
Ay g afafa o dqem g de §
wETATSA W w1 AT AT Y IEE
Tt ¥ wE T S A w) qgre ey
afer @ w A T fem o
e @

" =T F1 9 &g 3 fR w9
g7 fea wo gdmn §em oar fF
@ maey § O g fm oo wt
TH @A A7 A (5 sa s-
W W HA WS W E) A wgead
grmT SF AT F Gney 19T (e,
wEaTT A T ATHA g qugd Al F
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ard gy | #fET AR aF AT § A
g1 931 & fF w fea v qum 7
AT A JgT ¥A A K T w9 7 o7y
AT FAE1A F1 9§ H GATAT § T WEATC
A1 ¥ F37 91 9K §F TG AF-HAT HT
WIHH FHT 0 (Interruptions).
A ware # aran § ag & wnoe g
g 1 ag wr faega a% § f5 aman
afufy ot sgrafam &1 797 N 307
femr & | gwer aroiw A G fgrgem
Fomardi ¥ afew, dav i oo ga v
fsq o wgy w4y a@r, qard F werfa
& qFT & W Iaw aw wmw ¥ Oy
Fa A mE ¥

Shri Ranga (Chittoor): Sir, it js a
historic moment. The Prime Minls-
ter has made a very important and,
if 1 may say so, g very worthy and
inspiring statement on this occasion.

1 wish to associate myself, the group
that 1 represent and the Party for
which we stand here with the deter-
mination that the Prime Minister has
expressed through his statement to
resist aggression ang to prevent any
loss of either territory or any posses=
sion that has come to us by wirtue of
our Constitution,

1 have only one thing more to say
and that is that the Government has
presented the case of our country, as
Pper the statement made by the Prime
Minister, before the United Nations
and its Secretary-General in a worthy
manner and has pleceq the case of
our country in the right light hefore
the whole of the world by offering
to accept their proposals and showing
to the whole of the world who really
§s keen on aggression,

Shri H. N, Makerjee (Calcutta
Central):  Sir, the Prime Minister
has spoken for the whole eountry and
1 feel that we here in  Parliament
should realise that this is a time not
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of speaking too much but of keeping
quiet.

1 wish, however, to say that it is on
that account that we condone perhaps
the Foreign Minister having told the
press certain  things which should
have been conveyed, in all propriety,
first of all, to this House. But I do
not make a point of it. On this pre-
sent occasion, we do not want any
eontroversy to mar the unity of our
country.

1 would like, however, to tell the
Prime Minister that since he has made
wvery conceivable effort, in honour
and in decency, to meet the require-
ments of peace In our part of the
world and since Pakistan has in its
characteristic fashion repulseq what-
ever steps we were proposing to take,
it is our duty now, a more bounden
duty, to take more energetic steps in
all the caplitals of the world and spe-
clally in the capitals of great
Powers to make clear of the endea-
vours we have pursued in the face of
the utterest provoczation to bring about
peace in our part of the world. That
is the request I shall make to the
Prime Minister.

I wish to make one suggestion to
you as a representative of this House.
The Prime Minister has sald very
rightly that we are proud of our
fighting men uand I feel that you ghould
ask a team of Members of Parliament
to go to places like Amritsar which is
a place of pllgrimage for all of us
because of Jallianwala Bagh and It s
there in Amritsar and other places
that our jawans have shown a spirit
which is today writ large in the his-
tory of our country. I suggest to you,
in all humility, that perhaps a team
of Members of Parliament can go to
the front areas, speak Lo the jawans
and convey to them in person the
feelings that we all have in regard to
the grand work they are doing.

1 repeat ngain that the Prime Min-
is'er who has a terriflc responsibility
which all of us understand and share,
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to whatever extent is possible, should
make further efforts to tell the world
how India has been going to the ut-
terest length in order to bring about
peace in this part of the world and
that even today we are profesaing
friendship sincerely and truly for the
people of Pakistan, even today we are
mying that we do not want the sligh-
best escalation of a conflict and even
today whatever steps we are taking
are gsteps in  self-defence, This
point of view has got to be made
clear to the world, which has for so
long trieq obstinately not to under-
stand the Indian case in regard to the
integrity of our frontiers. This is the
request which I make to the Prime
Minister and [ do hope that he will
respond to it.

Shri Surendranath Dwivedy: I wel-
come this statement, which represents
not only the viewpoint of the Gov-
ernment or the Parliament but this is
the unanimous wvoice of the entire
ocountry. I wish and hope that we
shall continue to fight the enemy till
the end and shall continue in our re-
solve to see that the sovereignty of
our country is maintained and that
the prestige and honour of our jawans
who are fighting in the front are com-
pletely vindicated by the actions that
we countrymen do.

I only want to say that 1 associate
myself with what has been said, but
at the same time 1 want to emphasize
this: let thosa powers of the world,
who have so far been hesitant to say
that Pakistan is the aggressor—Pak-
istan is the only country today which
is standing in the way of peace—
realise that, if they really want de-
mocracy to thrive in the world, then
they ought to decide whether it is not
time for them to decide once and for
all that they should support and help
and come to the assistance of India
which is really fighting not for its
owp sake but for the preservation of
freedom and democracy in the entire
world.
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oy (@TTnA) @ Uy wEET,
wol guTt WuE w&Y ot A AT Fwry
famr & 3a% fag & wor o i &7 W=
¥ T wiwa=a w7ar g W 39T
BT §T@E | A # A giom &
wifr #1 #ifa @ & W ww ot Az
It 97 wow W W AT Ahew
fafreet & o 2oz fear § o9 & oot
e wix & far & 1 & G wwwan
§ o' frvarw v § fe ot 3R
ot 2z faan § o aoft Aifr agemé
¢t 39 ot F et a% Frow Fa G
o QaT g & & grdh T Ay A
wuf &m0 womd A% 18 &
48 ®OT (o OF wreHl #1 oy T
8 § | o gErt W A AT g
wret qT 7% 7@ & 9 A W w) ayaan
T ¥, Fafer § wigw @l ¥ fAn
ar g ot afars T § gk ard
ot § I swvwAy Aaw g o & wgm
fis garhh wxy ot Aifa wrow o W & .
WA ¥ s et fe g faerdt

oW ® Tm ®raz & fag
awmE A g oagl & 9 aw
favars ot femman ¥ fe et g 2w

¥Z W FawEweq & 1w o arfeena
A Og qg w9 TC G &, Tiewaw A
w2 wrwyw feq §, wifer arfe-
e g fege AR ) fegema @
woelt wrarlt & Tar w7 oy § ok
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o ag frvam feaed) ot gremy % agwa
aren 7€ § 1 7w e fe wrewersrd
aifse ¢ fegem adl, g kg
am ¥ feawr sfgg

8hri Earnl Singhji (Bikaner): The
staterment made by the hon. Prime
Minister is most welcome and has the
entire port of the b of my
Parliamentary group. Knowing the
Prime Minister as we do, we were

certain that he would take a strong
stand on the Kashmir issue. We would
like to congratulate the hon. Prime
Minister, the Defence Minister and the
members of the Cabinet on the strong
stand taken as the country had ex-
pected from them. All of us in this
country are proud of our jawans.
pected from them, All of us in this
country that, given the opportunity,
our forces would show their worth
and this was the opportunity and
they proved their grit. I once more
congratulate the hon. Prime Minister
and say that the nation wholel.earted-
ly stands by him in this hour of
crisis,

Mr. Deputy-Speaker: Dr. Ram
Manohar Lohia,

Dr. M S. Aney (Nagpur): 1 stand
on behalf of all the Unattached Mem-

Mr. Deputy-Speaker: I have called
Dr. Ram Manohar Lohia.

Shri Harl Vishou Kamath: Let Dr.
Aney speak. He is the father of the
House.

Dr. M. 8. Aney: | sm glad that the
Prime Minister has made this state-
ment, and we are glad to find that
he has made the statement which we
expect from him on this occasion. We
stand by it. The whole country stands
by it, and the world will know that
India would stand like one man so
long as the obstinacy of Pakistan con-
tinues.
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o T AT W (FiaTNT ) :
JuTeaw wgYed, ¥@ St #r at § A
wg a%ar ®iEA 48 w0 F0 faT #
% awg &9 @ T AwE S § I awl
BT g am F §)
% @ w@ % 7% ¥ &0 g § s
wTeTT % 10 Y § goeTe kA H §
oY wrelt ot % frq oy wradse g
W KW ATd W gEW ardd | oy &Y
wgr fiv g oy & & 9§, o e
o &, graife &1 & ot oAt
W whEd & qor g & agrglr firarf
§, A & & e weqw g W
e #r s e fore 3 ety & ot
dza &% wv ATwr fiea a7 ) Ay AT R
w17 g Fagr & W aw W fr few
i ¥ e ), waw, & At wwwen
ffedt ot ergré w1 o gvm, qw-
fir & wrofy Y @ spafie § aiw, o0 of
s % OF, b s dzw ot 1e wd
qEd g9 A 919 w0k firar qr, @ g %
W, T W g W e amr gy
| ol & ow & ag amr wgan g fe gw
WO g0 & e H Ak § ) o wedy
& wrar & fis wresft oft o merd & ot
¥ b gt awT W oA w7 oA
T 8T | gErd wrad oo -
HTe Tt O wreEar # g § anfe gw
woaek ¥ w1t ¥ g9 w7 wE ooy
wart ot Wy g1 areft § A e
frwed i, oifwem v 77 W B,
Brw Teft g0 & wrgawrdt e 77 At
& = vt warer wgaEE @ W gqa-
faom &Y od a1 ot | Afer qw geldt
| ) 't § 5w f w7 o
oA X2 A7 @ew 7)) Afer qfs-
©ITA AT Tg WY | Agt & i aferat
e fir o €11 2T 1 grest w1 &
wTOTTET 1§ /w1 @ 6| ¥ s W

1t SradsT € g7 | A1 o aw amt
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% forg, s wrely o &Y A o
el & ag wowe 8wy o @3 go
® o7 72 A 7 7wy A v I7% fam
# gt § oY ag o F g wgA €Y g
g 1T IaF Fad &1 § IAEr we
® 91X 1 Wiy § fF ag ¥ gzt
w| ¥ # £t 7d wqife wrfae w1 f73-
A W TfwErT 87 Al wIng we
g Fran dan i a7 4 € 1T %g fear v
Eidwadff ) Fafequ s g &
o @ g1 wraT w7 ¢ 49 & mfwema
G AN H AR Ww LT AT WIEC
wit FEH %1% a7 A § 1 o grdt W
TEATEI A N W R | W EF FR
S CTAT FUTET EEeaT wATA g A ;U
T a1 9% oq17 &1 fiw 9 w9d 5E-
wr ¥ $rf a0F ¥ awa o Ay drw
wm a5 farw@ @t 5w
gt wr =erf Tt ag 1 sl #7 werf
¢ & am ¥ wg WAt £ fr ag St
wrgdl @1 wers & Faad & o wik gt
TR A mR AT R AW
Wi wama & ware 9 it gt & )
g wrt w1 I g w fogg famman
ag W EATIT R ) S wwm
w3 & sgm f wig 7o €T T
&7 FRaAT H YA A g A T wdife
XHY WY ¥ grq AL T 1 greiE
wg 75T & werme g v it
IT W AT XX & v § A T
W T FLAT T8¢ o § AT FE
¥fws 70 2@ v aw & feadt o
¥ g @ A @ g A e w oo
qfeena B &wew WO Wt & 1 WY
oZ % /v FH W@ E 2 18 T W@
B T F7ATT KT F L, O AT ARG
A WfET) 9T 3T T A TSI,
TG &)1 T WTHI | 18 AT g Y AT
X W K@ T T wWTeT wW ¥ W
wot w3, 1% 91T 4T Al e
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HY ol g7 /T AT AT T &R Ay
TO guw ¥ wrar Wt ft ? i wdA
a1 faem 21

it w1 fag (W) : SvTEw WA
W, waA & A, ARG qarr HeT o,
¥ ot war T 8, W A fgena €Y
ardt Jaat o guda ¢ & ford-
ufr werelt 7w v fggem & fowr
AT avw &, foa F at i mfeem
ifeqy fasty 38 fadi & smae neg
STHTET T 7T 8, W wET F A g
arget § T fegmmm w1 wlame ==
T A gy T & f o oY fest 7
aew o gwan faar @, ot fem apgdd
T EUWT ¥T FT I &7 wvwen fwmr @
wrar ot forw aeg ¥ fergem A W
¥ fam agrge feamdl AT wwee eodft
ot @ &7, vz w7, Aifeat @@
aRgEA R MR g, s aE
qara & FIEEr TRl § @ A i
T AT WA agrg fem i 4 3z v
TR FTW@RE | AT @ wETEony
frdiwfor et 2w ®it v few
i Y mm § A ifgT A & A
gy gur g fie ot ot = T few-
= ¥ faw, goan & fam o7 gar gew
1 wgfem W et & fw, (e
wrm, qF of foa 9% & 913 af,
afew wrt &1 &7 3w T Fra 1 A
& fo farw i s

Shri Manoharan (Madras South):
On behalf of the DMK Group in Par-
liament, T congratulate the Prime
Minister on the histori: statement he-
has mads and I welcome it whole-
heartedly, On behalf of my Party,
here is my positive assurance that
we will strengthen the hands of the
Prime Minis er in weeding out the
aggressor from this country. I again
assure you that we will do all that is
necessary to see the aggression vacat-



496y  Discussions  BHADRA 25,1887 (SARA) with UN. Secretary- s970-

ed completely, fully and eventuaily.
To that extent, on behalf of my
Party, I once again give this assur=-
ance that we are wi'h him in what-
ever he does towards this end.

Shrl Mubammag Ismail (Manjeri):
Mr. Deputy-Speaker, I wholeheart-
tedly support and endorse every word
of the statement made by the Prime
Minister, T also endorse the determi-
nation whizh has been expreased that
we will not rest until the last trace of
Pakistani aggres:ion is eliminated, I
assure you we are at the back, solidly
and determinedly at the back, of the
Prime Minister in cvery step that he
takes for liquidating that aggression.

1 also endorse the words of other
friends who have spoken on this
matter showing their determination.
I wish every success, glorious suc-
cess, will attend the na'ion's endea-
vour in its efforts in this defensive
war of ours.

oft ofire (wEmeraT) @ ITEm
wgea, wa wdY A Ay awesy fean
¢, & ww # 70 mfx W § gt
AL & o drean feant @, 9@ % fog &
I K AT ATY AT RATE |

Wz "aEw & w0 f e gw fae
widd, ad a1 g faww @@k o &
wgar § g faw ardd, a6 ot gw
firz st | gw v 2w 4, fow i ame
ST o1 8, g3 fe T 3T DT awr
qrard % fag w¥a @a

o7 I AT AT &) 0% § fw wode
9T, W AT 9%, A FHAT gWT 8, T
% {1 wens § i wred & femmez
B farraa g fs seirsgm &
rFT a¥r @ & faar w0 & ey
STEen § f et gwit 3w o gF
& T a0 % w2 & g oy wTh
ALY WTT T G AR e
AT ¥ Fark § 1wl o v v Y

General (Stt.)
% fau aifemma & ag Wl % § o1

TE W QU qETeEy WO gy sk
L

R ¥ ¥ ag & fn ver agw
A, o fr warlrer & oF 8 g 6,
g werey fra § fie e o< fieg-
T ¥ wE e daer e @fy-
wTz ¥ foard Agh gm0 OF A T,
aa fie gl Awew & TR ST
agt 9w ¥ fag wmg ¥, wwiwr &
TEET ¥ OF WAET  WATATE AW
fem &1
Mr. Deputy-Speaker: This {s not
the occasion for all these comments.

o o frw : & e g T el
ot F) gerdern #7 FERa & | qeAr
fatra wzfra & anfen ) Afeame
o1 v Frwgfedt afoer & oft Y
W ¢ % gEa W oAy oy I5A
¥ geTT ff Oy | & o= fearn f
fo frgem o el s el WX
sfewdt ot & @mE AT 9T vy oY
fs @femez ot o air aff 9
et 1T ow ww gard fawy Ay
ENfY, &W YA TR

&t gemwdic wow (fawia) -
W wRieg, ag o qurk § 0%
g g & sy, off 3z, ¥agt
wr & aE WA, wrdig waar W
wiwm gqg & ewdl & fow fywd
w1 ¥ fr ufi T6 249 7 § MY,
frmw & gwrar \ma @ Wt afaem
=g @t W | A qeE savAwT At
A et T & wEw & gB WP
fafagi w1 xer wr frw wmr Wi
favara & amQ wTTE £20T7 €T W T
frar Wt W WD WA & G
¥ & T wORT % qw w1 s f,
I8 ¥ fag ag e Tmnfeal 1 @i
st & qrer § 1 &TU dw gyEr & ave
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[t sFrfe )
TATT Helt & e § FrgE @ 9T W
gwdT @ g |

e -SFTe & graew ¥ qEr A
W A AN g7 AT Y §, wIHg A6
¥ I X7 WO W gF oo q, K
gAWAT §, YW HEE W qg waw W
LT g Zar w1 Firdrm i ora e et
off ag Squn Wt w4 fin e & far
®t gra 370 w1 W guEra feam oww
w 8

o= ¥ & ag wgar wrgen § e ww
& 39 famr arz faorawndt wr fr o
&1 A T e ¥ v aw g faormEn
& g ® 7T wLFAW Ow faorg
af ¥ exqfa vy 23 &, fe ag faom-
Tt w1 g W & fag e
faorg-df w7 |3 & T W@

fawgmwdt & wnd for o it
wge i frar y e Iw wAam }
woafasrr | oag g9 § A
T W ww@ ow framw g
Q1 oww W T W W 9w
qa% § | Uw gzt § W W g aww
FAT ¥ AT T AW AR
TIRICAT Y ATH & | WA AR WY
fea ame fr At ofwerm ) aeE
wifarA & far i dqgean e
R-—® T1A F AT 7T § WX
T TR H qawA S W § | W@
faam & fa7 ana wsg TwwroEr WX
wTH @grge et fag Ad & feer
ww fad

st 74 (W) : ITeE AR,
QIETOg T FaA AT A A o7 aEAH
wrreg faar &, & =t g fv ag 9w
A9AT §Y AFY, IA% W9A &F w7 {7 A,
9 §EA w1 £l A afew X U= W
wOTE 1 g U §t WA gE
Pz e

General (Stt.)

W waEx 7 & g% & gure
NTEAT § | W 3T O qeA & awet
% ff urr ¥ fgrgem W) qfese
% ag wreré Hifire 7Y § afes fadwi &
¥ w sfafwar gt §, W
ot a7 wmarf & 1 wed efafaaer
fieg & g ¥ avd §, cod FoT oy ag
wmafer & 1 yafag i ag gem & e
99 WS aET W WA & T@ W
fa2wt % o w3 @ q%, IT6 ff
# Yo g | wOETD aw &, womard
To & "1 fadndy &= & g wgw & W
"z & g WY wreeed ¥ & awemf
w1 fadet ¥ Yo Ao 0 fis wrw &
qw w1 qX favy ¥ a9 g% = ¥ @
% | qg aETaTE WiT WneaTE %t
T F Hed @

agi T T WY S N &3 gu ko
IF Yy Wt gaee 9 ¥ ow fraea
T T e f 1 o ¥ &Y fow g
W 9 g AT AT W W W
AT AT W7 EW AT AT AmdAr 9%
wre fedr & dem § woh €7 & fag
ww ¥ & =g agi 9T 9% o ™y
qr | 91T R WA {1 g aga e
it § fF agi o qg wgr M fis agiax
wdre, Wt enfr wfa & ot & Y
wadlr & 1 A weflt www & smdAr
@ 7 afew. | (ZoH) T8 A e
fad | 7 wrg § e @@ WAy wadt
! B H W @ FEIW AT T R
w1 g g wwras frear afgd 1 g1
fopfer wfer 1 @ g & ww
WA wrfgd f @zt oz W wferoe
WY WA F A AT A0 R &
W T W A v & fAag
arit wrd §, I e few ang,
FTa Wt fsar amg
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Shri J. B. Kripalan! (Amroba): Mr. 1145 hrs.
uty- ker, Sir, I res =
Deputy-Spesker, Sir, I represent un- .., 1\ AN AND DIU (ABSOR.

fortunately no particular section of
the Indian people but ag an old ser-
vant of the nation I hope 1 represent
the whole of India.

1 fully mssociate myseif with what
has been sald by our Prime Minister
and I congratulate him on the firm
stand that he has taken at this time.

1 also associate myself with all those
sentiments that have been expressed
here by the leaders of the different
parties.

We gre proud of our jawans and
1 pay my humble tribute of admira-
tion to these young people who at the
risk of their life are gerving today the
nation. 1 hope the natlon will be
worthy of their sacrifices.

1 also wish to remind the mnation
that this is not a war of one nation
against another or of one country
against another. This is a kind of
civil war and therefore, there should
be no victory and no defeat on any
side.

1 hope that things will arrange
themselves in such & manner that we
who are brothers to each other will
agein remain as brothers and live in
peace.

Mr. Depuiy-Speaker: I accept the
suggestion of Shri Mukerjee about
sending some Members of Parliament
to Amritshr, etc. I ghall select the
Members and fix the date soon.

Shri 8. M, Banerjee (Kanpur): Let
them be sent immedietely.

BED EMPLOYEES) BILL*

The Minister of Home Affairs (Shri
Nanda): [ beg to move for leave to
introduce a Bill to provide for the
regulation of the conditions of service
of persons ahsorbed for service in
connection with the administration of
the Union territory of Goa, Daman
and Diu and for matters connected
therewith.

Mr. Deputy-Speaker: The questiom
is:

“That leave be granted to intro-
duce a Bill to provide for the
regulation of the conditions of
service of persons absorbed for
service in connection with the ad-
ministration of the Union terri-
tory of Goa, Daman and Diu snd
for mattery connected therewith.*

The motion was adopted, ..
Sbri Nanda: | introduce the BillL

1146 hrs,

KERALA APPROPRIATION (NO. 3)
BILL, 1085

The Minister of Finance (8hn T, ¥.
Krishmamachari): I beg to movet:

“That the Bill to provide for
the authorisation of appropriation
of moneys out of the Consolida-
ted Fund of the State of Kerala
to meei the ampunts spent on cer-
tain services during the financial
year ended on the 31st day of
March, 1962, in excess of the
amounts granied for thos$ gervi-
ces and for that year, be taken
into consideratjon.”

Mr, Deputy-Speaker: The quesiion
is:
*That the Bill to provide for

*Published in Gazette of India BX traordinary, Part IT, Gection 2, dated

16-9-05,

*Moved with the recommendation of the President.

1317(AJ) LS.D.—8.
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[Mr. Deputy-Speaker]
the authorisation of appropriation
of moneys out of the Consolidat-
ed Fund of the State of Kerala
to meet the gmounts spent on cer=
tain services during the finarcial-
. year ended on the 3lst das of
March, 1962, in excess o the
amounis granted .cr those sarvi-
ces and for that year, b iaken
into consideration.”

The motion weg adopted.
Mr. Deputy-Speaker: 1 _hall now

take up clausc-by-clause considera=
tion of the Bill

The question is:
“That clouses 2, 3 and the Sche-
dule stand part of the BIL"

Clauses 2, 3 and the Schedul: were
added to the B.lL

Clause 1, the Eaacting Formula and
the Title were then addid to the Bill.

Bhri T. T. Krishnamachari: I move:
“That the Bill be passed.”
Mr. Deputy-Speaker: The ques'ion
is:
“That the Bill be passed.”

The motion was adopted.

1147 hra.
KERALA APPROPRIATION (No 4)
BILL, 1063
The Minister of Finance (Shri T. 1.
Krishnamachari): I beg to move®:

“That the Bill to authorise
payment and appropriation of
certain further sums from and out
of the Consolidated Fund of the
Stote of Kerala for the services
of the financial year 1965-86, be
taken into considerafion™

' My, Deputy-Speaker: Motion moved:

“That the Bill to authorise
payment and appropriation of
certaln further sums from and
out of the Consolidated Fund of
the State of Kerala for the servi-

Appropriation SEPTEMPER 16, 1965
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ces of the financial year 1965-66,
be taken into consideration.”

Shri Hari Vichnu Kamath (Hoshan-
gabad): On a point of clariticai.on.
On Monday, whi n the demanis for
supplementary grants were dircussed
in the House, you will be pleased to
recollect—I do not know whether you
,were in the Chair then or you were
dewn below here; perhaps the Spea-
ker was in the Chajr then—that the
Minister, while replving to the de-
bate on the supplementary demands,
said, or rather h. assured the House,
that certain points -vhich had been
raised by several Members on both
sides of the House, particularly 1
be'ieve, w th regard to pro-Chinese
communist detenuy in Kerala and
the pro-Pakistoni  elements that
have been arics.ed in Kerala recently
according to the Adviser, Shri Ragha-
vachari's gtatement, would pe refer-
ted to the Home Minister for ade-
quate reply or for necessary aclion.
I do not know whether he has done
so. 1 would like to know whether
the Home Minister will yeply now or
later. What will happen to those
points which had een raised?

Bhri T. T. Krishnamacharl: I nced
not mention when the Home Minister
will reply. I said it was a questiin
of allowances, etc, for the dc'enus
ang said that 1 would refer the mai-
ter to the Home Minister for consi-
deration, and naturally, sny proceed=
ings in which a matter of tais nature
is mentioned, are referred aitomati-
cally to the appropriate Ministry.

Shri Harl Vishnu Kamath: When
will we know about the action .aken
on about further developments in
the matter? Will it be in this gession
or in the next sess.on? 1 would like
him to enlighten the House.

Shri T T. Krishnamachari: [ said
that the matter would be considered
by the Home Minister. What the
decision will be, whether the consi-
derations will be favourable or partly
favourable or will be negalived, I
am not in a position to say.

*Moved with the recommendation of the Presidemt
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Mr. Derat;-Speaker: The question
is:

“Thi the Bill to authorise pay-
ment and appropriation of certain
further sums from and ovt of the
Consoli*aier” Fung of the State of
Ke:a'a for the services of ibe
furancic. ycar 1965-96, be jaken
into coneideraiion.”

The motion was adoptrd,

Mr. Deputy-Speaker: ' . hall now
take clause-by-clause csnsiae ration.

The question is:
“That clausss 2 and 3 and the
Schedule stang part of the Bull”
The motior. was adopted.

Claures ', av.d 3 and the Schedule
wrre added to the Rill,

Clause 1, the F=wting Formula und
the Title were added to the Bill,

Shri T. T. Evishnamachari: I beg to
move:
“That the Bill be passed”™
hm‘ Deputy-Speaker: The question
“That the Bill be passed.”
The motion was adopted.

11.5) hrs,
APPROPRIATION (NO. 3) BILIL, 1965

The Minister of Finance (Shri T. T.
Erishpamachar): 1 beg to move*:

“That the Bill to authorise pay-
ment and eppropriation of certain
further sumg from and out of the
Consolidated Fu.. of India for
the services of the financial yesr
1065-86, be taken into corsidera-
tion.”

BHADRA 25, 1887 (SAKA)
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Mr. Depaty-Speaker: Motion moved:

“That the Bill to authorise pav-
ment and appropriation of c:r'uin
further sums from and out of the
Cor.olidaied Fund of Iniia ior
the services of the financ.al vear
1965-88, be taken iniv considera-
tion.”

Bhri U. M. Trivedl (Mandsuur):
At this stage of the Approoriation
Bill, it will not be prope  to off. e
comments. In view of the comnents
we have already made when the
demands were being discuss i, 1 find
that we have not yet glven a second
thought to the question of provi.ling
more money for the naval ser icer.
We are at a stage when wer d° re-
quire better naval equipmenrt. The
imminent danger facing us fro .
Indonesia cannot be overlouvked. An
opportunity of this kind ought nut to
have been lost to make this demand
preater thun what it is, for the sake
of the defencr gervices, particularly
the navy. We have missed an oppors
tunity to vote such greatnr sums
which may be necessary to meet the
menace, particu'arly for pullding up
the submarines which are very necea-
sary. I support the Bill, but I think
the government ought to have taken
note of this,

Shri T. T KErishnamachari: 1 have
no doubt that we on thix side of the
House ful'v ghare not only the appre-
hensions, but also the aspirations of
hon. members opposite. The House is
also awrre that the government are
trying to sdd to their naval equip-
ment from sourceg from which such
equipment could be obtained. When
these negotiations are completed, I
think my colleague, the Defence
Minister will take the House Into
confidence. Any further increase in
the navy beyond what has been done
or is being done is a thing which will
depend upon 5 number of factors.
After all, In the situation fn which

==

*Moved with the recommendation of the President,
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[Shri T. T, Krishnamachari]

we are now placed, to obtain arma-
ment iz not quite easy from other
countries, But every effort that
coulg be made in this direction will
be made.

Shri Harl Vishnn Eamath (Hosh-
angabad): The Defence Minister
some days ago stated in the House
that some foreign submarines—he re-
fused to name the country—had been
seen in the vicinity of Nicobar
Islands. When [ asked if they were
Chinese, he sald, no. Bo, by elimina-
tion I think they were Indonesian
submarines, Be that as it  may,
negotiations for the purchase or acqui=
sition of submarines from Britain or
USSR have been going on for a long
time. I am afraid at present India ans
not got even one submarine for naval
defence purposes. 1 do not know
whether a submarine would be
acquired in the very very near future
for defence purposes either from
Britain or USSR, at least for training
purposes, Is the Finance Minister in
a position to tell the House what the
position is?

Shri Ranga (Chittoor): 1 agree
with my hon. friends who have sug-
gested that there is need for streng-
thening the navy. From what has
fallen from the lips of the Finance
Minister, I am sure he is also in
agreement with our wish; he is also
seized of the question and he realises
its importance,

In addition, the other day 1 was
glad to find that the Finance Minister
also agreed with my suggestion that
he should keep in mind the need for
economy and he should insist on all
the spending departments that there
should be at least 10 per cent cut
As and when their statements re-
garding the progress of their expendi-
ture come to him, I would like him
to see ang insist that they do try to
give effect to the extent possible to
the suggestion we made and that idea
that he himself has in his mind that
there should be as much a cut as

Approprigtion SCPTEMBELR 18, 1088
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possible in the expenditure, because
from what we can see from the state-
ment made by the Prime Minister
only this morning, we would need
so much more money for our defence.
That is all the more reason why there
should be economy effected in the rest
of the expenditure of the government
here as well as in the States. I hope
the Finance Minister will gucceed in
his efforts in achleving the maximum
possible economy during all this time
that we would befaced with this
trouble.

Wo TR WA Mgt (FhTATE)
W wErw, FA ¥ o ot
3 aw Ik TS Afa av o R,
WY T g g ag 3 § s e
w goRre w1 208 w1 & a9 Y DA
wifgg, s g aw o & fis g & 2w
awddt @ & vy fag Mo § W W
wrTE {1, R Ay Fifr @ W g
ag frgeama 1, o aw o ¥ -

[ e wrarfrer & wrar ag e we wfg

fir ot &w et 37 A ATE T § IAWL
areA ¥ T A1 AW wag WY | T g A
frgem ®1 gt Aew ¥ @
gfrar & ared <@ & g ¥
o wfw ag amoft o

o It & "W @ gET gAT™
qR 7 ¥ & fr frgerm & wwee fieg
Wt Ik @rg-ame A o

EAT T ¥ gL &N & wewT § S
wgt aF T ¥ WW wh q6T q%
TETgTn 74 fF aifeera 8@ A o
qifFeT #Y aqaT § aa §
w1 faew amd, = 77 arwy Wi, W,
qiw T@ ITw ¥ g & @, Wit
o qy fafen favre @ fe oWt
gardt sfife 8 g o et o i
g, &t =i T AR {7 e
forr firerkt 3 o i for BT WY
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C’— -
w1 faar o g fed av g, &
oot @ qiw fer & wrart & frog
ot wwd &, waife arfeer & ora e
s wdt §, ag wifegar gl 71 goe
e §T T & 1 W ey are e
¥ % 7y frere frgrm et woee ¥
o T ) W Ag ¥ e frew
@ ar, o et o, woife arfeem
oY Wz frare e Y W “figg-
e’ faare am W, o aw &
g g
Shri T. T. Krishnamachari: With
regard to the hon. member who spoke
last, to the first part of his suggestion,
1 am not competent to reply. With
regard to the gecond part, I fully en-
dorse whatever he says. [ do feel that
the question of communal harmony
in this country would be the best

answer really to the threats that face
us.

Appropriation

With regard to defence matters, I
can only repeat what I said before
that attempts are being made to get
the equipment to strengthen our navy
from whatever quarters it is possible.
Beyond that, it Is my colleague who
ought to speak, What he should say
and what he should not say is s mat-
ter which i within his individual
judgment., Therefore, 1 leave it to
him to say what is being done. May-
be, sometimes some people Wwho
really want to help us would not like
these matters to be discussed. But I
again say it is being pursued.

12 hrs,

In regard to the point raised by my
hon, friend, Shri Ranga, as I said, we
are taking steps, and I think the steps
that have to be taken have become all
the more necessary in the face of
facts that gre before us. Of course, 1
have asked all departments to see if
they can possibly have a ten per cent.
We have also tried to provide some
kind of an incentive for people who
want to go away. I have suggested to

BHADRA 23, 1887 (SAKA)
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the Government that we should allow
people to have five years of service
added to them if they want to retire,
The third thing I have done is this.
I have told all ministries, if they have
projects for construction which are not
under way but which have to begin,
where the cost ig anything more than
Rs. 25 lakhs the papers should come
to me so that I might within the limitg
of my knowledge judge whether it
could be postponed. We have also to
take a second look on the varlous pro-
jects we have on hand, where we get
foreign assistance, whether we should
spend the money there or whether we
should take up other projects which
might yield quick results without
much foreign assistance, This matter
is also being pursued.

1 can assure my hon. friend that I
greatly welcome his suggestion and I
look forward towards his support in
our drive for economy and better uli-
lisation of the funds we have ap our
disposal.

o W wAT wifigar ;o aF
# X friza ¥t § @ wrfn & e
TR GET ITRY wgAT iy v o

Ineaw wgeg : FEA o R
fear & 1

¥1o Tw wige wifgm ;. wnfer
& @t e & Tw T A gurdy auet
€ et
Shri T. T. Krishnamacharl: May I
say, Sir, that he has already men-
tioned it to the Prime Minister and
the Prime Minister has listened Lo
him.
o T WY Wiy : oy W
gt 72 & wrwd gk 7 T WY 34 W
wg &1 & WIY €7 T 6T W WEl
qy W o
Mr, Deputy-Speaker: Order, order.
The question is.

“That the Bill to authorise pay-
ment and appropriation of certain
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[Mr. Deputy-Speaker]

further sum: from ang out of the
Consolidated Fund of India for
the se vices of the flrancial year
1965-6 i, be taken into considera-
tien ™

The motion was adopted.
Mr. Deputy-Speaker; The question

“Ihat clauses 2 and 3 stand part
of the Bill"
The metion was adopted.

Claus+s 2 ind 3 were added to the Bill.
The Schedulr was added to the Bill

ted Fund of India to meet the
amounts spent on certain servie~s
during the financial year ended
on the 31st day of March, 1943,
in excess of the anounts granted
fo- tanse service s and for that
year, be taken into consideration.”

The notion was adopted.

Mr. Deputy-Epea’terr The question
is:

“That clauses 2 and 3 stand
purt of the Bill"

Tlie moticn was adopted.

Clause 1, the Enacting Formula and Clauses 2 and 3 were added to the BilL
1 3
the Title we:e adaed to the Bill . scnedule wos added to the Bil

h"‘:: T.T. Krishoamacharl: Sit, T Clause 1, the Enacting Formula and
€ o the 1itls were added to the Bill,

"
“That the Bill be passed. Shrl T. T Krishnamachari: Sir, I

Mr. Deputy-S8peaker: The question
is:

“That the Bill be passed.”
The motion was adopted.

12.04 hrs
APPROPRIATION (No. 4) BILL, 1965

‘The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move®:

“That the Bill to provide for
the authorisation of appropria-
tion of moneys out of the Con-
solidated Fund of India to meet
the amounts spent on certain
#ervices during the financial year
ended on the 3lst day of March,
1863, in excess of the amounts
granted for those services and
for that year, be taken Into
considera! -

Mr. ant'yap-kw: The question
is:
“That the Bill to provide for

the authorisation o7 appropration
of moneys out of the Consolida-

beg to move:;
“Tha. the Bill be passed.™

Mr Deputy-Speiker: The questiot
is:

“That the Bill be passed.”
The motion way adopted.

——

12.08 hrs,

APPROPRIATION (RATLWAYS)
NO. 3 BILL, 1963

The Minister of Rallways (Shri
8. K. Patil): Sir, T beg to move*:

“That the Bill to provide for
the authorisation of appropria
tion of moneys out of the Con~-
soliduted Fund of India to meet
the amounts spent on certain
scervices for the purposes of
Railways during the financial
year ended on the 3lst day of
March, 1963, in excess of the
amounts granted for those ser-
vices and for that year, be taken
into consideration™

*Moved with the recommendation of the President
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Mr. Deputy-Speaker: T.e question

“That the Biid t provide for
the authorisatio» o & propriation
of moneys out of ti: Consoli-
dated Fund of India to meet the
araounis spent on ceri:in services
for the purposes of Kallways
during the financial yes. ended
on the 31st day o” March, 1963,
in excess of the amounts granted
for those services and for that
year, be taken into considra.ion.”

The motion was adopted,
Mr. Deputy-Speaker: The cuesiion
is.

""fhat clauses 2 and 3 stand
part of the Bill."

The motion was adopted,
Clauses 2 gnd 3 were .dded to the Bill

The Schedule was added to the BilL
‘Clause 1, the Ernacting Formula and
the Title were added to the Bill

8hri B. K Patll: Sir, I beg to move:
“That the Bill be passed.”
Mr. Deputy-Speaker: The guestion
is:
“That the Bll be passed”
The motion was adopted,

—

1268 hrs.

APPROPRIATION (RAILWAYS)
NO. 4 BILL, 1985

The Minister of Rallways (Shri 8.
K. Patil): Sir, I beg to move®:

“That the Bil to authorise
payment and appropriation of cer-
tain further sums from and out
of the Consolidated Fungd of India
for the service of the financial
‘year 1965-68 for the purposes of
Railways, be takem into con-
sideration.”
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Mr. Deputy-Speaker: Motion moved.

“That the Bill to authorise
paymnent and appropriation of
certain further sums from and
out of the Consolidated Fund of
India fcr the service of the finan-
cial year 1965-fj for the purposes
of Railwr:s, >~ taken into con-
sideratior.”

Shr1 Twishidag Jidbhuv (Nanded):

Mr. Depu y-Speaker ..

Mr, Deputy-Sp-aker: Speeches have
already becn made on the Demands.
All right. We are making a new de-
parture. Normally thus is not the case.

st el &/ or o : IUTETW T

f wr & er & w onifadve

(terdwr) 7T 4 fawr & &% 9T O,

wrafyaz @ awy o e s

g § | ¥ wee A Ay gure

O &, €, 7€ ey wrefy oy § oY 3t

¥ ary Ay s Ay & fe et e ARy

arw & WY agt F =i w7 9w wTor

ares Y @ oY I W9 wa W

Taremwed .. ...

Mr, Deputy-Speaker: Order, order,
This is not about narrow gauge. This
is something about appropriation of
certain sums. I am sorry, It is irre-

levant. This ig not the occasion to
sp~ak on that. ] am not allowing it.
The question ls:

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out of
the Consolidated Fund of India
for the service of the financial
year 1985-88 for the purposes of
Railways, be taken into considera-
tion.”

The motion was adopted.
Mr. Deputy-Speaker: The questlon
is:

“That clsuses 2 and 3 stand
part of the BIL"

The motion was adopted

of the Presid

“Moved with the recommendati
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Clauses 2 and 3 were added to the Bill,

The Schedule was added to the Bill.

Clauge 1, the Enacting Formula and
the Title were added to the Bill.

8hri 8. K. Patll: Sir, T beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is;

“That the Bill be passed.”
The motion was adopted.

—_—

1210 hre.

COAL MINES PROVIDENT FUND
AND BONUS SCHEMES (AMEND-
MENT) BILL~—contd.

Mr. Depuiy-Speaker: The House
will now take up further considera-
tion of the motion moved by Shri
Jaganatha Rao that the Bill further to
amend the Coal Mineg Provident
Fund and Bonus Scheme Act, 1948, be
taken Into consideration. Shri Warior
will continue his speech,

Ghri Harl Vishou Kamath: (Hosh-
angabad): How much time is left?

Mr. Deputy-Speaker: One hour and
fifteen minutes.

Shri Warlor (Trichur): Mr. Deputy-
Speaker, last evening 1 was saying
that the rate of contribution Zrom
the workers should not be the same
s tha! col'ected from the employers.
There should be some distinction, es-
pecially when there is scope for that.
I am not asking for any new imposi-
tion on the employers, Already, the
employers are required to contribute
3 per cent towards the administra-
tive charges of the provident fund and
bonus scheme. Now it is sought to
be reduced to 2.4 per cent. When we
speak in terms of percentages it is al-
ways misieading. because even after
reducing the percentage to 2'4 per
cent, between 1861-62 and 1962-63 it
eame to about Rs 7 lakhs. Simply
because new entrants are taken in the
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provident fund scheme or new wor-
kers are enlisted as members of the
scheme, it does not mean that the
administrative expenses increase, The
same set up can manage the whole
affair. But ms the scheme embraces
more and more workers, the charges
levied on the employers rise proper-
tionately. Why should the em=
loyers gain anything out of this? Why
not we continue to levy from the
employers the same rate of 3 per cent?
As far as possible, the benefit of re-
duction should be given to the wor-
kers so that they may not fecl their
contribution a big burden. It will be
a big relief to them if there is a re-
duction in their contribution, It has
its psychological effect also and it
will @ct as an incentive for the wor-
kers to produce more.

5988

‘Then 1 come to the question of pro-
vident fund econtribution outstanding,
which is a very important question.
According to this Report on the ad-
ministration of provident fund as on
31st March, 1863 3 sum of Rs. 1,74,83,
170°34 is eslimated to be outstanding
on account of wunrealised provident
fund contribution from the wvarious
coal mines. QOut of this, sums
aggregating to Rs. 97,14,505'91 have
‘been realised and specific cases involv.
ving a total sum of Rs, 67,05470.28
are pending realisation in  wvarious
courts as on the 30th July, 1963, I
should like to know why the em-
ployers are permitied to keep these
amounts without depositing them, as
required by the Act. When the em-
ployers are collecting these amounts
as deduction from wages, why should
they retain these amounts in their
hands? What is the machinery set up
by Government to ensure that the
provident fund collections are prompt-
ly deposited by the employers? In
order to safeguard the interests of
workers, Government have devised a
method whereby they will keep Ra.
50 jakhs in reserves to meet the
claims of workers where the em-
ployers are defaulters. This Is an in-
direct protection given to the defaul-
ters. Instead of having such a pro-
vislon, Gower must that
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ag soon as a single pie is collected
from the worker as provident fund
contribution by deduction from wages,
it is immediately deposited. Why
should Government set apart a
big amount separately for mecting
such contingencies where the emp-
loyers are defaulters? I find that the
arrears of deposit are mounting year
after year and this will continue un-
checked unless Government devises a
machinery for prompt deposit of pro-
vident fund contributions.

On the question of administrative
charges, 1 find it is increasing Yyear
after year. The Department has ex-
plained that there is decentralisation
and new offices are being opened to
facilitate the settiement of claims
and payment of dues jo workers. But
that doeg not mean that the adminis-
trative charges should rise abnorm-
ally year after year. I think it is be-
cause of a large number of high-
salaried officials end top heavy admi-
nistration. It should be looked into.

The question of investments is an
importat one. Both the Estimates
Committee and the Committee on Pub.
lic Undertakings have referred to this
problem, Now the development
schemes of the coal mines like
mechanisation and safety measures are
delayed for went of funds. Not only
that, Government have pleaded want
of funds for establishing ancillary in-
dustries near the coal mines. In that
case, why should the Government not
utilize the vast funds emanating from
the coal mines themseives for the
development of ancillary industries
and modernisation and mechanisation
of coal mines? In that case, the labour
becoming surplug in the coal industry
could be emploved in the ancillary
industries. But that is not being
done. [ feel that whatever wealth is
generated from the coal mines or
nearabout must be earmarked for the
development, modernisation and me-
chanlisation of the coal minig idustry
or the mining industry as s whole. If
that is done in the long run more pro-
fits wil accrue from these investments.
There is a big schedule given here
of the investments. 1 find that al-
most the whole of it is Government
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securities, semi-guvernment or muni-
cipal or corporation loans. There Is
not even a single investmet which
will fetch more than 44 to 5 per cent.
Why should the contribution of the
poor workers, who could ill-afford to
contribute, be invested in securitics
which will give a poor return? After
all, they are contributing it from
their meagre wages.

Mr. Deputy-Speaker: All
points have already been
They need no repetition.

Shri Warlor: 1 want to stress them
again. We have to tell this Govern-
ment that simply because the wor-
kers do not wunderstand all these
things, Government should not play
with the money of the poor workers.
They must be invested in ventures
where they will get g higher return.
It this contribution is coming from
the rich people, we need not worry
about the return. But this is coming
from the puor workers of the coal
mines. This is deducted from the
meagre wages of the coalmine wor-
kers. We must have some feeling for
these poor pcople and their plight.
1 think the present system of invest-
ment should be done away with.

The more important question is that
of bonus. I know the law as it stands
now. But in most cases the standing
orders are made according to the will
and pleasure of the employers. Of
course, there is a mode] gtanding
order—] do not deny that. But what
{s thls bonus scheme? This Govern-
ment is fighting very shy of accepting
or recognising bonus as deferred wage.
I was attending very, very keenly to
know what the attitude of the Gov-
ernment towards the entire bonus
scheme is. Bonus Is not only profit-
sharing. The CGovernment must come
forward boldly in this era of social-
ism and say that bonus is also a
deferred wage.

What is a deferred wage? It is a
wage which is hidden and not given
to the worker, a wage which ls mis-
approgriated by the employers. The
workers are not given their due share.
They are duped and defrauded. That

these
stressed.
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[Shri Warior]
money is accumulating in the hands
of the employers. I is not the em-
ployers’ money; it is the workers'
money. Wha! rigat has this Gov-
ernment or gny guvernment to enact
that that bhonus cen be forfeited? You
will see from the figure; that the
bonus forfeited this year comos to a
very huge amount. This must not be
allowed., 1 think, the law mast Ye
«changed.

Dr. M. 8. Aney (Nagpur): Read oui
the figure,

Shrl Warior: The figure is always
in lakhg and crores of 1upees. It is
all given in this report and the Minis-
ter has no difficulty in getting ali
these things. I have it noted also.

This bunus amount s forfeited when
- strike or sny such action of the
work rg is declareq illegal. The pre-
went labour Acts and, more than the
labour Acts, the present standing or-
ders imposed upon the workers a3
well as, more than all thess things, the
attitude of the Government toward
the rightful claims ana demands of the

workers itself . responsible for
makirg mroy 4  sirike  action
illegal; otherwise, it is quite legal

The workerg have no resort. For any
strike whether legal or illegal, the
workers will have to suffer, They do
not get thir wages and s0 mary other
emoluments. Over and above that the
Government has made a law or a rule
in this bonus scheme to foreit what
they have earned. Why? Whose
money is ic? If it is a deferred wage,
it is the workers' money. Why should
the Government apropriate or foreit
it? I cannot ynderstard the logic or
reason of that. The Covernment
must amend that and see that what-
ever is actually earned by the wor-
kers should go to them in the form
of wages. Over and above that we
can discuss about profit-sharing end
other things. This bonus scheme, as it
stands today, is not only a burden but
a Damocles’ sword on the workers.

It is said in the annmual Boous Re-
port that 50 per cent of the wockers
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who are going underground in  the
coalmines do not get bonus whereas
87 per cent of the supervisory staff
gels. The supervisory st:ff gets it be-
cause they dc mot resort to illegal st-
rikes wereas 50 per cent of the under-
grounu workers, who risk their lives
where there is the presence of very
dangerous gases, where there are no
safety measures imposed, were the
ceuing will crumble any time and
hundreds of workers are facing death
every hour, b) per cent of those wor-
kers are rot Zetting this bonus. What
is the use of this bouus scheme if 50
per cent of the coalminers in this coun-
try are not getting what is given by
the Government by law? You can
scrap the whole scheme and the wor-
kers know how to  fight for ther
wauges, for wage incregse and for
getting a shaie in the profitss That
can be done.

This i« “anging like the Dumocles’
sword on the wo~kers, They cannot
resort to any acion. They must
suffer gll the indignities, injustice,
whims and fancies of employer-, Why
should they he left alone? There is
a siory about a cal. If you put a
smaoll piece of bread soaked in fish
curry on a small stick, the eat will go
round and round it but will not know
where it is, It 1s UFe that

I also want fo point out about con-
tract labour. What measures are the
Government teking or are adopting to
get the contracturs pay actually?
They say that contract labour is also
included. It is all right when put in
black and white, but what is happen-
ing actually? What is the result of all
thesc things? What s the practical
imulications of all these things? What
is the experience of all these things?
With all the beneficial schemes, what
actually is the experience of the coal-
miners? That is a thing to he looked
into. There you wil! find that the
coalminers are actually not a bit bet-
ter than they were before these things
had been there.

1 ask the Government whether any
worker will be able to complete the
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stipuiated number of days uader this
scheme tu be able to be a beneficiary
of this scheme? Suppose, in a calen-
dar year a worker has put rontinuous-

Mr. Depaty-Speaker: ™he hon.

Member's time is un.
Bhri Warlor: 1 will ciose soon.

Mr. Deputy-Speak.r: He has taken
25 minutes. Nobody has takcn more
than 19 minutes,

Bhri Warlor: But these are very
relevan; things. Only very few peo-
ple kiow of there things. Iy em-
braces very many pecpie also, thou-
sands of workers.

I want to know frcm the Govern-
ment ‘hat is the mechanism that the
Gover~ment is geing to create to see
wuiat these contractors do not harass the
workar, in such a way that never will
a worker vnder a contractor complete
the stipulated number of days. I have
my cwn experience in the trads union
movement for plartations. Every
thre; monthy the worker will be
sackec. unl after three monthg will
be retaken so that he can never com=
plete 240 days, These taings are
there. These lacurae and loopholes
are there in the enactment su that
whoever wants to escape through
them, escapes The Government must
see tu it now itself that such a thing
does not occur and that the workers
under contractors also get the benefit
in practice, in effect.

When the coalmine ownerg them-
selves are ucfaulting in the payment
of provident fund contributions col-
lected from workers and their own
contributions. I want to know from the
Government as to what measures they
are going to take to see that in the
case of contractors who, after the eon-
tract, leave the place and leave the
workery to their own fate, whatever
amounts are due to the workers from
the contractors are realised. There
must te some measure. I ghould like
to know whether there {8 wsuch a
Toeasure.
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I have no wppos.tion 1o the am:nd-
ment and I sapp .rt at.

& PR @ weww (FTw) ¢
W R T @A Ream B, sae i &
wraRr e s | SigET wing fafg §
ey ¥ N w1 {7 avETT An, Y, e
% gy SO § | qw iy L.

Mo Wo wte WO FuqW

ey, grac ¥ wror @

Mr, Deputy-Sperker: The bell i:

being rung.
12.30 hrs.

[Sura Sowa AN® in the Chair]

Mr. Chalrman: Now there Is
quorum. T'e hon, Member may cob-
tinua.

o} R WA weAT : 9 W AT
w1 fraw a7 §, ¥y www ¥ A ey
fir Tl W T WX R IOt #
&t gere fean o &, WY w3
¥ @ U %) w1 qu qar T b

Fatw wTw sage wwewr wt #
et T § oY xw W ¥ gl o
woT wraT wrAA st wERG X AT
w Xty gy, Afie W et @
Fw¥ w7 w7 T & | AW 7Y wAYT
WY W ¥ W w0 oA § ar
wrf 3% qga aff e & ¥ oy
o Fu § fir 7a aok Wit X AW
X § T qpwr A R fir og O
& | ax wwar wq § on §, IEET
oy feegw e g e 0 Wi R
o WY wreT werAt § e s § o
QT Wt Wt ST T ST 8, TR T
wft fs wx g foaw w3 1% 3TC
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[ g¥= 9= Taa)
T ATCHY | F &7 AT F Tt T F
urHEl § s w1 § | @ S
fom a1t I g o w8, o
Wy sframm g

A frag aamar § fe $Y§ o
aug fefr oo ® wrr afY ¥
AT 1 5% § ) HfET & ae wqew
b s g e af sergad # 4 wiem
ST & At 358 fre OF qog st e
AT WO wfEA AT & 1 WK W
g AT F FT AR F e
& W ITH AR w1 AT dmT A I
a1 7% o1 ot ¥uT & wq fewary
g avsfaadt g

wrz wifas ®ea § fe 8
qoft areft &, ag WO der § 1 W
gifas axmaRA F g da ¥ = &
qaft s &, Y AR W o & €
7 ooy drgra #y oft gt wraT § W1
9 % 37 w7 o sfaere § e mage
& 1 wfrafremr Y g Y wmo 9w &
w7 ¥ ar ew ws= v q Afew
wrferst ra ot afrafaard o o 8
FA% fag g% w1 gox fear amat § 7
g 7¢ arrw & 7 § e arfersl o e
¥ oF wrw 36 gaTC wiwafuard g€
¢ w3 fag wrfee o sy
gt €, 91 YT I 9 FW W=

& oy % wrvA mw waew w7 foid
¥, v fis 79 1960 ¥ wwifeoa g, ¥©
Lz he plraf SRR LUE L L]
% T ¥ 4543 ¥w Iew §, TN
dur aY femr wa, w9 1960 ¥ W1 ¥EW
T ST 13,056 9T

ST w6 7 o7 qarar g e
qTAE ZATT g qF & Fof e 6
du1 i Faar mar wfelt #Y aew @ 1
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w1 1960 % wfer! o ores & 1 wrw
61 E9TT 521 w947 83 daT =7 a1,
e WM ¥ wxT W W W 6w
qT=it 7T 41 7,69,684 T 89 $y )
ot TF WEIT AR & W WY aTene
# Qe ¥ @ 1 st of & v Frde @
5 ag 7ad fs wrwr figeam dar Y
o< e & 1 & & aroRr @9 1960
w1 Fear &1 game fear § 1 v wfert
I AAFL FTCF FUT 75 W@ AT
oAt 7 frat & 1 e W & e
I TR o oy g, @Y @ A
% o arc omy | & wrrer e v
wrgar g fi gT wfd e A oo
wx it & aft amy day aifgg

amd FHI ® fan @z e
Tarar A qAgx 6 wizA ddAw ® T
wH STA M R XA TER AT
g7 wTaE /o A § s § ag an
g Wt g fw sdar s fiedt wY
WY i T 6 WgA ®W AL WA
&5, 78 i1 wgrd a1z fasrw &F £
I fee o 3% § o 7wy A
fwz frerer & &, feeft 1 6 mdfram g
N WA fe T e Haad

oft fgreafager ot ¥ oF T v
& ot wd ET § 99 9T W WA
wYAFTH fear g & A ST A
wrrerdy # g arw W wge § fe
wrer ¢T aga @ © 7 w2 ok agt
wgT & & oW F0 § A T wud
ozt & agT g2 /wi w1 e §
R %38 § 5 g o aga ww s
frree 4 1 AR H wgm wE §
f& % agt wer arzre & s -
W &, W K% 4gt W eedr ¥
et w7 § 1 e ek o At
¥ wfqm | ag A &€ 0% AT
g s
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gt e & ag vz g f fe
W AR # TR AAEwA AA
a7, AAYod fravz o o wfz,
WA Q¢ § & w4 Ay S sqaeqy
wft & | TERT FW 9T ST HAT WA
2\ ofuwat g9 wfes o1 im0
oo w1 § fe gy F1a) arn
qT AT WTAT ¥0AT § AT IC T4V TATC
X &1 ¥ g AT IR w1 ey
wff w7 ¥ Wi Forft we o F # 2@
w? § 1 eafa o gem @ fe saw
o ¥ F 7 v Fawd o srreqr
orft wife o

T ORI g T | faaw At
e vy & Afws ey avery v
34 Pragt & wogdt w1 9 A frerm
srfzm ag Y faer oan | wrATg A=Y
AT A At IARY A gr o o
w1 ¥ wfzamgat gt § 1 S¥wre fox
& ® wH 9T oA & IAw fe
ez % fomrr § s arf o O
T Tat w4, @Y7 I wAYF AW &
ey ot Ik wTT 9T wTar A g,
BfieT 371 T § oF T < wrm
5y w7 arwen § fawdft are o wg @
M T FAT gATY oA welt X owEmowr
T @t w1 a1 gady ArTerd i Al
%, wr7 TIew | & wgan F fe oag At
wrq o AT ag 7 o7 s ¥ ¥
wdt § W ag A A g oAt &
T e ww f fis gl oy e
& femr wom § ot Fead ox R
zeTay w T WA ¥

& T30 TF IIMITO 2T AEA E,
g #§ 0F s e 8, 9 R
At wmft | Afer awt T ¥ A
Frezcd o frar § arj dfta wrd oiT
It o7 TIw TereT fat wrx § afes
ey famr v & A wran ag e
azi ¢ waT § A et & ma ¥
W W FTOATT IWT W § | T
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T wron 98 @ e qw #1991 oy
& 3w 3 9% Foomrg afY T 7 |y
freram & s o wfqerT 3
W dar ot famr @ @ AR wom
TG $ w1 g7 ITF A I WO
wifiq | FORTT 1 o7 & g A G
fraw wr sfgn anfe =w ool T
¥ w39 4% w1 oom v ¥ e
B wiferer & freg &F & fanfr W
wraet | fara worgei a1 dan mfiaer gt
™ ¥ 37w dm qea fudamn
wrr | Frw e o1 o e e
T ¢ SH ¥ A g ¢ fw anal €Y
areE ¥ IAwr &y 3 § afea v
wrf grorh At gt @ mfrea #
1 A Xy gt § Afed -
g MY T AV vy § 7 wuEr ¥
varan fwemy @ ? Fuemd o off 99
T wien & R s 9 o der o
WA 8 AF W A B AT ) ¥ ¥ AT
TW ¥ T T § | gA AR,
& wrai qroy sl oft ¥ oy Pt wedim
for 31 Ty ofer & a7 3= Ferd o o
w1 40,000 wAgT FEw s oy §
o3 g fraerar arg | mfaet & o
e dom @ 1 WU 75 oW ey g
WAT EEAT WY | 0w ww O ot
wh faft wrawr & wrrci w1 Fwern
wft wifgy e wwgdi W Frerd A
9% AW it wifriz ew g e
waT aft g wfer  ewk wTe Wy
o1 wwer 3um F fqw § ot ot g
o fm qz@ AN gx e wfwa
gt fag W o fem o dm oW\
a1 @ 9T W Ay K wfeg W@
wedi ¥ arw & wront eww won
f aro® q@ ooy Prare vz ok @
gag faar

Bhri P, B Chakraverti (Dhanbad):
While 1 congratulate the Minister on
the initiative taken by him in this ven-
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[Shri P. R. Chakraverti]

ture, I have some suggcstions to make
to him. Undoubtedly the Ministry of
Soeiul Security has g defnite role to
play in the hierarchy of politics. We
shodd have g definit: attitude  to
the problemg with which we are con-
fron‘ed and this is on_ problem which
has been attempted to be tackled
thivugh this Bill witu respect to
4.60.000 colliery employces in the
whole of India, The objects have been
stated before us, Tlere are & few
quections on which I hove to make
some comments.

Here in the term ‘emnloyee’, an
attempt hoi been made to  bring in
some new nownenclature, of which one
is “.~achers’. Wnen thlr question was
mooted on another occa<ion we found
reluctunce on the part of rmine gwners
to acccpt teacherg as their own emplo-
yeen, They set up some educational
board wilh six or seven members, all
of whom were offlials in th¢ indusirial
oiganisation. Bul they say that they
ennot accept the teachers as emplo-
yees, This question has, 1 .erelore, to
b: very seriously taken ci e of,

Then 1 come tn the question of
contractors. We demanded the aboli-
t.on of the entire contract system, yet
the cortoactors are still in a position to
squecze the lives oul of their emplo-
yees who have reacked the lowest
layer of degradation. So, if we leave
thii question to  them, we  will aot
know what wil! happen. 1 give you a
specifle instance of a bi industrializt—
not a cuntracior—who makes jt a point
to see that the employees are deprived
of the benefit to which they are legally
entitled. 1 quote extracts from the
reply that 1 got from the Government
of India, *“The Colliery authority did
not deposit tlie Provident Fund contri-
butions since the year ending 1058 (I
wrote in 1964). Certlificate case: were
instituteq against the colliery for rea-
lisation of the dues. The certificate
cases have since been satisfled in res-
pect of the Provident Fund dues for
and upto the currency period ending
3[61, but we have not received the con-
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tributior. cards and supporting state-
ment ‘1’ for the said period. Hence we
d'» not know how much contributions
are g be credited in the individual
ledger account of the concerned mem-
bers snd we cannot pay.” If this is the
state of aYairs, I dv not know how
these employees can be saved frum
the exactions of the contractors and
the unscrupulous employers,

I vnderetend that oue of my hon.
friends ‘ras thinking seriously about
smll colliery gwners, but we must
given them a caution. T have already
given them a caution that we cannot
tolerute any more exploitation on the
sccre of ignorance of law; it s orly a
violation ot law and not ignorance of
lavs. They try to justify it on the plea
that “he employees offer constructive
cooperation and, thereforv, they give
then 70 per cont of the dues. We must
be very carefull o that score.

Another suggestion which I want to
put before this Ministry is that, since
the Minisiry has got potentialities of
taking up wider work, the Coalminers’
Weltare Fund should also be transfer-
regd 1o them, so that they cun really
ut:l!se the Fund, Here is an amount
of provident fund which runs roughly
.¢ Rs. 50 crores, if not Rs. 60 crores.
The wovkers are living in shanties, ie.,
in slum areas and in huddled houses;
they are made io live there; four or
five families have to live in one house
and we cannot force the employers for
better living conditions. 1 would very
sirongiy suggest that the  Ministry
take up the question of the effective
utilisation of not only the Providert
Fund but also the Coalminers' Welfere
Fund.

About the Provident Fund, I have
a humble suggestion to make. In
other countries of the world, the sacial
sccurity measures were introduced
long boek, but here in India we had to
wait for so many years for the intro-
duction of these measures, I had been
to England seventeen years sgo to
study the soclal security measures
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there and had to wiit [ir sg =aay
yearg to see the initinl ventuvre in thiz
country, This Provident Fund «orld
be very eilectively used for unemploy-
ment insurance and for non-contritu-
tory old age pension. We have not as
yet introduced gratuity, nos unemploy-
menrt insurance nur old age pension for
these people. My positive suggesi.on
is that the Provident Fund which  hag
heen collected am:d which amounts to
Rs. 50 crores can be effectively used
for sctting up a schemc under which
unemployment insurance and non-
contributory old age pension can be
intreduced. Actually the coalminers
become disabled gi the age nf 50 or 55
because of the hard work whereas we
can continue to work upto 70 years ar
more, They should, therefore, have
the benefit of old age pension when
they resch 50—55 years of age and
they should not be made to «ontribute
fcr this compulsorily. About unem-
ployment insurarce . imderstand that
the Government made g move in the
matiter, but they wua..ted to bring in
other people connected with Emplo-
yees' Provident Fund, namely, non-
mining employees. Wer have some
intelligent lawyers who alway; ralse
some lega) issue and they stepped the
fittle move which the Government had
Initinted by raising a legal and Con-
stitutional poin.. 1 would guggest that
we need not cover the other employ-
ees. What T am directly interested
In js the corl-miners Provident Fund
which ran “e usad for developing a
schems of uremployment Insurance.
I do want to wait. I had a talk
with the employers or the indus

trialists and thay told me that so far
88 the coul mining industry was con-
cerned, t »y were ready to negotiate
this on a tripartite basig between the
Government of India, the employers
and the employees. And  they
want ‘d my help. I said that I  was
ready to help them provided they did
not get themselves entangled with the
other people. So. T would suggest that
this factor also should be discussed se-
parately, so that those Indurstrialists
who are in a co-operative mood could
really find a helpful attitude of co-
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uvperaiivn in regard to this scheme of
unemoloyment insurance,

Then, I come tn the question of
boius which my hon. friend Shri
Werior nad raived. 1t is & moot ques-
tion whether the bonus which is paid
today to the coal amployees is 1ealhr
a bonus; it is  practically deferred
wave; if i3 an e*tendance bonus. There
is ® penalty attached {0 the payment of
Lonug which imposcs certain periods
of attendance for the emplcyees
That question is now being dizcussed
in another reginrn os to v hether this
bonus scheme should bc there or no..
But so far os the existlag system of
payment of bonus i3 voncerned, that
is, 50 ‘ar as the a'tendance bonus  is
ecuncerned, it is definitely o deferred
wage, hrcause the wa; s which are
niow being paid 'ro cul *u'ated in terms
of ‘ne basic wage plus the dearnew
allowance plus the bonus which they
are entitied wo get wni then Gowvern-
ment come forward and =ay that the
minimuTm wage iz so much, So, when
new proposals uie pow being consi-
dered clsewhere, thi guestion Jas also
come up whather the atter.dance bonug
will be there or not, So. so iut as thiz
bonus payment ig concerned, it should
not be mixed up with the other scheme
of bonus wlich is related to efficiency
of work, and which is used u form of
Incentive, because this is anly an atten-
dance bonus and it has nothing to do
with in-entive. Th's hasg been Institu-
ted because the mine-owners complain-
ed that the labour or the employees
were not regular in their employment
and they went tn their residential
places in UP or Madhya Pradesh or
elsewhere and did not come back in
time, and therefore, they wanted that
there must be some clairse in regard to
attendance; and, ‘herefore, this provi-
slon (s there; it may be that it will be
no more there in the new set-up. So,
we should not  confuse this bonue
scheme with the other honus scheme
and discuss that question here.

When the Depariment of Soclal
Security was first created, people for-
got the Importance of this Department
becsuse of the uncommon brilllance of”
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the two Ministers attached to this
Department, who were also jncharge of
the Law Ministry, and they thought
that it was but g minor work and that
they would look after this work in
addition to law, But I would like to
submit that these are very important
functionaries and are going to continue
to serve to m great extent social inte-
rests.  Irre:pective of their eminence
in the other flelds to which they are
attached the ministers will have to
do a lot, In fact 1 would gsay that
they will find that their eminence in
legal field will be eclipsed by the grea-
ter responsibilities which they would
be taking upon themselves under the
social security schemes of which just a
humble beginning has been made.

% w=ft w{rg W 3% wEa 1
/AT 3T TEATE

e W fas o 93 gu cvow
@ % WA gwew, S GiEET, A
w21 91 fF w ow ww faw w9
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won W €, s o wage e
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fam & gro 39 WY goeeE Y I @
t ) ww feafs & om aff oy gum
A ¥ AW WT AT § | WO A

I congratulate the hon Minister on
this humble beginning but 1 would sug
gest to him to think about this in all
fairness, equity and  propriety, and
find out as to how far the Government
can now utilise this fund standing in
the name of the coal mines provident
fund in developing the two schemes to
which I have referred, namely the un-

employment insurance scheme and the
old-age pension scheme,
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Bhri D. C. Sharma (Gurdaspur)t
Mr. Chairman, every member of
this House doe; not represent only
hig constituency but the whole of
India. Therefore, he is justified In
speaking on those problems which
concern the mation.

When Mahatma Gandhi talked
about Ram Raj, he talked in terms
of the workers and peasants.

Mr. Chalrman: We have ten
minutes to each Member.

Shrl D. C. Bharma: 1 think the
whole country was in sympathy and
accord with what he sald. I think
the whole world can be divided inte
two ela-ses, peasanis and waorkers,
When I went to the Soviet Union, 1
found an educational and scientifie
workers' union there; [ was very
happy to find that the teachers and
the sclentists had also been classed
as workers, But It will take some=
time before we are ab’e to arrive ad
that kind of definition. All the sama,
nobody can deny that the coal mine
wnrkerg are very much In the picture,
When I think of coa] mine workers
of England I remember the great
personalities  they have produced
D H. Lawrenre, who was a great
writer, was the son of a coal miner.
T may alsn sav that roma of the gread
leaders of nnalitics in England have
b~en the children of croal miners.
Therefore whep we sneak of coal
miners, we must dn =0 with resnect,
not only with sympathy. We muw
speak of them in terms of their hu-
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man dignity, which is their right and
their prerogative.

I welcome this Bill—there is mno
doubt sbout it I think this Bill
marks a trend of liberalisation in the
right direction. 1 hope that the
Ministry of Social Security, which
wants to be named as the Ministry
of Social Security and Social Wel-
fare, will carry on this movement for
liberalisation in favour of workers all
along the line.

1 have been told that some people
talk in terms of small collierieg and
big collieries. 1 am told that some
people lalk in terms of coal miners
and teachers who are working for
the children of those coal miners. 1
think this is the kind of obscurantism
from which some of us suffer. I only
pray to God to give them more light,
more understanding and more know-
ledge of the currents of thought and
action which free India has generated.

1 welcome the idea of the extention
of the term ‘employer’. But 1 do
not want royalty owners to be
exempted from this kind of thing.
The royalty-owner is a very aboxious
person. It is a misnomer. The term
“royalty” should be used in a better
context. These royalty-owners of
mines are those who, to use the words
of So'omon, neither spin nor toil—I
do not remember the exact words—
but even the kings do not wear clothes
asthey wear. 1 think that this para-
gitic class in India must be finished.
This class which gets al] the advan-
tages from corl mines and which does
not part with any of these advantages
for the workers, must go. It has no
right to live in India where we do
not want anybody to be a parasite
1 hope the hon. Minister will do some-
thing to bring these royvalty-owner
also within his net 1 think it will
not be difficult for him to do.

I am very glad that the term “em-
ployee” has been extended [ wish
this is done in the case of other wor-
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kers also. We should not think of
employees only in terms of technical
workers or other workers, we should
think in terms of all those ancillary
and auxiliary workers who make up
the complex of an industry, who make
up the whole structure of industry. 1
am very happy that malis, yweepers,
domestic servants and teachers have
been included in the term “employee”,
In order to make this picture com-
plete, they have also included appre-
entices and tralnees, This is a
move in the right direction. [ would
say that even those who do clerical
jobs, jobs of a mnon-technical kind,
should be jncluded in this, they should

not be deprived of the benefits of this
Bill.

The penalty which has been re-
commended is very small. It is one
year or fine of Rs, 2,000 or both.
Such a kind of penalty can be given
to a person who does not drive his
car properly in these days of black-
out. It is a ridiculous penalty. I
think they have made this law nuga-
tory, they have exposed this law to
ridicule and contempt, if 1 can use
that word by imposing this penalty.
The penalty should be in proportion
to the erime or sin, whatever it ls.
1 think here the penalty is small,
while what is at stake is very big.
Therefore, 1 would request the hon
Minister to make the penalty great so
that it can act as a deterrent. Unless
that is done, I think the Bill will not
be very effective.

Now 1 come to contractors. When
1 think of contractors, I tremble with
fear. Why? You know Delhi is the
paradise for contractors. In  Delhi
you will find that most of these shops,
flats and bungalows are owned by
these contractors, When we say that
there should be a ceiling in urban
property, my hon. friend the Plann-
ing Minister. Shri Bhagat, says it is a
very difficult problem and that they
are considering it. 1 think the pro-
blem will be solved on'v when Shri
Bhagat is not there. What I want to
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tell you is that these contractors are
responsible for many anti-social acti-
vities; they specialise not in carrying
out the provisions of the law, but in
evading them. This is the real essence
of the life of the contractors today.
Thercfore, 1 feel that in the case of
conractors, the limit of days should
be reduced, otherwise I know what
they will do; I know they will balk
every worker of his provident fund,
bonus and everything else. 1 feel
that something should be done about
this.

Our Government has got into the
pernicious habit of doing things piece-
meal. Somehow, our Government
bas lost the over-all perspective. If
we build up the Air Force, we neg-
lect the Navy;, If we build up the
Navy, we neglect the ground force;
if we build houses, we neglect drain-
age; if we build water works, we do
not have pipes to carry the water to
the houses. Unfortunately, my Gov-
ernment has got into the habit of do-
ing things in a piecemeal (fashion.
The Minister of Social Security—I
would say the name should be chang-
ed to Social Security and Social Wel-
fare—should have brought a Bill of
which the whole world should have
taken note, and that Bill should have
been not only for provident fund and
bonus, 1 agree with my hon. friend
Shri Warior that this bonus is some-
thing which is not very just. It is
meant for one class of workers and
is denied to other classes of workers.
Bonus should be a comprehensive
thing, meant for every worker. The
hon, Minister should not have
‘brought this scheme only for provi-
dent fund and bonus, but also, as my
hon. friend Shri P. R. Chakraverti
said, for unemplovment {nsurance
and old age pension. In this coun-
try we are suffering from all the ills
of industrialised countries of the world
without having that quantum of in-
dustrialisatirn in the ecountry. That
is the misfortune of this ronntrv,
Therefore T think that sa far 22 in.
dustries gn. we must have a'l those
things which are very useful.
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I have scen the composition of tne
Board, Why don't you take gsome
Members of the Lok Sabha and
Rajya Sabha on that Board?

Shri Shree Narayan Das
bhanga): There are three.

Shri D, C. Sharma: Why don't you
have more of them, because they will
voice the opinion of the public on the
Board? Why do you load the Board
with the representatives of bureau-
cracy, employers and cmployees. I
think you should have them, but vou
should also have more Members of
the Lok Sabha and Rajya Sabha on
this Board.

Shri U. M. Trivedi
The Minister is sleeping.

Shri D. C. Sharma: The Minister is
not sleeping, you are sleeping.

Therefore, 1 want to say that this
Bill should be 3 precurser of a bigger,
more comprehensive Bill, s Bill
which includes welfare, which In-
cludes loyment i A old
age pension and also bonus not only
for attendance, but also bonus as an
incentive to productivity. He should
bring forward such a Bill. When he
brings forward such a Bill, his Minis-
try will justify its glorious eximem:',

The Deputy Minister in the Minls-
try of Law (Shri Jaganatha Rao):
Mr. Chairman, T am grateful to the
hon. Members who by and large have
lent their wholehearted support to
this Bill and in doing so they raised
some objections and vointg which
deserve consideration and also reply
from me.

Shri Elias who initiated the debate
asked why all the schemes were not
integrated as recommended by the
study group in 1947 whose report was
available In 1958. May I tell him
what the study group said was this:

“The test are, first, whether the
intepration wi'! result in  any
suhstantial seonomy and, secondly
whather it will result in district
added convenien-e to the parties
conrerned—the smployers and

workers”.

(Dar-

(Mandsaur):
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It also recommended the amalgama-
tion of the three organisations those
dealing with the ESI gcheme, the EPF
scheme ang the CMPF gcheme all into
one. Now, the ESI is implemented
area-wise; the EPF, industry-wise
and establishment-wise and the CMPF
to coalmines situated in interior parts
©oi the country. Therefore, if we
eapply this test of economy and con-
venience, what do we find? We have
to see whether it will be possible to
amalgamate all the three schemes,
whether it will be economical and
convenient to the employers and the
employees, The point is whether ‘he
employer is the same person who
owns the industry or ownsg the coal-
mines or an industry or establish-
ment; if so there can be only one con-
tribution deducted and entered into
different acounts. I think this re-
port is somewhat out-dated and I do
not think it would be possible to in-
tegrate the systems in all the three
schemes prevailing in the country to-
day. The question is being consider-
od by the Employees State Insurance
review committee of which I am a
member and the report is likely to be
finalised in 2-3 months time. That
is why the integration of the schemes
could not be done.

Further more this question was
considereq by the Indian Labour Con.
ference in October 1962; anq decided
to defer discussion for three years
and again in October this year it will
meet and it can be discussed there.
Government ig prepared to go ahead
with Integration if it Is possible and
Is convenient to the parties concern-
ed.

I for one am very anxious to intro-
duce 5 somewhat integrated social
security system in our country as
many hon. Memberg expressed. But
situated as we are, our resources are
limited; it is not possible for us to
have an integrated social security
system ot present. Perhaps we have
to wait for some more years. We
wanted to make a humble beginning
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and extend the ES] scheme to &
many areas as possib'e and also to
bring many more industries and es-
tablishments under the EPF scheme.
We are also considering whether we
could have old-age pension scheme
out of the provident fund scheme.
They require some study and the
matter is receiving consideration,

1325 hra
[Mn. SpeaxER in the Chair ]

The unemployment scheme suggest.
ed by Shri Chakraverti and endorsed
by Prof, D. C. Sharma was raised
earlier also; 1 have answered many
questions in this House and also in
the other House. We have formulat-
ed a scheme which wil] be discussed
by the Indian Labour Conference and
it the scheme is approved Govern-
ment is ready to Implement it
Supposing the tripartite Indian
Labour Conference does not agree to
that, government would be prepared
even to start with the coalmines pro-
vident fund scheme so that It will
apply only to 4-5 lakhs of workers.
If the scheme formulated by the de-
partment {3 approved it wil] benefit
about four million workers. But
four million are nothing when we
take the entire population of the
country. To have a social security
system 83 a whole for the entire
country is wvery difficult. Even in
England soclal security system start-
ed jn 1601 when the poor law Act
came into force and only in 1942 the
social security measures got a definite
shape after the Beveridge report and
even then they took four years to
implement this report.

Shri Warlor: At that time a great
WAr was waging.

8hri Jaganatha Rao: That is right
England wanted to build up its eco-
nomy and that report had given the
status to the social security system
which was implemented in 1948
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before its implementation there were s
multitude of organisations who were
managing these various schemes. In
our country having made g beginning,
let us go ahead with jt,

My friend Elias raised an objection
to clouse 3(a) of the Bill, to the
provision about appointing one per-
son who is not & member of any
organisation. It is on'y taken out
from the old Act. It is not a new
provision. Clause (d) says:

“six persons, representing, em-
plovees in coal mines to be nomi-
nated by the Central Government
of whom five ghall be nominated
in consultations with such organi-
salions of employees as may be
recognised by the Central Gov-
ernment, &t least one nominee
being an employee; and one shall
represent the employees outside
the organisations.”

Not all employees are members of
one organisation or the other; ihere
are some employees who are out of
the AITUC, INTUC or the HMS, un-
attacheg employees. Let them be
represented also. It jis not a new
provision and therefore the objec-
tion of my friend is not valid

He also referred to suspense ac-
counts. It is & misnomer to cal] them
suspense accounts because in fact
they are deposit accounts. As soon ag
money are received they are entered
In the accounts but they cannot be
crediteq to the individual employee
unleas that card it received. Some
time is taken in getting the indivi-
dual contribution card. The money
does not lie idle. As soon as it is
received it is deposited in govern-
ment securitics and the bencfit goes
to the employees but only the records
ere not brought up to date becsuse the
céontribution cards of each emp'ovee
are nnt reccived fn time. It iz not
correct to say that larpe amouris are
kept in suspense accounts for a long
time,
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My friend Shri Dandeker ralsed
the objection about piecemenl legis-
lation and questioned government's
wisdom in bringing forwarg this
amendment when the wageboard is
considering the question. The board
was appointed in 1964 and I do not
know when the report would come;
it would also take some more time
to consider it and come to decisions.
Why should we wait for 2, 3 or 4
years?

Shri N. Dandeker (Gonda): With-
draw this from the Wage Board

Bhri Jaganatha Rao: I see nothing
wrong in making amendments which
are needed now; if necessary we will
come forward with another amend-
ment....(An Hon. Member. Year
after year?) Yes; we gre bringing
80 many amending Bills as the House
knows.

Bhri Siphasan Singh (Gorakhpur):
Is it a good argument?

Mr. Speaker: It s an argument for
keeping us busy,

Shri Jaganatha Rao: Nor can it be
an argument to say that since the
wage board had been constituted, we
should wait for two or three years.

8hri N. Dandeker: Because the
Wage Board had been constituted and
this question hagd been specifically
referred to them (Interrup-
tions.)

An hon. Member: What about the
bonus?

Bhri Jaganatha Rao: 1 will come to
that Jater on.

Therefore, why should these
amendments which are amendmenta
to the Coal Mines Provident Fund
Ac. be kept pending? Let us go
ahead.

Then sbout bonus.  Bonus under
the Coal Mines Provident Fund Act
f« nnt a production bonug or an im-
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centive bonus; it ig only an atten-
dance bonus. Mr, Warior may
call it by whatever name he .kas.
But it is an attendance bonus.
Even in the Payment of Bonus Bill
which the House adopted a few days
ago, clause 10 refers to minimum
bonus which is dependent on a mini-
mum attendance. So also in this Coal
Mines Provident Fund Act and this
bonus scheme, a 'bonus is paid for
certain minimum days of attendance.
I woulq also say that even the coal-
mine workers are entitied to bonus
under the Payment of Bonus Act.
That is clearly stated by the Bonus
Commission.

Shri Warlor: That is another thing.

Shri Jaganatha Rao: Therefore it
does ont prevent them from getting
bonus under that Act.

Bhri Mohammad Elias (Howrah):
Most of the workers dgo not get this
bonus under this scheme,

Shri Jaganatha Rao: 1f the Coal
Mines Wage Board sayg that this
system of minimum attendance as the
criterion for payment of certain bonus
as bonus ghould go, well, it will pro-
vide some other means—whether the
wages should be increased or the bunus
should be related to profits, ete. I
cannot envisage that today. And if
any change is necessary in the law,
Government will be prepared to come
forward with a Bill

Bhri Warlor: 1If the stoppage of
work is for forty-eight hours or less,
this will not be reduced. But if it is
more than that?

Bhri Jaganatha Rao: I will come to
that,

Bhri Wardor: He will lose whatever
he has earned. That is the complaint,
that whatever he has earned also he
will forfeit.

Mr. Speaker: Order, order. Only
one to be on his legs.

Shri Jaganatha Rao: About reali-
sntion of arrears it has been stated
that the employers are not gdepositing
the collections made from the emplo-
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yees and large arrearg are due from
them. It is a fact. There are some
defaulting and bad employers who
do not comply with the law snd do
not deposit the amounts contributed
by the employees in time. I may in-
form the House that up to June 1985
about 543 prosecutions have been fil-
ed. And the number of certificate
cases is 788. The amount involved
ig Rs. 1.02 crores, that is arrears,

Therefore, we want to tighten up
the collection and the punishments
by this amending Bill. We should
have no sympathy for these default-
ing employers. As soon as | came in
charge of this Department I have
been writing to the Labour Minis-
ters of the State Government to see
to the vecovery of these arrears oy
initiating recovery proceedings, I
may inform the House that in Kan-
pur itself, five industrialists owed
Rs. 30 lakhs under the PF scheme, I
took siringent measures, and | am
glad to say that the amount was re-
eovered in no time. We cannot allow
industrialists to take advantage out
of the contributiong of the individual
workers,

Then about suspense account, [ have
already dealt with it

Then about non-effective accounts,
some hon. Member referred to it
yesterday. Workers in the coal
industry are very mobile and very
aften they do not divulge their old
membership of the Fund when they
move from one coal mine to another.
This results in opening of more than
one sccount for a member. At the tme
of settlement of claims, sccounts of a
member in different collieries are
consolidated. Some preventive
measures have been taken to check
the mrowth of such non-effective
accounts.

My hon. friend Shri Dundeker yeems
to have objection to the inclusion of
paid apprentices and trainees and
teachers within the fold of ‘employees’.
If you take the provident fund scheme
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as a social security measure, why not
this clasg of persons be included?
Trained apprentices who are paid by
way of, say, wages or monthly salary
or stipend, 95 per cent of them are
absorbed in the coal mines, And it is
not those trainees who study in the
Dhanbad Schoo] of Mines that are
sought to be included here; only paid
apprentices or trainees.

And, secondly, as regards the private
owners, coal-mine owners, in
mines there is no uniform practice. In
some mines some teachers are allowed
to contribute to the provident fund—
gardeners, sanitary staff etc. There is
no uniformity, though wunder the
scheme voluntary contribution is also
aliowed. Therefore, we want to put 1t
on a statutory basis, so that these
servants or subordinates or workers,
whp are not in a very enviable position,
should have the benefit. Further more
about these apprentices and trainees, I
would like to say that because they
work in the miney where there ig 80
much hazard to their lives, they should
have the benefit of this provident
fund. We are not fastening a liability
on these trainees and apprentices but
are trying to give 5 benefit to them.
Therefore, there should be no serious
objection to the inclusiop of this
class of persons.

Then it is also stated that because of
the delay in the payment of the duea
‘which the employees mre entitled to,
thase employees are put to a lot of
inconvenience when they fall sick. 1
think this statement is not relatad to
facty or law; because, the medical care
and medical benefits of the coal-mine
workers are glven from the fund that
is scoumalated by the mine cess. They
nesd not contribute; it is not a health
insurance scheme as such. Medical
cure gnd sttendance they get free from
the mine cess that ig collected. There-
fore, no inconvenience is caused to
them.

And these workers in the coal mines
are entitled to get loang for the pur-
chase of shares of consumer «co-
operatives, for purchase of house sites
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or for building houses and so an, To
my knowledge there is no incon-
venience caused to them, though in
fact the accounts are not being regu-
larised or brought up to date because
of some intervening circumstances
over which the administration have no
control,

Then it is said that the adminis-
trative charges are also rising. The
apparent rise in these administrative
charges is due to the jncrease on ac-
count of increments to staff, construc-
tion of buildings, construction of new
regional offices. etc, And the officers
under the scheme are not paid salaries
higher than those paid by the Central
Government.

8hri Warlor: What about the num-
ber of officers?

Shri Jaganatha Rao: If we have to
expand, naturally the number of
officers also has to expand.

Objection has been raised as to why
persong who collect royalty are ex-
cluded from the definition of ‘em-
ployer’. Persans who receive royalty
are in the position of a superior land-
lord. A person who has possession
of the mine, who works the mine him-
self or through a contractor, only such
a person can come within the deflni-
tion of ‘employer’, not an owner who
does not work the mine, the gwner-
ship may be with somebody. Owner-
ship is evidenced by the right to col=
lect royalty, The person in posses-
ston or a contracltor who takes lease
of the mine or works it by some other
arrangement, he should be deemed an
‘mployer’. This definition {s in keep-
ing with the definition under the Mines
Act.

Sir, I think that by and large I have

answered most of the points raised by
hon. Members.

Shri Warlor: Con‘ract labour.

Shri Jaganatha Ran: The jd~a ‘v ‘0
bring in lsbour emp oyed ‘'hrough



8023 Coal Mines

[Shrl Jaganatha Rao]

contraciors. That is why the amend-
ment has been brought jn. But then
Shri Warior raiseq a doubt and aan
apprehension as (o how the Board of
Trustees are going to control or check
it. Certainly, some method or machi-
nery has to be devised and the super-
visory staff has to be careful to see
that the con.ractor does not dispense
with the workers once in three months
before they comple‘e 240 days which
would entitle them to provident fund
benefiis. A greater care and vigilance
has to be exercised by the supervisory
staff. 1 am certainly in agreement
with the hon. Member that something
hes to be done and some effective
steps have to be taken to see that
the contractors do not play this mis-
chief and cause this inconvenience and
hardship to the workers.

Sir, I have done.

Mr. Speaker: The question ls:

“That the Bill further to amend
the Coa! Mines Provident Fund
and Bonug Scheme Act, 1948, be
taken into consideration.”

The motion was adopted.

Mr, Speaker: We will now take up
clause-by-clause consideration.

Clausg 2— (Amendment of section 2).
Shri Dandeker: Sir, 1 have three
amendments., 1 move:

(i) Page 3, line
through” (2).

(i) Page 3, line 17, omit “tea-
cher”. (3).

(lii) Page 3, omit lines 20 and 21.
(4).

12, omit “or

Sir, T shall be very brief about thess
emendmen's. Amendment No. 2 is
concerned with the vexed question of
persons emploved by contractors. 1
would like to begin by saying that T
am as anxious as evervbody e'se—in
fact more anxious—that contractors
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should not escape liability to conform
to the various pieces of legislation
that exist on the subject of mines,
tactories or whatever it is, both as to
the working conditions as in the Mines
Act or social security legislation as is
contained in the bonus scheme gnd the
provident fund scheme rela.ing to the
mines. Indeed, I have a feeling that
it is because of the vague language
that continues to be used in relation
to contractors that contractors con-
tinue to escape. This clause says:
‘“employee” meang any person
who is employed for wages in any
kind of work, manual or other-
wise, in or in connection with a
coal mine, and who gets his wages
directly or indirectly from the
employer, and Includes—

(1) any person employed by
or through a contractor in or in
connection with a coal mine'
ete.

The consequence of this kind of at-
tempt to get the contractor is that the
contractor escapes from what should
be his own ultimate responsibility,
namely, of the person who has his
own workers in the mines. The prin-
cipal person who Is responsible, name-
ly, the contractor, escapes, I have
considerable experience in tryirg to
pin down these gentlemen, the con-
tractors, who, in respect of various
responsibilities of this kind, get away
because of vague clauses of this kind,
where Indirectly or directly it ss the
principal emp’oyer and not the con-
tractors who becomes the principal,
responsible person. So, the use of the
words “by” or “through” makes him
again the principal, responsible per-
gon. My only anxiety Is suggesting
that the words “or through” b~ uli-
minated 1s to put the responsibility
and straightforwardly on the ¢on-
tractor in relation to “any perzon
employed by m coniractor in ar
in connection with a coal mine™ ete.
Every person emnloved hv a contrac-
tor is an employee and the contractor
then bhecomes the  direct  per=on
responsible in respect of that person,
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t the words “or through” are omit-
ted.

1 know that in the definition of the
employer which comes lower down,
it is said as follows:

“....but any contractor for the
working of a coal mine or any part
thereof shall be subject to this act
in like manner as if he were an
employer, but not so ag to exempt
the employer from anmy liability”.

“There again, there iz an attempt to
rope in the contracior. But I can tell
the Minister, out of considerable ex-
perience in connection not only with
contract labour in coal mines but also
with contract labour in quarries and
various olher operations, that it is the
indirect way of pinning down the con-
tractor, but making in fact the prin-
cipal employer responsible and the
contractor merely as somebody to be
got hold of if possible, that enables
the contractor to escape. I  have
therefore put in this amendment with
the specific object that the contractor
should be the direct person at
whom the finger is pointed as the per-
son primarily responsible, with
only the vicarious, residual res-
ponsibility, resting with the prin-
cipal person who does the work
through a contractor. I hope the
amendment would be accepted. It
does not a detract anything at all
from the latter part where the employ-
er is defined as a person who s &
contractor but not so as to exempt
the principal employer.

My next amendment, Sir, is con-
cerned with the exclusion of the word
“teacher” from the definition of an
employee for the purposes of the coal-
mines provident fund scheme It is
after a great deal of thought that I
have suggested this. Quite ohviously,
proper homework has not been done on
thizs subject in this new Ministry of
Socml Security. If they had done ft,
they would have found that for very
gond reasons, repeatedly, in legisla-
tions, whether connected with  the
working of factories gr mines, or whe-
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ther connected with social security, in
general industry or es.ablishments of
that kind, the teachers have consis-
tently been omitted. I am not goung
to state the reasons why they are vruat-
ted. 1 think that should have been
done by the Ministry themselves after
looking into it. Bul [ have here a list
of Actg from which the teacher is
definitely excluded: the Industrial
Disputes Act, 1947, the Mines  Act,
1952, the Employees Provideny Fund
Act, 1952 and the Employees State
Insurance Act, 1948, and there are
very good remsons why that is so. But
I am not at this stage going to edu-
cate anybody on the subject or why
it is so. I repeat there ought to have
been some home work done in the
Ministry. With great respect I sug-
gest that from thig measure, too, the
teacher sought 1o be excluded.

I next come to the amendment
where I suggest the exclusion of an-
other particular category name'y, “any
apprentice or trainee who receives
stipend or o'her remuneration from
the employer." llere again, there have
been very good reasons why this
House and the Ministry that used to
be concerned with this gubject [n the
past had excluded appren'ices or
trainees from similar legislation in the
part. They have peen excluded from
the Employees Provident Fund Act,
1862. They have been excluded from
the Employees State Insurance Act,
1948. Morcover,—and this {8 much
more direct—the Apprentices Act,
1961—passed not so long ago—speci-
fically lays down that “save as provid-
ed In the Act the provisions of any
law with respect to labour shall not
apply to or in relation to an appren-
tice”™. The only provisions which have
been specifically made ro apnlicshle
are Chapters TIT. IV and V of the Fac-
torles Act. Chapter V of the Viines
Act and certain provisions In  the
workmen's Compensation Act, Al
these provicions that pave been mode
applicable to apnrentices or tromces
are coneerned with conditions of »ork,
or, in the event there I3 an injury
during the course of the work, ob-
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viously they ought to receive compen-
sation. So far as the conditions of
work are concernmed, certainly they
ought to have no less and as good,
conditions of work ag anybody else;
but there is a very good reason why
other provisions huve not been applied
to them. Again, T am not going Into
the theory of it. All that has already
been debated in the past in connertion
with the Apprentices Act, 1061 a: to
why apprentices are treated in - diff-
erent ategory from ordinary workmen,
I have, therefore, suggested that they
ought also to be excluded from thms

Bill.
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Shri Jaganatha Rao: 1 will
the amendment. Yesterday he spoke
at length and I was convinced by his
argument. No speech is needed.
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Page 3, lines 17—

for “sweaper” substifute “saintary
worker”, (7)

8hri Kapur Singh (Ludhiana): My
objection is, he is mounting a direct
attack on our sacred varnarramadhar-
ma, which is not ermissible in a coun-
try and Parliament which Is based on
the postulates of pecularizm.
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Shri Jaganaths Rao: As regards Mr.
Dandeker’s first d t, he takes
objections to the words “any person
employed by or through a contractor™
and he wantg “through” to be omit-
ted. What is contemplated is, a per-
son may be employed by a contractor
or in cases where the contractor does
not come into the picture, he may be
employed through a contractor. So, it
is contemplated to include cases where
it is not possible to say that the con-
tractor himself has appointed a per-
son. Again it is a form of drafting
and no serious objection can be taken
to that.

Shrl Warior: Otherwise, the contrac-
tor will escape responsibility. Shrd
Jaganath: Rao: Then, I do not know
why Mr. Dandeker is opposed to the
inclusion of “teachers” within the
definition of employees.

Shri N. Dandeker: Why have they
been excluded in other Acts?

8hri Jaganatha Rao: We have
grown wiser; thig is 19065 end there
is a change in thinking. Those Acws
were passed in 1952 or earlier.

Mr. Speaker: He said that some
home-work must have been dome by
the ministry.

Shri Jaganatha Rao: Much wo'k
is being done before a Bill is brought
before the House. It is maid rthat
teaching is a noble profession but they
are poorly paid. So. some provision
has been made for them  al owing
them to contribute to the provident
fund under the Coal Mines Provident
Fund Act. What is wrong in that?
Therc are some primary and middle
schools in priva‘e coal minrg and the
teachery there are pald some paitry
amount. Let us give them some
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benefit. We are thinking seriour.y
how we can possibly evolve a prowvi=
dent fund scheme for the entire tea-
ching profession in the country. In
the light of that, I want the word
‘teacher’ to remain here.

Then, he wants to omit “any ap-
prentice or trainee who receives sli-
pend or other remunera.jion from tho
employer”., Section 13 of the Ap-
prentices Act gays:

“The employer shall pay to cvery
apprentice during the period of
apprenticeship training such rti=
pend at a rate not less than the
prescribed minimum rate as may
be specified in the contract of ap=-
pren‘iceship and the stipend so
specified shall be paid at such in-
tervals....”

Sub-section (2) eays:

“An apprentice shall not recelve
any other payment from his em-
ployer nor shall he be paid on the
basis of piece work or required
to take part in any output bonus
or other incen'ive scheme.”

So, an embargo is placed on the ap-
prentices from receiving any ncentive
bonuy or production bonus. So, an ap-
prentice or trainee who receives gti=
pend or other renumeration is  des-
cribed as an employee, because he
receives wages and he is entitled to
medica' favilities, e'c. under the Em=
ployees' State Insurance Act. So. he
would be en itled to the benefits nf
the Provident Fund Act alzo. He can
contribute to the provident fund.
Under the Coal Mines Provident Fund
Act, there is a voluntary scheme, As
I =aid earller. we wan'ed tn put it cn
& statutory foo'ing to include appren-
fices and trainees who receive some
payment.

Regarding Mr. Balmiki's amend=-
ment, though 1 feel really inc'ined
to accept It. saphaiwala dnes no' seem
o be an elegant term to be used in
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an enactment, In the Hindi transia-
tion, we may use the word ‘saphai-
dala’ but in the English version, we
can use ‘sanitary gtaff’ or something
like that Saphaiwala does not sound
well.

Shri N. Dandeker: You may say
‘elcaner’ instead of ‘sweeper’,

ot aredltel : gat Fawwit § o)
WIe% TERIRTS AT & | WA & wSNT
CRGE R e AR |

Shrl Jaganatha Rao: It should also
be elegant. We can have ‘sanitary
stal in English and ‘sephaiwala’ in
Hindl. Otherwise [ entirely agree with
the sentiments expressed by him.

wea WEE w7 aeE o,
AT TN AT W ATEN £ |

st aeie : §9 e EwTA w
FwdAt ¥ o ferdy ¥ oWt WA
word & &&  sgoer, fawlez e,
wifx

oo WP 1A
il A

ot wretet ;- R ¥ ol wwm
g

ot Wo Ao WANW, (FTA[7): qE A
qrefwgi SEr Ame gam
Mr. Speaker: That also can be a
genuine difficulty.

Shri Sinhasan Singh:
‘sweeper’ we may substitute
tary servani”.

For
‘sani-

st e e wTg @ wiEeh
% mx @ aoe” w oawx §
ot #fez & @ § “gwm€ ar”
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weaw wEe 2 W & g
wg ag & s gwrk awi ¥ fad efied
® fr T wrr Wy afew g
Y W wrAT wTEy £

ot wrestet ;AR W wradtee

a8 & 1 wrEeY ® avw g W R §
o ag oo Wt @ & oY wif ot am
af & | WY AW a% I W & g

L
weaw Wi we § wff O
o @m0

14 hrs,

Shrl Balkrishnan (Koilpattl): Sir, 1
would suggest that insiead of pulting
only saphaavala, we may put ‘san.-
tary workers, sweepers and scaven-
gers”.

Bhrl Jagantha Rao: He ig objecct-
ing to the word “sweepers”. [ thirk
“sanitary worker" may be therc, be-
cause it is a more dignified tani.

Mr. Speaker: Shall I put it to the
votc of the House?

@ v ;o gt

Shri 5. M. Banerjee: Sir, thery is
one difficulty. Supposing u swerpe®
needs a certificate from the autiori-
ties showing that he be'ongs to ‘he
Beheduled Cas e, there will be difi-
culty. So I suggest that this ferm
“sanitary worker” may alsp be added
to the Schedule os otherwi-e there
will be difficulty in obtaining a certi-
ficate saying that he belongs to the
Scheduled Caste. This is a  practical
difficulty.

8hrl Kapur Singh: “Sanitary” iz an
adverbial adjective It cannot be pro-

perly yoked here to the noun,
“wnrker”. It should be “sanitation
worker”,

wm A vw femmaw @
SPET Wt W avet ot & g oy aifw
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WA W AR aw § oY widat e
St rgar g

Shri Jaganatha Rao: “Sanitary” is
more proper in this context

Shri Shinkre (Marmagoa): But hila
objection is valid.

wvs wERY : W oY f
depqut?
Bhri Shinkre: No, Sir.

Mr, Speaker: Then let him resume
hig seat. I shall now put amend-
mentg 2, 3 and 4 to the vote of tne
House.

Amendments Nos. 2, 3 and 4 tere
put and nepatived,

Mr. Speaker: Then I shall put Shrl
Balmiki's amendment as amended tn
the vote of the House, The question

Page 3, line 17,—

for "sweeper” substitute “sani-
tary worker”, (7)

The motion was adopted.
Mr. Speaker: I shall now put clause

2, as amended, to the vole of the
House. The question is:
“That clause 2, ag amended,

stand part of the BlLIL"
The motion was adopted.

Clause 2, as amended, was added to
the Bill,

Clauses 3 and 4 stand pirs of the Bill.

Mr. Speaker: Then we come to
clause 5,
Shrl Shiv Charan Mathar: Sir,

amendment No. 1 which standa in my
name is a very simple amendment hit
it is full of significance. As I =vid
ear'ler, three schemes wil] fnva've
huge sums nf money and they wi'l
cover a large section of irdusti-ial
workers. After these schem=s are
brought int» effect under this Act, my
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suggestion is that they should be
brought before the Parliament and
they should be endorsed by both the
Houses of Parliament. If the Par-
liament is not in session and during
that periog the Goverrmment brings
into existence gome guch schemes, as
soon ag the Parbament meets, thos»
schemes should be brought before the
Parliament for its endorsement, There-
fore, this is a simple amendment,

Bhri Jaganatha Rao: Sir, as far as
the amendment goes 1 would be In-
clined to accept it, but my only diffi-
culty is thmt it carnot be an amend-
ment to clause 5. Clause 5 apczke only
of bonus schumes. The amendment
that is suggested should relate {0 bata
provident fuad schemeg anc bonus
schemes, The proper clause to which
this amendment can be accepted Is
clause 6. I o not know whether at
this stage you can allow this amend-
ment to be mrved to clause 6. In case
it is moved to clause 8 1 am prepared
to accept it and nol here,

Mr. Speaker: Is the hon. Member
prepared to move it to cisuse 67

Bhri Shiv Charan Mathur: Yes 1

am not movirg it 1o clause 3.

Mr. Speaker: So, the question is:

“That clause 5 stand part of the
BilL"
The motion was adopfed.
Clanse § <nas added to the Ball.

Clause € (Insertion of new scction=
14).

Mr. Speaker: Then we come to
clause 6. Is the n-n. Minist~ accept-
ing amendment No. 1 of Shri Shiv
Charan Mathur o this claus~?

Bhrt Jaganatha Rao:
accepting it.

Yes, I am
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Amendment mnade.
Page 8,—after line 32 insert—

‘TA. Every scheme made under
this Act shall be laid as soon as
may be after ii is made, befrre
each Houre of Farliament while i
is in session for a total period of
thirty days w“irh may be coms
prised in one session or in two
successive sessions, and if, before
the expiry of th, session in which
it is so laid or the session imme-
diately fo'lonry, both Houses
agree in makiry sny modificalion
in the scheme or both House?
agree that the gcheme ghould aot
be made, the scheme shall there-
after have effect only in such
modified form or be of no effect,
as the case may be; so howover,
that any such n-odification or an-
nulment ghall be without pre-
judice io the vslidity of sarthing
previously donc undsr thad
scheme." (1)

(Shrl Shiv Charan Mathir)
Mr. Speaker: The question fs:

“That clause* 6. as amended,
stand part of the Bill"

The motion was adopimn
Clause 6, ay amonded, was ndded to

the Bill,
Clauses 7, 8 and 9 were add:1 to the
Bill,
Clause 10.— (insertion of new section
10B to 10F).
Mr. Speaker: Then we come to
clause 10.
Bhrl N. Dandeker: Sir, I beg to
move:
Page 10,—

after line 17 ingert—
“Provided further that nothing
contained in this sub-section rhall

_".I"n__v_':_r.'w_ Jt;i ﬁmend.mm Nn, 1 tuclause § nyving bern ud.;‘ple:l. the .f M-

lowing consequentisl amendment were also made in that clause as
the speakcer:

errors uader the direction ol

patent

(i) Page 8, line 31, for “section” read “sections™,
{i.l) Page 6, ling 33, for “TA", read *TB."
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render any such person liabie to
any punishment, if he proves that
the offence was committed with«
out his knowledge or that he exer-
cised all due diligence to pre-
vent the commission of such
offence. (8)

Sir, T have taken this practically lite-
rally from the corresponding pro-
vision in the Employees’ Provident
Fund Act. Section 14A. (1) of that
Act has below it thig proviso:

*“Provided thay nothing contain-
ed in thig sub-section shall render
any such person liable to any
punishment if he proves that the
offence was committeq without
his knowledge or that he exer-
cised all due diligence to prevent
the commission of such offence”

The same rationale that applied
there apolies here, namely, that in
these cases of coal mines and so on the
one ought to be doing one's best. If
one can prove that the offence was
committed without his knowledge and,
more particularly, that he exercised ali
due diligence to prevent the commis-
gion of such an offence there ought
10 be no punishment impossible.
Obviously, g mine owner doeg not him.
self sit on the mine. To do all these
things, particularly in connection with
Provident Fund, Bonus Schemeg and
80 on, they employ a large number
of employeey and often there s a
good deal of laxity about it on the
part of employees. As thig proviso
exists in the corresponding employees
Provident Fund Acts, 1 sugeest that
this may also be accepted in ths
particular clause.

Shri  Himatsingka (Godda): Mr.
‘Speaker, Sir, I support the amend-
ment moved by Shri Dandekar. The
same proviso exists in the Companies
Act and elsewhere also. A person
who ig made responsible for the offen-
ce, if he can show that he has taken
all possible steps and all precautions
to prevent anything happening, he is
not punishable. Therefore, T think
thiz proviso should be accepted here.

1317 (al) LSD-—T.
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Bhri Jaganatha Rao: Even without
this proviso it is always open to a
person who is accused of having com=
mitted an offence to prove that he took
all precautions etc, and that he has
no knowledge of the crime. 1t is left
to him to prove that he too exerciged
all due diligence to prevent the com-
mission of such an offence. There-
fore, I do not think this proviso |g ne-
Cessary.

Shri N, Dandeker: Do you mean to
say that the proviso in those other
Acty was unnecessary?

Mr. Speaker: That home work has
not been done. '

Shri Jaganatha Rao: [ think that
the absence of this proviso would not
alter the situation.

Mr. Speaker: I shall put amendment
No. 8 to the vote of the House.

Amendment No, 8 was put and nega-
tived,

Mr. Speaker: The question is:

“That clause 10 stand part of the
BillL*

The motion way adopted.
Clause 10 way added to the Bill,
Mr. Bpeaker: The question is:

“That clauses 11 to 15 stand
part of the Bill"

The motion was adopted.

Clauses 11 to 156 were added to the
Bill

Cilause 1, the Enacting Formulg and
the Title were added to the Bill
Shri Jaganatha Rao: T beg to move:

“That the Blll, as amended,
be pamsed.”
Mr. Speaker: The question is:

“That the Bill, as amended, be
passed”.
The motion was adopted.
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Mr. Speaker: The House will now
take up the Cardamom Bill.

The Ministor M the Mimistry of
Cemmaerce (Shri 8. V. Bamaswamy):
Sir, 1 beg to mowe:

“That the Bill 1o provide for the
development under the control of
the Union of the Cardamom In~
dustry, be taken into considera-
tion."”

Cardsmom is grown mainly in the
hilly regions of Kerala, Mywore and
Madras. The present production is
about 3,000 tonnes a year. 65 per cent.
%0 T0 per cent. of the production is
exported, earning around Rs. 3 croves
of foreign exchange for the counmtry.
I can, therefore, say that this plan-
tation commodity has a preponderant
export angle and a substantial increase
in foreign exchange earnings can be
achieved by undertaking suitable mea-
sures of assistance to planters for de-
velopment of their plantations and by
proper arrangementg for the market-
ing and export of this commodity.

The export prices of cardamom
have been widely fluctuating over the
years. This is primarily due to the
fact that the small growers who con-
stitute a large majority of cardamom
producers were unable, owing to their
poor financial plight, to hold their
stocks till the prices picked up. Un-
remunerstive pricey over the years
have alse resulted in the planters
being unable to maintain and develop
their plantations properly. A Board
withh powers as suggested in the Bill
will be able to deal with these prob-
lems and help the growers
fair returng for their produce. The
industry will also develop en sound
and progressive lines.

In erder to maintain steady export
priceg and to secure better returns for
the producers and alse to increase the
foreign exchange earnings from car-
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damom exports, certain interim mea-
sures were taken by Government. A
system of quality control and pre-
shipment inspection was introduced
and ruley for “agmarking” of export
consignments were enforced from lst
January 1963. The Chairman of the
Coffee Board was nominated as the
Chairman of the Cardamom Dﬂdﬂp-
ment and Marketing

mittee and a Directorate of Clrdmm
Development and Marketing, under
the administrative control of the Min-
istry of Commerce was established in
Bamgalore in Pebruary 1968,

Bhri 8. M. Banerjee (Kanpur): Why
the Chairman of the Coffee Board was
nominated a; the Chairman of this
Advisory Committee? He hag noth-
ing to do with cardamom.

Shri 8. V., Ramaswamy: Because it
is an alllsd subject and also In the

With a view to stablising the prices
of eardamom and increasing foreign
exchange earnings and infusing greater
confidence in the growers, as well as
the foreign buyers, cardamom was
brought under export control in May
1083 in consultation with the Com-
mittee. Simultaneously, ay a price
support measure to the growers, the
Directorate was instructed to procure
cardamom through selected agents
wheneved the prices tended to sag to
uneconomic levels.

The interim measures takem by
Govevrnment have given some relief
to the cardamom growers. They have
helpeq to arrest the downwarg trend
of priceg and there hag been increase
in the foreign exchange earnings. In
1963-84 India exported 2,308 tonnes of
cardamom, thereby earning foreign
exchange to the tune of Rs 3.20
crores, ai against the expori of 3,259
lonnes in the previous year for a
total value of Rs. 2.67 crores. During
1964-85, 1,760 tonnes of cardamom
valued at Rs. 2.84 croresh waere
exported. It is, therfeors, apparemt
that there is still a nead for long-
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term measures to look after the
developmenta] and marketing aspects
of the cardamom industry. It 1=
nxcessary to increase the export po-
tential of this commodity by an
increase in production

The Cardamom Development and
Marketing Advisory Committee, which
was set up in February 1863, recom-
mended the early comstitution of a
Statutory Board. Leading associations
of Cardamom planters have also been
representing that to help the carda-
mom growers to realise fwir returns
for thelr produce and the industry to
develop on sound and progressive
Hnes, a Statutory Board should be
set up for undertaking measure; of
astistance for development and
activities relating to proper marketing
of the commodity. After careful con-
sideration Government has come to
the conclusion that a statutory Board
to be known as the Cardamom
Board should be set up. The pro-
posed Board will, among others,
consist of representatives of the
growers of cardsmom, exporters of
cardamom and Governmenty of the
cardamom producing Btates. It {s pro-
posed to vest the Board with ade-
quate powers to undertake sultable
measures for the development of the
cardamom industry, such as the pro-
motion of co-operatives of the small
growers, grant of loans to planters
for improved methody of cultivation,
proceszing, replanting and extensions,
undertaing marketing activities with a
view to increase th . < ort potentlal
of this commodity. ‘I'ne Board 'will
also be empowered to operate price
support measures, supply machinery
and equipment on hire-purchase basis
te planiers and assist them in the
procurement of fertilisers, pesti-
cides etc.

For meeting 5 part of the adminds-
trattve expenses of the proposed
Board, the Bill previdey for levy of a
cess at an ad valorem rate not exceed-
ing 29 on all cardamom cxported.
The actual rate of levy for the
present will be 107 and it wil] be
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regulated from time to time by noti-
fication in the Gazette. This export
cess will be in addition to the existing
customg duty of 49 ad velorem on
cardamom exports levied under the
Agricultural Produce Cess Act, 1940
‘The revenue collected from the export
cess will be credited to the Consoli-
dated Fund of Indis and such sums
#g are required to meet the expenses
of the Board will be releaseq to it
after obtaining the vote of Parliament,
as Is being done In the case of other
commodity Boards like the Tea Board
and Coffee Board. The object of the
Bil] is to take powery for setting up
a statutory board for ecardamom
mainly with g view to enable jt to
undertake the activities which have
been explained by me earlier, The
Bill is a simple measure, primarily
intended to benefit the cardamom
growers, 1 commend it for your con-
siderstion.

Mr. Speaker: Motion moved:

“Trmt the Bill to provide for
the development under the control
of the Union of the Cardamom
Industry be taken into conside-
ration.”

8hrl  Warlor (Trichur): 8ir, I
welcome this measure and the idea of
the Government enshrined in this
Bill to constitute a board to promote
the production and export of carda-
mom, one of the rare spices known
in other parts of the world.

There are certain situstions which
the Board will have to face in the
first instance. The Ministsr, {n his
statement, said that there is so much
of fluctuation In prices, There is
among the people who are trading in
this, apart from the growers, so much
of cutthromt competition and that is
one of the reasons for the discourage-
mient in growing this spice in the
flelds of Western Ghats. If the Gov-
ernment can find a way out for
stopping this sort of cutthroat compe-
tition among the dealers, the growers
will benefit murch out of that.
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Further, exporting also in done by

some of those people who actually
have nothing to do with the growing
of cardamom. They are mopping up
all the profits out of the exports
whenver it ig possible and leaving the
actual growers to find their own
means to maintain their cultivation,

Shri Himatsingks (Godda):
petition helps,

Com-

Shri Warlor: At times competition
helps but competition does not always
help, At times competition is detri-
mental to growth., Competition means
that prices are Jlowered and when
prices are lowered only lesser prices
are offered to the growers; thereby
the rrowers guffep in the long run.

Shri Himatsingka: There are no
buyers.

Shrl Warler: There are buyers, We
are jncreasing our exports. Actually,
exports have increased but the earn-
ings have decreased, Our export of
epices as a whole increased from
46,000 tonnes in 1960-61, as the Min-
ister had pointed out, to 49,000 tonnes
in 1962-83 while export earnings
actually declined from Rs. 16.5 crores
to Rs. 13.4 crores. So, even though
exports are increasing, the earnings
out of those exports are not only not
increasing but are going down
because there is such a competition in
the world market, Only two other
countries mainly are coming Into the
world market for this commodily.
One is Ceylon and the other is
Guatemnala.

Shri §. V. Ramaswamy: Indonesia.

8brl Warlor: Indonesia to @ wvery
mmal] exteny only, The main country
is Guatemala, at least according to the
information I have gathered, specially
in our traditional markets like USA
and others.

Shri 8. V. Ramaswamy: Guatemala
Is 3 competitor in lemon grass.

Bhri Warlor: [ speak subject to
correction at the moment because I
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have not got the material with me
just to prove that it is from Guate-
mala. Anyhow, from Ceylon, the next
door neighbour, and also from
Indonesia there is gome competition

The actual potentiality for consump-
tion of cardamom in the world is
much, much more. Wg are not even
supplying a portion of that. We have
not explored those markets and
because we have not exploreq those
markets, even now we do not know
how much actually we can export and
how much we can earn. That is g fact
We are sticking to the old traditional
market where, of course, there is some
competition and our produce is not
going as much we want it to. But if
all these potentialities are tapped
properly, we will find ourselves in a
position where we cannot supply.

Not only that, we have got only the
oldest strains of cardamom in India.
There is an institution somewhere in
Coimbatore where some experiments
and tests are made to get better
strains, but we understand that some
of the foreign countries, specially
Indonesia, have got better stralns
and they are fetching higher prices
also. The Government will do well
to step up the activities of the resear-
ch gtation in Coimbatore and see that
whenever replanting is done these new
straing which are of a higher yleld and
of a better quality are given to the
ETOwWers.

1425 hry.
[MR. DepuTY-SPEARER in the Chair]

When we come to the production
side, the first problem that comes to
my mind, specially when I come from
a State which js producing it in large
quantities, iy about land for growing
cardamom_ Mostly, cardamom s
grown where either rubber is not
growp in the lower vialley or tea is
not grown in the higher valleys, Ia
between is the cardamom section.



6045 Cardamom Bill BHADRA 25,

On the Western gide of the Western
Ghats where the height is about 1000
feet we can grow natura] rubber. From
1,000 feet to about 4,000 feet height
cardamon growsg naturally and ower
4000 feet it is tea that is grown. Most
of this land is government land and
most of the gccupants, if T ynderstand
correctly are encroachers,

Shri Shinkre (Marmagao): Intru-
ders,

Shri Warlor: Unauthorised en-
croachments If the State Govern-

ment does not tackle this problem
properly, much of the area will be re-
verted into forest land, We are in an
unfortunate position, We have got
the south-west monsoon and a part of
the north-east monsoon also. So, the
rate of vegetation in Kerala is very
high, We thought that it was a
boon; but now it has proved o be a
curse, The Government of India—
and specially the State Government
also, I think, is pressed for that—
thinks that afforestation must go on
at a higher pace and higher speed in
Kerala than in other places. Whereas
other States have only about 18,20 or
25 per cent of their land for forests,
Kerala is asked to assign about 33.1)3
per cent for forests,

Shri Sham Lal Saraf (Jammu and
Kashmir): That is the correct percen-
tage

8hri Warlor: That is the correct
percentage but that does not suit the
correct needg of the people there. That
is the difficulty. It might be very
scientific but by experience we find
that where people do not have suffi-
cient space to live, to cultivate and 10
earn something for their livelihood,
this gelentific approach alone will not
be enough. Some element of human
approach also must be there and must
be added to that. 1 do not say that
afforestation is bad or is not necessary.
‘We must have big forests als; to stren-
gthen the economy of the State; but
at the same time, we must rﬁnmbw
that Kerala is a place where the land
available for cultivation s very
meagre 90 per cent of the cutivators
‘will have at the most 10 to 15 cents of
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land. Hence, when they find that the
cultivation of ordinary food crops or
other things is not economica] and
profitable, they naturally go to the
high ranges and in the high ranges the
entire land is that of the State, The
State is thinking in terms of affore-
station; naturally, these people will
have to be ejected, More than that,
in the anxiety of getting more river
valley projects and other projects the
first thing that our Government, a8
soon as they hear about some hydel
project there, does is to eject people.
The project might come or might not
come. Many projects have been
promised and withdrawpn afterwards
and we do not know what the fate of
those projects are, But the fates of
the people were sealed; they were
ejected. This also is going on, So,
the uncertainty about the occupation
of the land is also a major problem
that will affect this commodity, That
has to be tackled with the State Gov-
ernment,

Then, as the Minister pointed out,
two-thirds of the cultivators are small
holders and, to say the least, they hold
a very small pumber of acres, In these
hilly tracts, where this commodity is
cultivated, they huve a certain amount
of risk also. In the face of all those
things, they cultivate this commodity.
If there are no proper incentives given
to the cultivators and they are not pro-
tected from the grip of traders, from
the exploitation that they are meeting
at the hands of the traders, I do not
think the cultivation of this commeodi=
ty will be, [n the long run, fetching
any profit for the actual cultivators.
In that respect, ] am inclined to sug-
gest—I have not gone into the problem
very deeply—that Instead of having
cooperatives and all those experimen-
tal things, why not the Government set
up its own purchase depots in those
areas and give them the proper eco-
nomic price. Let us have a long-term
plan and all those things, But for the
present, before the cultivators leave
away the cultivation of this commo-
dity and seek some other avenus for
their livellhood, why not the Govern-
ment, as they have done in the case of
lemon grass ofil, set up the purchase
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depots and give them the economic
price so that their first exploitation
will be done away with. That is
the first point, Let the middleman be
eliminated, 1 do not gay that you
disrupt the entire trade channsl ab-
Iuptly or violently. But the Govern-
metn must think on these lines to do
away with the middleman who actual-
ly is reaping the profit and by and by.
gradually, jt should pool all these com-
modities which are produced in high-
range areas in the Government depots.
But at the same time there should be
some convenience for the people to ap-
proach these depots, ‘These should
not be set up far away from the areas
where this commodity is produced.
These dopots can purchase this com-
modity and then whatever profits or
whatever prices Government reallses
out of the export can be given back to
the producers, The Government
should arrunge to give advances on
this commodity and after the final sel-
tlement of accounts in the foreign
countries, when they export this com-
modity, they can settle the accounts of
the producers annually or half-yearly.
That can be done gnd, T think, much
can be saved out of that.

Another point 1s about the land it-
sclf. There are hundreds of acres
which are lying waste with lease-
holders, For instance, one of the big-
gest British Company operating in
those high-range areas, the Kanan
Devan Hill Produce Co., has got about
175,000 acres in its hold, that is, one-
sixth of the Kerala State: I am told
that they have left about T5000 acres,
out of the total area leased to them,
as fallow land, ‘They are not culti-
vating it or they are not planting any-
thing there. Ther have kept it as
reserve. We do not know for what
purpose it is. This Company got this
land for a paltry sum of Re. 1 per acre.
That was the rovalty they paid for the
perennial lease of 99 years, Even in
the pre-War period, when there was
also the depression in the world mar-
ket, cach root of a tea plant fetched
one pound sterling for them Bo, they
bave earned millions. You must be
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knowing that in this country it is the
General Manager of the Kanan Devan
Hill Produce Co, who alone gets the
race-course allowance in Kerala for
the races going on in Derby. Seo,
75,000 acres are left there as fallow
land. The Central Government
should ask the State Government about
this and see to it that more of this
land ig given o the producers of
cardamom there, go that there will be
more  quantity of this commodily
coming to the market and also for
export.

Over and above this , 1 only suggest
one thing more and that is that the
recommendations contained in the
Seminar held at Bangalore in Febru-
ary about the production and market-
ing of spices should be attended to
by the Government more seriously.
Some study teams should Le sent to
other countries to gtudy what they are
doing as far us the production and
the murketing of th;s vomumodity is
concerned. They should establish de-
monstration farms in the cardamom
areas in the gouth—the Central Gov-
ernment should finance them—so that
new methods of cultivation, new me-
thods of operation, will come into force
and our growers will reap the benefit
out of that

Shri A. 8. Alva (Mangalore): Mr.
Deputy-Speaker, Sir, this Bill has
come in very timely and it is on #c-
count of the recommendation of the
Cardamom Development ang Market-
ing Advisory Committee which was set
up in 1988.

Sir, you remember, when the coffes
industry itself was in a very bad way
and when the small growers were at
their wits' end, the Coffes Board was
eMiblished and thersaftsr cven the
small growers had come up very well.
Though they had their own grievance
against the Coffes Board at one time
because they were charging saome cess,
now It is on a sound footing. As far
a2 the cardamom industry is concern-
ed, it i{s really disorganised as far as
our country is concerned. In the three
States of Mysore, Madras and Kerala,
where it is grown mostly by amall
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growers, they are not able to look after
their own estates and there is not much
cooperative movement amongst them-
selves. Each one is looking after his
own estate and very often nobody
goes in for better method of rultiva-
tion and nobody takes advantage of
fertilisers or insecticides. Either they
are not available or they are nos
taught the use of it. For that pur-
pose, it is necessary that this Board
should be set up. Clause 9 of the Bill
defines the various functions which this
Board is expected to promote, It says:
“(1) It shall be the duty of the
Board to promote, by such mea-
sures as it thinks fit, the develop-
ment under the cmtral u! the Cen-

tral Gover t of card in=
dustry.”
Then, sub b-cl mention

about the lclantiﬂc rearing up of these
plants and also how to make them fit
for export.

The Minister, in his opening speech,
said that 85 to 70 per cent af it is ex-
ported and it earns a foreign exchange
wuorth about Ra, 3 crores. This amount
can certainly be increased to a great
extent as this industry is export-orien-
ted. As a matter of fact, the internal
consumption seems to be not very
much.

Now, there are certain things which
the Government must take note of in
the actual working of this Act which
will bring into being this Board.

In the first place, representation
should be given to several bodies. I
would, in this connection, refer to
clause (e), categories (i) to  (wi),
under Section 4 which mentions the
camposition of the Board. Ay it obtains
in the Coffee Board, there must be
adequate representation of small grow-
ers; otherwise, there are bound to be
some difficulties. Of course, it does
not distinguish between large growers
and small growers. But if the small
growers arg not there, their case is
Hkely to suffer. This need not neces-
sarily be done by any Act or rule, but
the Government should bear {n mind
that small growers should be adequate-
Iy represented on this Board.

Cardamom Bill 6050
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There is one more thing which the
Government may consider. 1 beljeve
amendments have been moveq for the
purpose of pooling and grading of car-
damom. This is really a very good
ijdea. As far as the Bill is concerned,
there is no section mentioning these
two things. This will certainly give
an incentive to the growers to see that
they produce the best cardamom and
it will also be advantageous if all the
cardamom are pooled together and the
prices are fixed. As far as I can see
from the various sections of this Bill,
there is no guarantee that every one
will get a fixed price. If there is
grading and the prices are fixed for
various grades, then all the growers
will know which is a particular variety
that fetches the best price just as in
coffee they know which Is the grade
of coffee which fetches a good price,
They will also know which is the
variety that attracts foreign buyers.
For this purpose it is necessary that
the Board should be authorised or
directed to have their own grading
system and then fix the prices for dif-
ferent grades. Then they can pur-
chase all the cardamom through its de-
pots or grading centres by paying ade-
quate prices. One argument agsinst
pooling is that, as far as cardamom s
concerned, most of it is exported so
much so we need not much mind about
the quality. That will not be correct
in the long run. Of course, my friend,
Shri Warior, mentioney some places, 1
do not know the other places from
which cardamom is exported. But
things may change. We should be pre-
pared to see that we send the best kind
of cardamom. After all, once iL sc~
quires a Teputation that it is a very
good variety of cardamom, it will al-
ways miantain that market. As a mat-
ter of fact, the coffee which is expor-
teq from here has got a wery good
market and a very good name. For-
merly, before the Coffee Board came
into existence, large growers were
sending their own brand of coffee and
hag a very good market. Even now
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it is, as far ag cardamom is concerned,
as I said, it is a growing industry and
it is necessary to have the pooling and
grading system. As a matter of fact,
the Minister himself must have re-
ceiveq some representations. The
Members of Parliament have also been
requested to press this aspect of the
case. I am sure Government will con-
sider this,

Therg is one more aspect, to which
Mr, Warior referred. I also belung to
that region, namely, the west coast
of India. There are lot of weslelands
and people have taken wrongful pos-
session of them. As far as BSouth
Kanara is concerned there are lot of
wastelands. As a matter of fact, there
i8 a scheme the Government to
subsidise rubber plantation; they are
asking the people to have these lands
leased to them; they are inducing them
to grow rubber and give them some
subsidy. It will be a proper place to
grow cardamom on either slopes of
the western ghats. Large cultivation
s necessary because this is a commo-
dity which is being exported and which
earns foreign exchange for us. It is,
therefore, very necessary that all in-
centives are given to those growers by
way of lease or actual assignment or
some cash subsidy or some such thing
to see that they grow as much carda-
mom as possible.

There is another point in this con-
nection. There are some places where
cardamom is grown, but nobody ven-
tures to go near those estates—I my-
self have not gone there—because it is
said that there are cobras and some
poisonous creatures living in those gar-
dens. The tender cardamom that falls
down is eaten by those reptiles and
this generally gives a giddy sensation
angd they stay there so much so peo-
ple do not even venture to go to those
places. They do not. therefore, pick
up the entire thing. There are some
places where, after some generations,
some estates have been reduced to
one-tenth of the original area. So, it
is absolutely essential that Govern-
ment take some action in a blg way
through this Board, give ample sub-
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sidy and see that those estates are
improved.

1 submit that this Bill has come very
timely; it will save the condition of lot
of small growers.

There is another point which 1 would
like to stress. These small growers of
eardamom cannot wait for long to sell
their goods since they have to buy
other things. There are some people
who purchase all the commeodities from
the small growers and then wait till
the export time comes and when the
prices go up, they sell. As a matter
of fact, these traders get twice or
thrice the value for which they pur-
chase from the small growers. If there
is a pooling system and all the carda-
mom is purchased, then the small
growers will be assured of a reasonable
price and the margin of profit of the
traders could be reduced. Most of the
benefits may go to the small growers,
who would not grudge paying 2 per
cent or any such thing to the Board
80 as to make it self-sufficient; it will
not labour under financial difficulties.
I am sure that, if the provisions of the
Bill are properly implemented and
the Board takes to gcientific research
angd conducts some research farms and
also gives all the facilities to the
growers, conditions will improve a lot
and there will be a hey-day for carda-
mom planters.

with these remarks | commend that
this Bill be accepted,

Shri Malaichami (Periyakulam): I
rise to support this Bill and to congra-
tulate the hon. Minister for bringing
forward this legislation to protect the
interests of the cardamom growers
ang to ensure the development of the
cardamom industry as well. It has
been long-felt need of the cardamom
growers to have a Cardemom
board constitued by legislation, and
this Bill symbolises the satisfaction of
2 popular demand.

Cardamom is grown in the hill areas
of Kerala, Mysore and Madras, and
75 per cent of the cardamom grown in
this country is being exported, the
rest being utilised for internal cone
sumption. Annually, we are exporting
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about 3,000 tonnes ang the foreign ex-
change earned by this exceeds Rs. 3
crores. In addition to the foreign ex-
change earning capacity, this industry
has also got employment potential.
Generally, the cardamom plantation
operations are carried on at a time
when the agricultural labourers in the
plains are without employment. Plan-
tation, weeding and harvesting of car-
damom are generally done during the
off-season for agriculture in the plains.
So, it is more or less a subsidiary occu-
pation to the agriculturist and pre-
wvents under-employment. In view of
its foreign exchange earning capacity
ang employment potential, this carda-
mom industry deserves much support
and encouragement from Government.

This Cardamom Bill which envisages
the constitution of a cardamom board
will help to develop the industry as
also provide suitable encouragement
to the cardamom growers. Further, in
our developing economy it is of the
utmost importance to increase exports
and widen the international market
for our commodities. As 'mny hon.
friends who have spoken earlier have
pointed out, the cardamom industry
suffers under various difficulties, main=-
ly for want of proper interna:ional
market and for want of proper en-
couragement to ensure pooling and
grading so that quallty products will
be given adeguate price and the grow-
ers also will be encouraged to get

BHADRA 25, 1887 (SAKA)
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tions were affected on a large scale by
the mosaic disease. And that hit the
planters & great deal both financially
ang professionally. Such contingen-
cies exist and affect the yield consider-
ably. 5o, the creditors hesitate to
advance loans particularly because of
the hazardous nature of the invest-
ment. So, the providing of adequate
finance is necessary to make the in-
dustry survive. Providing cheap cre-
dit will help to reduce the cost of pro-

‘duction and thereby make our commo-

dity more competitive in the interna-
tional market. I suppose that the co-
operatives envisaged in the present
Bill will help to satisty the financial
requirements of the growers. In this
respect, I would like to say that pool-
ing and grading will help to an extent
the growers to get adequate price. At
present, as has been pointed out al-
ready, the cardamom plantation is car-
ried on in an unorganised manner,
and because of the long gestation
period to realise the yield, creditors
also are unwilling to advance loans.
It there is provision for pooling and
grading of the produce, it will not only
ensure quality but also glve confidence
to the creditors so that they can feel
confldent to recover the loans which
they advance to the growers, So, pool-
ing ang grading will not only ensure
good quality but also give confidence
to the creditors who advance loans to
the growers, and these loans could he
recovered at the time of the pooling

good price for good quality pr
I am sure that the hon. Minister with
his drive and initiative will lose no
time in formulating and carrying out
suitable measures in this direction.

Cardamom plantations reguire a
period of five to seven years to give
yleld. During this period, heavy in-
vestment is required both for planta-
tion and for maintenance. The grows=
ers find it difficult to get adequate
amount of finance through the normal
credit channels because of the longe-
vity of the period required to get a
return from the crop. Further, the
crop is subject to the vagaries of
nature and is affected by disease also.
During 1963-64, the cardamom planta-

and ding of the produce,

Further, there is provision in the
Bill for regulating the sale and ex-
port of cardamom and stabilisation of
prices of cardamom. In order to re-
gulate the sale, I would submit that
the produce must be pooled and grad-
ed so that we can indentify what
particular variety is in demand in a
particular country and that the price
offered for that variety will be pro-
Atable to the growers and help to earn
more forelgn exchange. So, pooling
and grading will also provide stan-
dardisation of our products,

During 1964, from Mangalore port
alone, about 288 tonnes had been ex-
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ported to the continental countries
and to the Persian Gulf countries.
The continental countries prefered
the white variety and seeds, while the
Persian Gulf countries have prefer-
red the Coorg green variety. If there
is proper pooling and grading, thenm
it will be possible to identify the
particular variety required for a
particular country, and we can export
that variety to that country where it
is in demand and enable the growers
to get good price for the same. I
hope the hon. Minister will agree to
the amendment proposed regarding
pooling and grading and enable the
growers to get good price for good
quality produce.

Further, the cardamom  growers
are also in need of proper ﬂlr_chm.u-
ing and transport facilities. This _wlu
also help the cardamom plantations
Lo be more competitive in the in_ur-
national market, If proper facilities
for warehousing and transport are
offered to the cardamom plantations
to transport the produce which, ag is
know, is grown in the hilly regions,
it would help the growers, espeially
the smal] growers, to transport their
goods at cheap rate and thereby re-
sult in the reduction of the cost of
production thus making it more com-
patitive in the international market.

Another problem facing the carda-
mom industry s lack of proper Te-
search to combat pest and disease and
to improve the strain and incremse the
yield, Research work will help to
increase the yield and inm:ov:thc
quality. The r ‘h units £
ing at present in certain places are
inadequate and ill-equipped.

Some of my hon. friends who have
spoken earlier have said that there
is = possibility to extend the area aof
cardamom cultivation. That is also
the case in Madras State. After the
abolition of zamindari and the revi-
slon of the land survey it i» found
that there is possibllity of extending
the area of owrdamom plantatien in
Madras State.
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The yield per acre could alsp be
doubled by proper application of
fertilisers, by fighting disease by re-
search work and by providing ade-
quate finance, Though we are facing
competition from Gusatemala, Indo-
nesia and other countries, there is the
possibility of increasing our export
annually by 8 per cent if suitable
steps are taken to export our carda-
mom to countries like the USSR, the
UK, Africa and Japan besides the
Persian Gulf countries.

So, the main objective of the carda-
mom board should be to carry on re-
search work, give suitable informa-
tion to the growers about where the
commodity is in demand and give
adequate publicity to it so that not
only export but also internal con-
sumption could be improved. By the
export of the commodity, we are sure
to earn foreign exchange which s of
utmost necessity in the present situ-
ation in which we are placed. The
South India Cardamom Planters’
Associatlon, which Is the major orga-
nisation In South India engaged in
cardamom plantation, in their exe-
cutive committee meeting held on
7-8-65 have requested for regulation
of sales and exports by proper pool-
ing and grading of cardamom with
proper storage facllities. They have
also asked for provision of adequate
research facilities. As the Bill envi-
sages the setting up of a Cardamom
Board with adequate powers to take
suitable measures for development of
the cardamom industry, T would re-
quest the Minlster to make suitable
provisions in the Bill for pooling and
grading and ensure proper storage
facilities so that cooperatives and
scheduled banks will come forward to
provide finance, as the possibility of

of loans {3 enhanced. I
have also tabled certain amendments
to the relevant clauses to be consider-
ed at the appropriate stage.

1F hrs.

T would once again request the hon.
Minister to help the cardamom im-
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dustry to develop by suitable provi-
sions in the Bill for pooling and
grading, storage facilities and also re-
search work and adequate finance.

Shri Maniyangadan (Kottayam): 1
welcome this Bill. Though it is late,
it is good that Government have come
forward with this measure.

Some of the previous speakers who
spoke have pointed out the wvital
importance of the cardamom industry.
But I would like to say that so far as
We are concerned, in recent years we
have been suffering from various diffi-
culties in regard to this industry. The
hon. Minister referred to some of the
defects. [ do not want to go into them

agamn

As far as the planters are concerned,
for the last few years, a lot of disease,
pest and other things have affected
the plantations. 1 know of instances
where planters have left the estates
once for all. In order to get over
these difficulties, there was a clamour
that something must bs done by Gow-
armment. Now  Government have
come forward with this measure to
establish a Board on the lines of the
Rubber Board, Tea Board, Coffee Board
ete. From my experience of the work-
ing of the Rubber Board, I can sy
that that Board has done very well ang
has done a lot of good to the planters,
both small growers as also the big
land-owmers. I hope the Cardamom
Board will proceed an the same lines
in regard to the cardamom industry.

Shri Warior stated that almost all
the cardamom planters are encroach-
ere Lest the House may be misled,
1 want to make it clear that though
most of them are encroachers, at least

the erstwhile Government of Travan-
core from 1936 onwards encouraged
to teke to this plantation of

and for that purpose had

deelared certain hilly regions in the
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state as cardamom hill reserves. That
area wos leased to people to do carda-
mom plantation. It was only a leass,
they were notl given absolute right
over the land, the reason being that
if that was done, they might stop the
cardamom plantation and take to
other occupations. The jdea was that
these reserves should be utilisad only
for cardamom plantation. So in order
to avoid that land being diverted from
cardamom  plantation, Government
retained the ownership of these lands
and leased them to people for carda.
mom  cultivation. These areas ar,
called cardamom hill reserves. I do
not know if the areas given to the
Kannan Devan Company in Kerala is
itable for card plantation.

Cardamom plantation is actually
done in the forests. The forest tree
growths stand there. The under-
growths are cut and cardamom s
planted. The trees are left to stand
there. So actually the forest remains
there, The cardamom plantation is
done in the forest itself. That is the
actual operation of plantation. There
{s no denudation of the forest. The
areas are utilised for this

reserve
purpose in Kerala and also in the
neighbouring states of Mysore. If we

clear the forests, the area cannot be
uwsed for cardamom plantation. That
is the pecullarity about this planta-
tion.

Shri Warior also referred to other

arens.
ly the Government have felt that from
what are called the project aress, the
encroachers should be evictad. 1 have
no objection if that iz to be the policy.
The forest department in our state
feels that the forests should be com-
pletely under {ts control, nobody
should do anything there so much s
that they are now, I understand, think.
ing in termas of forest pressrvation,
ang cvicting certain people there whe
are in possession of the areas as lesseey
or mg cultivators of cardamom. If the
development of cardsmom plantsiions
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and the earning of foreign exchange
iz the governing interest, I believe the
Union Government will look into the
matter and take it up with the State
Government.

With regard to Government's enter-
ing the market as suggested by Shri
Warior, 1 do not know whether Gov-
ernment should do so and purchase all
the cardamom produced. Whatever is
needed in this respect will be done by
the Board. There are provisions listeg
in cl. 9 of the Bill. The Board can
look into all these matters. They can
do the needful ensuring a remunera-
tive return to growers, The Board
will be there and it is for it to see
what should be done as is now being
done by the Rubber Board, Coffee
Board and Tea Board in respect of
those commodities. 1 do not think
there is any necessity for Government
to enter the market and purchase car-
damom.

As regards improvement of quality
angd increase of per acre production,
these are absolutely necessary. Car-
damom plantation could thrive only if
the per acre production is increased.
What is happening now is, as I sub-
mitted a little earller, that because of
diseares and pests the planters are
leaving the area. Thig state of affairs
must be remedied. Research must be
done on new scientic methods of culti-
vation. Planting of better yielding
varletes of cardamom shoulg be
undertaken. Only by taking these
steps could the production be increas-
ed and quality improved. I hope the
Board will devote its attention to these
matters and do the needful.

Naturally, as Shri Alva said, in
those areas where cardamom is plant-
ed, there are cobras and wild ele-
phants. These are forest areag and
there is therefore no escape from that.
Only enterprising people cen go into
this industry. 1 have gone into carda-
mom plantation aress in forests and
seen wild elephants there. 5o long as
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the forests are there, wild beats wul
be there. (An Hon. Member: Carda-
mom will also be there).

The cardamom plantation industry
deserves all encouragement. I would
request the Minister to take up the
matter with the State Governments
concerned for developing and extend-
ing the arcas under cardamom rather
than limiting them by evicting people
who now are planting cardamom.

In 1960, there was an order in Kerala
that all those persons who were plant-
ing cardamom before 8-1.58 would
be eligible for loans from Government
under the cardamom rules. I only
want that that order should be imple-
mented. If the Forest Department
wantg the forests to be taken away
from the cardamom plantations, that
should not be allowed. Cardamom 1s
in the forest, and there is no soil ero-
sion or amything else because of this
plantation, So, I think there will be
no difficulty with regard to this.

I have certain amendments on which
1 shall gpeak when we come to the
Clauses.

ot gvw W wwww (3AW)
At Iarere wgred, ag W faw
wrar & vEer § ey s g9
g3 ¥ AT 9T freT S # errae
§ fie oY wemasht dur w0 amiy wTRreTT
g sy fem-fier oo o omavear
& 1 I ofew & wfirs agroar a9
wifg 1 W A A wEw ooy

o W g W et dar
ameft &, TEw T & AT i e e
i T STl Agw ST AT
w1 % |l foere v At
# w1 wrr ot &, farer pemaedy &
v ¥ ok wew ff o fie e
fegw g & ®iv @ & ot Y T
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war § & qro Iy R Homar
g TATET TeTa dur WO arei ¥ S
% wfew g, ag ¥ Taw G

gt ag Wt FwAr grm fe gETat
oY derar foa-fe 3o % gt § o

H wrar & oar 9wy & €17 Fmw ¥
at gATd ATTAE & FTow gy dar-
1T g & AT wfe feew &1 gt
dar wrr R

FATAEY Ay wwr w7y et @, Wy,
%z AT g | ¢w faRw 1 A
¥ frafe & & wma wer @ fe gw
65 & 70 wfwa A% wqAy gETEA
FETHAYE | AfeT gR A & gATEAT
# fm oaemy 2 8 fafa v G oW
fainr AFt e wqriw gan gy R
qz1 et § fomey s qud & awg
it afy wravgwen b Afew W o
gwar wifgg e ot & am afoss
T gt d2r w@ § IR I8 3fm
iy faiy | gk fam gawr ow A
v =rfEg WY fra & & ¥ AT
*1 w0 w7k 427 FTH ATHI F1 AT X
AT §ar ferrm =ifgg 1 7 AW
T sgrr & sarEr Wl gATGST T
a1 i fa ¥ wifem

o Xar & f ag @ o gy
e e o g g & o e
w1k g A T | FwE N
o ST T T T R i A
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o dar T A w o wfeg
atfs & sarer ¥ sgrer gATad dur v

% |

gaTt Fw & v w2t A fr wemht
dargeft @, dge W, mmw e R
agt ¥ i F fy ey day ) aweht
& 1 & v &= ¥ g ¥ fag ant
qeww g9 w3 wfge 1 A wfew
® wfte ATt W of & dar WY
I ArETEA ¥ ¥ ¥ @™ 3 o) sy
ot ap s wifee, dav e 7w wAr
Fat A e 1 AR oo ww
afe & ofis dar w7 w1 S
firtr | W AW wfuw e &
KX TTW FT w4 | A1 K1E et w8

qgm & 3 faamw & ferg ot
gt wrf o gt wifgg | atT ot A
g gy 7% § w1 wfed fored geme
wfuw & famdr gw fadai 1 ot
Wk & ATq Ao AT K wTAVEOY A
ot o w7 % 1 EE T e fly
wH Fa wfed
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THGT ST W3 §, JAH w9 TH faw-
WX § 1 ogEw O ww dWmT wTA
wifgy o g ey w8t o

ok warar & og f g g
gfs fom wami & et dan g wwet
g oumtoaga ¥ 0 o g o
Shret ¥ ¥ wey wmaw wfaw ¥ wfew
w7 fgarai 1 0 arfge o fis gai
ot d21 £7 ) g9 W A agE A
w0 e & fog o A
¥ ferg & <t §, Forerwr sfwmr o off
g &, 39 Johw A o gemaey o ady
¥ |TH %1 yue S g )

& arefra st ot ®Y) oy faer =md
¥ forg wak 2T wrgeT f 1 g faer Wy
o T agd uT AT wifgy o | ag ¥
WomT 1 Ao gemdy o agE wra-
VT ¥, WEET Jened agAl aifgw
o AT s gw aa ¥
qrr ¥ ¥ A ¥z OF a1 ¥ OF T
w1, &few o dur Tl W
O W & e v et
wfeg ¥ qure § fs g wfie
o dx wolt wifg anfie gw fadwi
#1 oY Sor a® W R & S Y o ey
it 9T R A% |

Dr. M. 8. Aney (Nagpur): I am glad
1 have this opportunity of saying a
few words on this Bill. This Bill has
been supported for very good reasons,
on economic grounds, by most of the
speakers who have preceded me, in-
cluding the hon. Minister who mowved
the Bill. 1 want to give what you can
call the cultura] or aesthetic reasons
for supporting the attempt which the
Government is going to make for addi-
tiomm] production of cardemom.

Curdamom is one of those rarities
of life for which India was known all

over the world Kasturi in Nepal,
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kesar in Kashmir and Elalata or car-
damom jn Malaya Desa—these are the
three things which were of peculiar
importance in the cultural life of India,
for which India was known all over
the world. Among the things which
are mentioned particulary in connec-
tion with narration of love stories,
Flalata is frequently referred. 1 shall
only quote one verse from Kalidesa's
Reghu Vamsa:

uAT ST {TAy
AATH  TATETTOHTRLT
stz wvaq wREEE O

The swayemvara of Sulakshana is des-
cribed in the Sixth Canto of the Raghu
Vamsa. When she approached the
King of Malaya Desa, Sudarsana, who
wag her guide, describing him, sald:
“He is the King of Malaya Desa If
you want to live in the luxurious
kingdom of sandalwood embraced by

Flalata. he s the proper man" T do
not want to quote other slokas.
The importance of Elalata is this.

One of the national habits, of which
we should be proud, was taking the
Tambulam or chewing of betel Jeaves.
The old sastras have given the des-
eription how Tambulam should be
prepared, and among the 16 things
which are mentioned therein, Elalata
is an important one,

When we offer Tambulam to God,
we say:

o e g A En e

“Oh, God, accept this Tambulam
which is made, among other things,
of cardamom and cloves” So this
Elalata was used by all Indians in
their dai'v lif~. and they were happy.
These are hard days. These things
have become dear and rare; they ave
rarities of life no doubt Therefore,
higher production of cardamom will
alsp add to make the Indian cul-
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tural life g more happy one, From
this point of view, in addition to the
other important ecomomic grounds, 1
support this Bill,

Shri Bham Lal Baraf: Sir, 1 wel-
i Having taken note of

s al} of ug do, the history of some of
these boards, especizlly commodity
boards, we know that if they func-
sometime in the eountry,
way for the better-
the growth of that com-
t is  agricultural mtensive
intensive in industry.
be in a position to
We know that it is
Fown in three states, Madras, My-
Kerala but 1 understand
that it is not grown to that extent in
<me particular state that it should be
left in charge of this industry alone
from all angleg and from all points
of view, It i but natural that the
Centra] Government has rightly
come in and has taken up the promo-
tion of the industry and its proper
growth should be looked after from
the agricultural stage to the harvest-
ing stage and finally, at the market-
ing stage, A number of things have
0 happen till we reach the market-
ing stage ang as some friends have
pointed out that all that is not smooth
safling, T fee] that we may have to
take up s survey of these areas and
the lands, the quality of the land, the
richness or otherwise of the soi] and
we should see how best to grow this
important commodity in an intensive
way taking care also of the exten-
sive aspect of it As Mr. Warlor and
Mr. Alva pomted out If it is possible to
increase its growth and to have more
and more land under it, it should be
done through this board. Firstly, a
proper survey should be made as far
as ity production and growth is con-
cerned. Secondly, in order to save
this crop from a number of pests and
insects and so on, research will be a
very necessary item and they should
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take it up, As already pointedq out
by my friends that if there were in
any research, the flrggy important
thing will be to find out the proper
straina of seed, when the seedlings
are to be planted. It is very impor-
tant, Instances have been quoled. It
is said that in Indonesia they have
got g better quality cardamom. If so
our gttempt should be to get that
better variety and get it introduced
and keep it safe from plunt diseases
alp along its growth. 1 consider its
piant life is ten to twenty years. That
also is a matter for intense research
whether the life of the plant could
be extended to the maximum age.
There should also be research on
whether other precautions are neces-
sary in order to get more yielq from
the plant so long as it survives.
Thirdly, at the crop stage, the plan-
ters or the peasants or the farmers,
whatever you may ca]] them, will
certainly mneed help, particularly
financial support. Therefore, moneys
should be made available to them by
way of taccavi loans or in some way
or the other, either through the Stale
Governments or if the Centre takes
it upon jtself through its executive
agency that should work in this
board. We must look after the
financial needs of the planters and
the growers. These two things are
very necessary as my hon friends
have suggested. ] would rather sug-
gest that there shoulq be pooling in
this manner, The entire production
should be graded. Quality control
should be introduced. After you in-
troducg quality control, the entire
produce will have to be graded and
after it is graded, there should be
one selling agency as we are doing
for coffee. We have the Coffee Board
for coffee and Tea Board for tea
Whichever is set up, there should be
one selling and supplying agency
which should be permitted to export
this commodity out of the country. I
personally am very much interested
as a consumer. In my part of the
country most of us know ‘elachi’ it is
one of the very few ilems as
verv rightly pointed out by my res-
pectful and elder, Dr. M S. Aney,

Cardamom Bill
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which we use. I think my friend
Mr Ramaswamy might have tasted
Kashmir ‘Kahwa' sometime. But we
are mnot getting good ‘elachi’; there
is Do elachi there and I have
been asking my friend who is coming
from that area for the last two years
it he could not get me good quality
cardamom. Therefore, 1 would like
to say that our efforts should be to
see that you get at least some part
af it reserved for distribution and
consumption within the country.

There iz yet another aspect about
which 1 have some personal lmow-
ledge. The aroma that we have in
this cardamom s one of the best
aromasg, ] myself have seen it in my
State and have tried it out in one of
our laboratories, drug research la-
boratories, where we have seen the
aroma of cardamom and the aroma of
saffron about which Dr. Aney refer-
red to a little while ago. I has
proved to be the best type of aroma
for a number of items.

1 have some little knowledge about
it. The aroma that ig extracted out
of cardamom iz not at all being dome
in a scientific manner. 1 wish that
our Government is in a position to
do so, after it is organiseq in a pro-
per manner. This aroma that is ex-
tracted will be one of the important
items for which 1 am absolutely sure
that we will have a roaring market
all over the world With these few
words, | support this Bill.

Shri Siddananjappa (Hassan): Mr.
Deputy-Speaker, 1 wholeheartedly
welcome this Bill before the House.
In doing so T am constrained to re-
mark that the Government has been
very slow In bringing this measure.
Ever since similar boards were cons-
tituted by the Government for the
coffee and tea industries the carda-
mom planters had been agitating con-
sistent'y anq also persistently for the
formation of this kind of board, but
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somehow Government was indifferent
towards that. Now, [ am glad that
realising the importance and urgency
of this problem, they have come for-
warg with this Bill, Though it is
late, it is most welcome, It is a very
desirable measure. In the matter of
eardamom production I am glad to
say that the State of Mysore enjoys
a very important role; it plays a
dominant role. As has been stated
by the Deputy Minister himself while
moving this Bill, this commodity has
an export value and it enjoys a near
monopoly in the foreign morket.
Hence, it is well established that this
commodity has an important place in
the economy of the country, parti-
cularly in the export market. As
such, all that is necessary to develop
this jndustry should pe done speedily,
and I am glad the Government has
now taken note of the importance of
this Industry and come forward with
this measure,

‘The previous speakers have spoken
in great detai] about the plight of
the cardamom growers. Shri Warior
narrated their suffering at the hands
of the middlemen at various stages.
The Minister also, while moving the
motion for consideration of the Bill,
described the plight through which
the planters have all these days been
passing through because most of them
are sgmall growers and they do not
have sufficient finances to develop the
industry, and as such they have suf-
fered for a long time.

In the measures that are proposed
for the development of the industry,
1 find that some of the functions of
the Board have been narrated but I
realise that these specific measures
are not exhaustive but only illustra-
tive. All the same I fail to find any
indication thet under this scheme the
Government is contemplating the
provision of a poo] for which so0 many
hon. members who spoke earlier
have pleaded. There I8 one provi-
sion which ensures a remunerative re-
turn for the growers of cardamom,
but I gubmit that a mere provision of



6o6g Cardamom Bill
this kind will not give the growers
all the benefits that they deserve and
are desirable.

I would like to tell the hon. Minis-
ter how this mere fixation of a re-
munerative price will not help the
growers. 1 would like to draw his
attention to one jnstance. The Minis.
ter was pleased to state that they had
taken some interim measures and
hag constituteq an advisory commit-
tee and they had flxed or given a
price support for the crop in the
1963-64 season. Though the price
fixed ranged from Rs. 15 to Rs, 20
per kilogram, ultimately the growers
were able to get only Rs. 6 to Rs, 13.
That was the plight in which they
found themselves though the Govern-
ment gave the price support. So, |
submit that the mere fixation of a
remunerative price wi!l not help the
growers, unless the Government
comes forward to make adeguate
provision for pooling and as stated
by other hon. Members, also for gra-
ding. It is only in that case that they
can be assured of @ remunerative
price which they will actua'ly get
Therefore, I woulgd like to lay em-
phasis on this aspect of the industry.
I do not know whether in the scheme
of things this is included, because in
the specific measures enumerated in
the Bill this is not mentioned, though
the main clause gives powers to take
adequate measures for the promotion
of the industry. I would like to have
an answer from the Minister on this
aspect.

The other aspect which T would like
to emphasise js the question of re-
search. There are not enough faci-
lities for research in cardamom and
its various problems. One of the ob-
jects of this Bi'l is to develop the
cultivation of this plany on a scienti-
fic basis. For that, they must intro-
duce new methods. modern and im-
proved methods of cultivation. For
doing this. I believe (hat enough
facilities for research are necessary.
Otherwise we cannot think of better
methods of cuitivation ang impro.
1317(Ai) LSD—8.
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ving the quality of the commodity
Qualily improvement is very essential.
ang I therefore emphasise that g¢nough
faci'ities for research and a provisiun
for pooling and grading of this com-
modity, which are so sssential, shoula
be made available. 1 hope the Minis:
ter will make adequate provision in
this Bill for these aspects of the ma‘-
fer.

oft witere w.w dowr (®zT) ;-
e "gET, ©F fag & ot €1 o 8
wraeq %0 7€ 8, ag foeyw v § o
& AT aadT s g | afaw gwant
&1 feari v o a1 @}, e
I8 § fawmat & fas oF e e nar
o xafem & s omm g s awmfa
o &oeT ¥ gro fage fa i
IN ATE § T A% {97 K GT OF T
AN ®T 7T FoT | 7 oA awew dan-
f&r adt & gift 1 57 & warar ¥
a7 & garegt &1 afafafoe v &
faw o woem git | ow e wifreg
w1 g o gEa gfe w1, #fe gw
* arq “waar faw”’ wm faqr g,
form #1 &g § &% w1 w1 Fr o1 ww-
ofa &z | «fs wfw & e gw T
Tan T §, wafag ag Ak fewi ax
a1 ¥ fau ahe =4 & afawrd w1 g
¥ g wamar wn T o <Y AW
w1 T & ¥ ATy W & wrerw
WY AW wAT aw §, afen 9w O
¥ pfe w1 dvwr ow FeT e st
gt &1 wrogwm § fe A & ew & &
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qz wr€ wrafe 7@ § 1 qR wmfe oy
t fe wiw & b gw AT TwT A
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£t wraga  foar arg o7 &7 § oW
oft ¥ orw @ EE i @ A wiied,
wif6 § W8 a7 7 AR 7 AT P
L
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A A w gt gwy T g fiF fawm
wg fwdy dra £t geafa geft 8, st =
B O TIAR A A wd ag }
f& g7 farfas gydam ofz w1
AT AYT WATEFAT TAT TWT E, I & R
fam & ot & 1 9gh AT wei #
WT &I 4, AfET arar wa ww w7 dfaw,
IO H I oS W fiA s A
TR A WA Ay k) gw e W
Ty AT Arfg, wfmwor € sgaedr
o wifgr o fama & wgraa
& qfar 1 gar sen Tfge ) g1 w6
g9 5 AT w1 AW & A wpl & A
qa1 T qwy £

dar fF aTvar &, @ wfaw
ForEa soooHfew gy, fom#
® 60 & 70 atdz g fadwi ¥ Foy §,
fom & 100 g ¥ &7 $O¥ w¥ qTATO
wr  faXelt  mEmower @R R
afwr ga 3dY g 9 8, ¥, AEw
o Az, o7 At o A E) g w
vt dfra T g gm g E R
ag gy ufwn § 1 & wrTeY aEern
gt 7 f Toegm # o qgret of @
&, @ ofare ot & o 3o ofare
Wt &1 W ¥ e adten ofar §
agt Ag ofar Wt & 1 v arer ag asd
& f wfn ®1 qhwo  soamr g ah
fag =g & fao gowt oqer o
AT IART @l AT wOATE AT | W9
s & fiF e faeft A i fdr
Tz Y g1 awan § fw aomg o £ g
% A & gw gEO A i e ¥
dmfax a0 ¥ qfq &1 chwwr Foamd
o1 9% # WE | KA FT A 0K
wwa a1 fe mara ¥ AT o A wrw
TAEAT A W FaT g, B g R,
AT gt & 1 e gam FoeTT Se-
BT AR XA & I sl w7 g AreT-
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g & &, 3T 0 & WA e
AT § w2t 777 7 owrf 1w
qTAT & daT g & 1 gWIX WET @AY
faedt &, 1 fredr 8, sew W
TN FATE | IAFT WAT T
FIITAT S, §ALAT FATAT AT FY agi
ot wf ST § A dAT Frawdt ) A
' & w37 war qfe W s faem,
agrdr afw &1 fedeft, fawré are o
faomit, a9 fadeft | AT FaG0 Far
w7 fawma wramn smar afgd |

4% ATq Arq # ag oY FgAT Tngan
g ff &ia qver ot wiod gad aga
wfers wfuwr 7 fag &) #ré framand
faar W g ® 98 A & qwen
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&1 QAT waTgr ® A€ w1 AR Ao
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oot & w1 =g g 6 T
ﬂl{fqa:'lrr(’mwmrmﬂf@l
g waTT Ifa @A awdl @, qg
H o & a9 FEAFATE |

Shri Balakrishnan (Koilpatti):
Sir, 1 come from a plantation ares
where the plantation of cardamom is
very popular, There are plenty of
wastelandg there which are most
suitable for cardamom cultivation.
According to this Bill, one of the
functions of the Cardamom Board is
“promoting co-operative efforts among
growers of cardamom”. ] want to
say that there arc plenty of waste-
lands which can pe easily converted
for cultivation of cardamom. Such
lands may be given to the landless
peole who are living in the area, Bul
if poor people go to cultivate those
lands, they are evicted. On the othei
hand, if big mirasdars who already
own large plantation lands in the hi.l
areas go there for cultivation, those
lands are given 1o them for cultiva-
tion. [ request the government to see
that wherever suitable Jlands are
available, such lands shoulg be
brought under a cooperative system.
Poor people should be made members
of those cuoperative bodics and they
should be made to undertake cu.ti-
vation of cardamom in those lands.

1 find there 15 no time-limit fixea
for the Board. If therc is pno time-
limit, hereditary tendencies —may
develop and the Boarg may not func-
tion in a good manner, So, 1 recom-
meng that a time-limit—4 or 5 or 10
years—should be fixed for the Board.

According to this Bill, I find there
are three agencies. Ome is the Card-
amom Board. The second is the State
Government which is going to appount
the Registration Officer. The third is
the Central Government which is go-
ing to levy the cess. This may put
the poor. ignorant cardamom grow-
ers into difficulty. To simplify, the
procedure, either the Stat, Gowvern-
ment or the Central Government
should be entrusteg with all the work
including registration, and other
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things. Otherwise, it will create con-
fusion and put the poor, ignorant
growers into difficuity. The Central
Government may as well take up the
work of registration and do the c¢n-
tire work.

These are the things, Sir, that I
wanted to say as far as this Bil] is
concerned,

st et (af) @ goTem
qgvey, §u waTE! fedaw w1 & Ao
grda s o K OF gt ¥ qrar
gt vt W AmEfan A Wt
7 agh dz7 &Y W B | ToRAE % £
wia & A ag ) "t § e geTwin
w1 gt A% wewew §, OWY aw A b

IUT WA & dur H1F § WO o
Te wim  wrpfa o e o af
B & A AW afeht G 6 felt
Wit & wgr weafafc § oar wm
T % gl dw § foew
wrag ATsl # oW £t AT a1 A
e gut & weafafc gardh weon
o gepfa €1 daw & @yt # feen-
wiw ¥ wT gE Taw T ge-
aw, quidhe et awif 6 gl
§O Wt g it & ol e
au A qUEW A Iww wEA oAt
R et & W 2w o wEe as

agT aw W w1 grew b, g
M * § yvz 7 gt | Al o
oY TR B, v ¥ et b
fem w orifes §, fersr ated fim
§ mImA K A . Oy W s
t Wi W wfvsfes §, wfao fe
ATt ATt 9w Wiy w1 et ¥

‘anw uE ey

TETER Ty T § ) T
oy &, wATedY & W oyt ae-
iy wepwrk wrg g A & I g
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IaT 9 F 1 7g & aw wigw g e
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Bhri M. P, Swamy (Tenkasi): Mr.
Deputy-Speaker, | rise tg support the
Bil) which has been brought forward
by the hon, Depuiy Minister. Card-
amom growers and the industry have
been agitating for the formation of
this Board for a very long time.
So, 1 am very happy that the Gov-
ernment has now come forward with
this legislation,

A; poinied out by the previous
speakers, Cardamom plantation is an
industry which gives employment for
lakhs of workers in the hilly areas. It
also helps us to earn foreign  ex-
change w0 the extent of Rs. 3 crores
per year. If the cardamom cultiva-
uon is extended to other areas much
more foreign exchange can be earn-
ed. For example, in the hilly areas
#f Tirunelveli, Madurai and Rama-
nathapuram there is vast scope for
extending the cardamom cultivation.
Ag 1 have personal knowledge of
this jungle area, I would suggest that
the Government should undertake a
survey of these areas so to exend the
cultivation of cardamom. The repat-
riates from Burma and Ceylon can
be settled in this area and with their
help the cardamom industry flourish,
bringing us more of foreign exchange.

While going through the Bill 1
find there is a lacuna. Unlike jn the
case of the Coffee Board, this Bill
coes not provide for the pooling and
grading  system. I would suggest
that at the time of the clause
by clause  consideration. Gov-
ernment should Dbring in an
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amendment o incorporate that system
in this Bill.  Under the pooling and
grading sysiem the planter gets some
benefits if he grows the best variety.
It is now done in the case of the Cof-
feg Board. If 3 coffee planter grows
a variey better than the standard va-
riety, he gets a bonus point, Simi-
larly, if a cardamom grower produ-
ces a variety betier than he stan-
dard quality fixed by the Board, he
should also get a bonus point. 1 would
suggest thay this muy be considered
by the Board, Strict quality con-
trol must be exercised in the export
of cardamom.

it is said that some undesiruble
things like rat refuse arc mixed
with cardamom seed and passed on
as cardamom seed to foreign woun-
tries; thus, our good name goes down
in foreign countries. [ would suggest
that the Commerce Ministry should
exercise strict control over the ex-
port of cardamom 1o eradicate this
evil of adulteration even in this
commodity because it is a vas! {fureign
exchange earning commodity yund our
reputation must be safeguarded in
foreign countries.

As regards research centres, pre-
viously the Madras Government was
running such a centre at Singam-
patti Hills near Tinnevelly but, un-
tortunately, it was removed from
that place some six years back.
After the formation of this Cardu-
mom Board, 1 suggest that they may
choose a number of places for setting
up such centres and one such centre
should be set up in “Tinnevelly Dis-
triet. A number of cardamom estates
are there. Government also leases land
for cardamom plantation. But un-
fortunately only the moneyed people
can come forward and bid in the auc-
tion for lease of forest land for cui-
tivation of cardamom. Puor people
cannot even think of getting that.

Then, as Shri Balakrishnan suggest-
ed previously, 1 would suggest that
cardamom co-operatives should  be
formed and the landless pvor —must
be given encouragement for co-opera-
tive cardamom cultivation. As I zaid



6079 Cardamom Bill
[Shri M. P. Swamy]

carlier, people from Burma and other
places who are repatriated can be
rehabilitated on cardamom estates.

 The cardamom industry is now run
in an organised manner. Formerly

it was not so organised, gince it s
organised now, it is possible for it to
Ket all help  from the Cardamom
Board,

Regarding financial assistance, car-
damom planters are not getting any
help  from scheduled banks or other
financial  institutions because their
crop is not yet recognised as a stan-
dard one as other crops are; but after
the formation of this Board, if a pool-
ing system is recognised as in the
case of coffee, they can get instal-
ments from financial institutions for
meeting cultivation expenses, Under
the pooling system they get advance
payment for cultivation and after
marketing of the crop that is adjusted
against the price due to the plan-
ters. This system is working very
well in the case of coffee and, it must
be adopted here also.

With these words, I support the
Bily,

Shri M. L. Jadhav
Mr. Deputy-Speaker, Sir, I rise to
support the measure that is before
the House. Cardamom is generally
grown in Kerala, Mysore and Madras.
I find that in the Bill which is
applicable to the whole of India the
State of Jammu and Kashmir has
been omitted. I do not know the rea-
son why the State of Jammu and
Kashmir is being omitted from the
provisions of this Bill, I feel that
it is high time that we should not
try to omit Jammu and Kashmir from
the purview of such a legislation,

(Malegaon):

Then I turn to the grading and
pooling system. A number of spea-
kers who preceded me tried to em-
phasise that the grading and pooling
system should be introduced so that
the growers can have better prices.
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1 feel that by establishing this

Boarqd it ijg very necessary that the
grower should be given adequate fin-
ances go that this industry which gives
us good foreign exchange develops
and the grower is given an incen-
tive to to see that he can grow

Mr. Deputy-Speaker: He muy con-
tinue tomorrow,

18 hrs.
*BIRD & CO,

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Deputy-Speaker, Sir,
the main purpose of raising a discus-
sion on this Bird & Co, affairs to en-
able the House to know all details
aboul the investigation that has been
conducted by the Government about
the Bird & Co. We have been rais-
ing this matter since 1063 and only
on the 24th August, 1865, the ad-
judicator has imposed a penalty on
the Bird & Co, and its assoclates. 1
would congratulate the investing offi-
cer, Shri S, K. Srivastava, the Ad-
ditional Collector of Customs, Cal-
cutta who has done a very good job.
If all these matters are placed on
the table of the House, they would
reveal how an unscrupulous businuss
house has exploited this country and
cheated this country. They had deve-
loped a vast busines: empire und
they were almost acting as if they
were masters of this land. They have
got spzcial facilities and concessions
from this Government and about
their behaviour towards the Indians
who were working in the firm, it is
better not to describe it now.

Now, having initiated this investi-
gation and having seized various docu-
ments which implicate not only the
Bird & Co. and a few of its associates
who have been penalised but very
many business houses and individuals,

*Half-an-hour Discussion.
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there is some influence which has
intervened at some stage or the other
and the Government has become goft,
lenient and reluctant to give us all
information and even to further
investigate or punish those who are
involved in it. For example, in reply
to g question, the Finance Minister
himself stated in this House on the 12th
December, 1963, that as many as 17
firmg are in the picture. But we find
from the fines imposed that only the
Bird & Co, Mls. Becker Grey & Co.
and one other associate of theirs, the
Orissa Minera] Development Co., only
these three Companies, and other indi.
viduals have been fined. It has been
stated that this is the heaviest penalty
imposed ever before against any com-
pany. But that is not g fact. I would
say, the penalty imposed is very very
light as is apparent—] want to know
whether it is a fact or not—that this
Company had indulged in under-in-
voicing to the tune of about Rs 10
crores in respect of jute goods and
about Rs. 1 crore in respect of iron ore.
Now, if they have cheated at least 10
per cent. of this, ‘then they have
easily cheated to the extent of Ra 1
crore. So, actually, the penalty impos-
ed is Rs, 20 lakhs.

The Minister of Planning (Shri B.
R. Bhagat): How much?

Shri Surendranath Dwlvedy: They
have indulged in wunder-invoicing to
the extent of about Rs. 10 crores. ...

Shri B. R, Bhagat: How much is the
evasion?

Shri Surendranath Dwivedy: The
penalty imposed is Rs. 1 crore and 20
lakhs. If they have cheated at least
to the extent of 10 per cent. out of
Rs. 10 crores, thev have easily gained
aboul Rs. 1 crore. So, what is the
penalty imposed? After all, it is only
Rs. 20 lakhs. This is not a heavy
penalty, as they say.

Again the penalties are imposed
against certain individuals, for ex-
ample, one Mr. Pelkington has to pay
Rs. 5 lakhs. I do not know how the
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Government is going to realise this
money. If this company has cheated us
with so much of foreign exchange, are
we going to get back the money in
terms of foreign currency, especially
in the context of the present foreign
exchange crisis? Why no prosecution
has been started against these indi-
viduals and the company? As a matter
of fact, even while replying to this
question on December 12, 1963, Mr.
Krishnamachari himself said that his
own feeling was that some prosecution
should be started. On o previous ease,
i.e., in the case of Dalmia—of course.
no foreign exchange was involved in
that—a penalty of Rs. 2 crores was
imposed upon them; the money was
realised and at the same time that
person was jailed. Here, why have
these people been left scol-free with-
out any prosecution being started
against them? 1 would like to know
whether the Minister is giving us a list
of the geventeen firms about which the
Finance Minister mentioned here and
which are involved in the whole affair,
Secondly, what is this money of Rs 25
lakhs or six lakh dollars, whatever it
is, for which the company has not been
able to produce any account before the
adjudicator? Where Is it lying now?
Is it in foreign currency or in Indian
rupees? So far as my information
goes, they have seized a large number
of documents, including letters written
by the Chairman of the Bird & Co.
Mr. Benthal, to some individuals and
firms in India. I am told that there is
a very interesting sentence in one of
the letters, in which Mr. Benthal
seems to have asked his Manager or
Managing-Director, whatever he is,
Mr, Pelkington, ps to why they were
not indulging in that much of under.
invoicing as other small firms were
doing in India. This is 5 deliberate
conspiracy and it was not done without
their knowledge. 1am even told that
there is a letter in their possession.
They have been assurcd by a certain
individual holding some responsible
position in Government: “you go
ahead: T have talked to Jawshar; we
shall settle this matter; there will he
no difficulty”. T want to know whether
these documents have been seized or
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not, These gre very important for our
purposes. You impose penalty only
on certain persons. What about the
jute mills, of 'which the Bird & Co.
were the Managing Directors? Have
you taken those jute mills into con-
sideration? Do they come under the
purview of your inquiry? Then what
aboul the income-tax? Apart from this
forcign exchange violation, they have
cheated the shareholders; they are not
paying income=tax. What has the
Company Law Administration done?
Has it instituted any prosecution
against this company?

I would again ask Shri B, R. Bhagat
to clarify one point. Bird & Co. has
a paper mill, paper mill No. 3, that is,
the Titaghur Paper Mills, in Chauduar,
I am told that they have purchased
some machinery which is hardly worth
about Rs, 30 lakhs, and which is a
junk, so to say, because of which this
very paper mill is running at a loss.
But Rs. 1 crore of foreign exchange
was allowed to this company for the
purpos¢ of purchasing this wvery
machinery. 1 would like to know
what has happened to the rest of the
amount and whether any inquiry has
been done about it or not.

I was really happy when the first
inquiry was conducted. The British
management was then very much
worried, and some  pressure was
brought through the British Embassy
here. But in spite of that, when Mr.
Pilkington, before he left this country,
wanted to meet the Finance Minister
in order to plead his case, the Finance
Minister simply refused to meet him,
and he said that if Mr. Pilkington had
any grievance, he could go to the
Secretary to the Ministry or to the
Central Board of Revenue, and I was
very happy at that. But now, again,
I am told, after this penalty was
imposed, the present chairman or
managing director, whoever he is—
Mr. Pran Pershad scems to be his
name—when he could go in appeal to
the Central Board of Revenue, has not
only met some of the Ministers but he
has also met the chairman of the Reve.
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nue Board who will sit in appeal
against the judgment,

Shri D. C. Sharma (Gurdaspur):

How does my hon. friend know that?

Shri Surendranath Dwivedy: Pro-
fessor Sharma has given me tmis in-
formation.

Therefore, it seems that aiter the
entire investigation was over and
Government had in their pos.eision
all these revealing documens, some
influence has worked in order .0 mani-
pulate things in such a manner as the
real culprits wou'd go scot-free, the
punishment would be lenient and no
further action would be taken. My
charge against Government is this.
Because of some allega.ion 1n this
House, they had no alternalive but to
conduct some inquiry. When the in-
qQuiry was conducted, some matecial
became available which showed that
‘he offence was punishable under the
'aw. We do not wani Government to
do anything beyond the legal provi-
sions. Then somehow or other, wha:
has happened is this. It is a fact today,
and probably it may be a credit to
my hon. friends, I do not know, thal
probably there is not a single business-
house in this country which does not
indulge in these nefarious anti-social
acts .

Shri Indrajit Gupta (Calcutta South
West): Anti-national.

Shri Surendranath Dwivedy:
_— and anti-national acts also.
Probably there is not even one com-
pany in which direct'y or indirectly
any of the members of the ruling
par‘y' is not associated.

shri D. N. Tiwary (Gopalganj): No.

Shri Surendranath Dwivedy: So,
whenever they go into these mattcrs,
we find this kind of thing happening.

We have been trying in thiz House
to get information in another matter,
that is, in regard to Sri Ram Durga
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Prasad of Nagpur. Several questions
have been put in this House for the
last two years. Notices have been
served on them, ] know that that is a
much bigger scandal than the affairs
relating to Bird & Co., and yet nothing
is being done, and only some show-
cause-notice is being served, Ewven if
some income-tax jg imposed he is
given some time to file his statement,
and he carries on his activities as
before.

That is why I want Shri Bhagat to
give us the facts in his possession. I
want nothing else. I would remind
you that in this House—I do not
know if that has come in his way—
there has been a persistent demand
made severa] timey that this Bird and
Co. was employing some relations of
Ministers in order to influence the
Government. Whether they are quali-
fied for the jobs or not, it is known
to them. In this House, there was a
definite promise made by the Finance
Minister, after the Speaker's Interven-
tion, that they would place on the
Table a list of such relations or per=-
sons of Ministers employed by Bird
and Co. So far as I know, as yei no
such statement has been placed on the
Table.

These are certain facts. I would
like Shri Bhagat to clarify the posi-
tion. T am not maligning anybody,
nor {s it my purpose to accuse any-
body. I want the facts to be placed
before the House so that the entire
country may know how these unscru-
pulous business houses operate In this
country.

Shri Harl Vishnu Kamath (Ho-
shangabad): Is it a fact that in the
course of the Investigations, certain
letters written by the executive of
Bird and Co. to Shri Biju Patnmlk,
now ex-Chief Minister of Orissa, and/
or vice versa have been seized, which
relate to certain considerable transac-
tions in foreign exchange and Indian
rupees between the two? 1If so, has
any follow-up action. been taken in
this matter, and has Shri Biju Patnalk
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been asked to explain those transac-
tions?

Bhri Indrajit Gupta: The adjudi-
cator, in his award or judgment, is
reported to have said that the magni-
tude of the offences committed, proved
to be committed, deserved the highest,
maximum, penalty possible uynder the
law. But in fact, the maximum
penalty was not awarded because Gov-
ernment felt—thig is all what I have
read jn the press—that if that was
done, the company would have to wind
up most of its business in India.

Shri Surendrasath Dwivedy: Let
them wind up.

Bhri Indrajit Gupta: If that is so, 1
would like to know why Government
has adopted such a soft attitude to-
wards Bird and Co. Also, how do
Government propose to realise the
fines which have been Imposed aon
those gentlemen who have fled this
country for the U.K.?

Shri 8. M. Banerjes (Kanpur): Is
it & fact that some of the officials
managing the affairs of Bird and Co.
saw the hon. Finance Minister and
made certain submissions? If so, what
is the reaction of the Finance Minis-
ter—would Government like to take
over this concern from the present
management?

Shri B. R. Bhagat: T am very glad
the hon. Member has ralsed this dls-
cussion. True to the words of the
Finance Minister who sald earller,
when doubty were exp 4 that the
investigation was being hushed up
under some influence, that the matter
wowrld be fully investigated and the
wrongdoers brought to book, I report
that so far in any individual case the
maximum penalty has been enforced.
That promise has, therefore, been
redeemed.

Shri Indrajt Gupta: Maximum
penalty?

Bhri B. R. Bhagat: Maximum in any
case, so far. The hon. Member shoyld

lstep to me correctly.
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The hon. Member has raised a num-

ber of questions, to some of which I
am unable to provide the answer, For
example, he mentioned about a Jetter
which seemed to have been writien.
I tried to find out even at the last
moment, because ] may not be know-
ing and some officers who are present
in the official gallery may be know-
ing. But they do not know of any
such letter.

Shri Surendranath Dwivedy: This
ig rather unfair to the House.

Shri B. B, Bhagat: They do not
know that, there ig such g letter, this
is what I am told. More than that
what can I say, I thought I might
not be knowing, probably something
might be there, and therefore [ had a
last minute check-up.

Shri Harl Vishnu Kamath: Is he
only ignorant? He does not deny.

Shri B. R. Bhagat: Why are ¥you
putting words into my mouth?

Shri Harl Vishno Eamath:
make it clear,

Shri B, R. Bhagat: I am saying we
are not aware of any such letter.

Then,

Then he mentioned about the paper
mill, about junk having been bought
for Rs. 30 lakhs. I take that informa-
tion, I will look into it. I do not
know what the factls are.

Then, he wanted me to give a list
of the firms which are connected. 1
think the names of those who have
been penalised are there, but more
than that. ...

Shri Sarendranath Dwivedy: The
Minister mentioned 17 companies. Bhall
1 read out?

Shri B. R. Bhagat: 1If it is in the
record, what does he want?

Ehrl Harl Vishag Eamath: He is all
wrong. ,
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Shri B. R. Bhagat: I am saying that
for this purpose we have the list of
the persons and the firms which have
been penalised. I can give them, but
I do not think it is relevant to go jnto
any other name that may have appear-
ed, whom the adjudicator may not
have found guilty. If the names are
there in the record, I think it is un-
necessary 1o give them again,

Shrl Harl Vishnu KEamath: How
many you have got, what is the num-
ber of the firms you have got?

Shri Surendranath Dwivedy: Here
it is clearly stated by Shri T.T.
Krishnamachari, ,

Shri Hari Vishnu Kamath: He
should have been here today.

Bhri Swrendranath Dwivedy: “To

'my knowledge, the total number is
17. Some of them may be European,
some of them may have European
names."

Have all these 17 firms been investi.
gated?

Shri B. R. Bhagat: My point is that
it has been the practice, and the Spea-
ker has given ruling, that only when
the case is completed we give the
name. If a person iz penalised, wec
give the name. Otherwise, we do mnot
give the names of gll those we have

flgured.
Shri Harl Vishou Kamath: On a
point of order. There is no such

ruling. I remember to have raised a
question about under-inveicing and
over=-invoicing by certain anti-national
firms here, &and his colleague,
Shrimati Tarkeshwari Sinha, who was
Deputy Minister then, laid a list of
18, 19 or more firms on the Table at
that time.

Mr. Deputy-Speaker: If they are
penalised,

Shri Hari Vishno Hamath: Investi-
gations were going on at that time.

Shri Soremdramath Dwivedy: There
is no such ruling that if investigations
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are going on, the names should not be
given,

Shri Harl Vishnu Kamath: I will
produce the complete list next week
if you want.

Shri B. B. Bhagat: Therefore, I think
the names of the persons and the
companies who have been penalised
are already there,

He said the penalty was less. Fac-
tually, the position is like this. There
have been two cases—iron ore and
jute manufactures. It is true that the
contravening goods involved may be
of large value,

Shri Suremdranath Dwivedy: Is it
less than Rs. 11 crores?

Shri B. R. Bhagat: The penalty is
always related to the evasion. In the
iron ore case, the evasion is Rs 13
lakhs, and the penalty imposed is Rs.
27 lakhs. In the second case, the
evasion is Rs. 120 lakhs, and the
penalty imposed is something like Rs.
128 lakhs, You can say that the
maximum under the old law is up to
three times. In the first case, it is
more than twice, and in the second
case it is more than once. [t is a
question for the adjudicator to decide.
He has done a good job, as slso the
investigating officer whom the hon.
Member also has congratulated. I
think they have done the best they
could.

Shri Surendranath Dwivedy: A

very thorough job.

Shri Hari Vishou Kamath: Just as
CBI did in Orissa.

Shri B. R. Bhagat: The Ppenalty
thould have some realistic basis.
There is no use levying a penalty
three times if the assets may not be
even two times. These are penalties
which are sufficiently deterrent and
sufficiently high, and they cam be
realised.
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I am sorry it ig Rs. 37 lakhs; I made a
mistake; it is Rs. 37 lakhs, as against
an evasion of Hs. 13 Jakhs. It is al-
most near the maximum,

Shri Surendranath Dwivedy: You
have imposed as penalty whatever
the maximum amount you found.

Shri B, R. Bhagat: It is almost
three times in one case and more than
one time in the other case. My point
was thal when the assets of the com-
pany were not that much as to bear
the penalty, it is no wuse; it is un-
realistic. Looking in that context, the
penalty is not less; it is a sufficient
deterrent.

Bhri Surendranath Dwivedy: What
about foreign exchange?

Shri B. R. Bhagat: What is lost ix
lost, You cannot get foreign exchange.
The penalty will be in rupees, not only
in this case.

An hon. Member: You can prosc-
cute him for that,

Shrl B. B. Bhagat: That is for the

future, What has happened has hap-
pened. The companies are there;
their pssets are here. It can be

realised. We are taking appropriate
action and we expect to realise the
maoney,

Bhri 8. M. Banerjee: How will you

realise from Pilkington? Have you
got his asscts here?
Shri B. R. Bhagat: Well, the in-

dustry is here, That iz why there is
a reasonable chance of realising that
from the persons also.

Sbri Indrajit Gupta: He has
some race horses,

got

Bhri B. R. Bhagat: Very good. We
can offer it to hon. Members who
come from Calcutta, who are very=
fond of races, About  prosecution
also, we are looking into that. Be-
cmuse in prosecution, hon. Members
will note that we must have conclu-
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sive evidence before going 1o a court
of law. We are looking into that,

Shrl 8. M, Banerjee: What is con-
clusive evidence? Have you fined
them without evidence?

Shri B. R. Bhagat: It is not my opi-
nion or Mr, Banerjee's opinion which
will count. We have referred the
matter to the legal advisers and they
have to advise whether the evidence is
such that would stand in a court of
law. Many times it happens. The SP
or the CBI make some investigations
but they say: do not go to the court;
take departmental action. It is com-
mon knowledge. Mr. Banerjee should
not be impatient.

Shri Hari Vishnu Kamath: The
Delhi Central Co-operative Stores
case?

Shrl B. R, Bhagat: We are looking
into that matter, We cannot say what
particular advice will be given,

Shri 8. M. Banerjee: Do not mis-
understand me. Conclusive evidence
means what? Did you fine them with-
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out conclusive evidence? ...,
ruptions).

(Inter-

Shri B. R. Bhagat: Money which was
not accounted for? That came under
the adjudication. The company law is

looking into this matter. ... (Inter-
ruptions).
Shri Surendranath Dwivedy:

Foreign currency or Indian currency?

Shrl B. R. Bhagat: Let us have the
auditors® report: we will know. We
cannot say definitely.

Shri Hari Vishnu Kamath: What
about the ex-Chief Minister of Orissa?

Shri B. R. Bhagat: We do not know
of any such case.

Mr. Deputy-Speaker: The discussion
is over. The House stands adjourned
till Ten O'clock tomorrow.

16.30 hrs,
The Lok Sabha then adjourned till

Tm of the Clock om Friday, Sep-
tcmber 17, 1865/Bhadra 26, 1887
(Saka).
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